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LOK SABHA DEBATES 

LOKSABHA 

Friday, February 17, 1961/Magha 28, 
1882 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the ChaiT] 

ORAL ANSWERS TO QUESTIONS 

Mr. Speaker: Shri Dwivedi-Absent. 
He was very anxious to put a num-
ber of questions yesterday. Sardar 
Iqbal Singh-Absent. Next question. 

.84. 

1894 

Espionage Ring 

+ 
Shri A. M. Tariq: 
Shri D. C. Sharma: 
Shri P. C. Deb: 
Shrima'l Da Palchoudhuri: 
Shri Sampath: 
Shri Prakash Vir Shastri: 
Shri S. A. Mehdi: 
Shri M. L. Dwivedi: 
Shri Vidya Charan Shukla: 
Shri Amjad Ali: 
Shrj Assar: 
Shri Vajpayee: 
Shri Liladhar Kolokl: 
Shri Goray: 
Shri Mohan Swamp: 
Shri Ajit Singh Sarhadi: 
Shri Chintamoni Panlgrahi. 
Shri Raghunath Singh: 
Shri Naldurgkar: 
Shri Rajeshwar Patel: 
Shri Bishwanath Roy: 
Shri P. C. Borooah: 
Shri Rameshwar Tantia, 
Shrimati Mafida Ahmed: 
Shri M. B. Thakore: 
Shri Ram Krlshan Gupta: 

I Shri Bem Barna: 
(Ai) LS-l. 

I Shri Nath Pal: 

It~:~~: 
Shri B. C. Muillck: 
Shri Kalika Singh: 
Shri Pahadia: 

Will the Minister of Bome A1falrs 
be pleased to state: 

(a) whether three espionage rings 
have been unearthed in Delhi re-
cently; 

(b) if so, the details thereof; 
(c) the number of persons arrested 

so far; 
(d) to what Ministries do they be-

long; 
(e) whether the missing papers, if 

any, have been recovered from them; 
and 

(f) what special steps have been 
taken to stop recurrence of such in-
cidents? 

The Minister of Bome Mairs (Shri 
G B. Pant): (a) to (f). Four cases of 
le~kage of information contained in 
secret documents to some loreign 
Embassy personnel and a foreign firm 
have come to notice recently. Eight 
persons have been arrested in this 
connection including six junior Gov-
ernment officials of the Planning Com-
mission and the Ministries of External 
Affairs and Defence. No papers ap-
pear to be missing. Appropriate 
measures have been taken to ensure 
that such leakages do not occur. 
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Shrl G. B. Pant: No officers as such 
are involved. People who haVe been 
found guilty of such leakages belong 
to the subordinate ministerial class: 
that is, they are either assistants or 
section officers. 

Shri D. C. Sharma: I want to know 
which foreign embassy or foreign 
firm is involved in this kind of ac-
quisition of secret information in a 
criminal way. 

Shri G. B. Pant: One particular 
firm is involved-hon. Members will 
excuse me if I do not give the name 
of it-it is a foreign firm. 

Some Bon. 
also. 

Members: Embassies 

Shri Tyagi: What stepa have been 
taken against that firm? (Interrup-

tions). 

Shri G. B. Pant: The case j,s under 
investigation and action will be taken. 

Shri Tyagi: Has any action been 
taken against the employe,es of the 
Government of India and if so what 
action has been actually taken against 
those who are responsible? 

Shri G. B. Pant: Of these four 
cases, investigation has been complet· 
ei in the case of two. Four persons 
have been arrested and detained under 
the Preventive Detention Act. 

Some Bon. Members: The names of 
the embassl.es can be given. Why 
can't they be? 

Shri Hem Baraa: On a point of 
order. 

Mr. Speaker: What is the point of 
order? 
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Shri Hem Baroa: The point of 

order is this. This is a serious ma t-
ter involving the security of our coun-
try. The hon. Home Minister says 
that investigation is proceeding. 
After investigation is over these peo-
ple may be exonerated, but at the 
same time I want to know from you 
whether the Minister would be in a 
position to withhold information from 
the House. 

Shrl G. B. Pant: I think I can seek 
the indulgence of the House and of 
hon. Members to allow me not to give 
information, divulgence of which I 
do not think will be in the public 
interest. 

Mr. Speaker: The hon. Member has 
raised a point of order. The hon. Min-
ister thinks that it is not in the public 
interest to disclose the information. 
Normally, we should not interfere at 
all. Particularly in this case merely 
because an accusation is made 
against somebody, We shouH not pre-
sume there is a prima facie case. 
Ultimately the party may be exonera-
ted, and the whole thing may turn out 
to be false. Should we not have 
so mUch of confidenCe in OUr Minis-
ters and allow them to take this 
House into confidence at such time 
that they consider to be appropriate. 
When we are dealing with embassies 
it will be inconvenient and it will be 
dangerous. After all it may be true, 
or it may not be true. I would, there-
fore, leave it to the hon. Minister at 
this stage to decide whether he should 
disclose or not. He says he will say 
it at some time if he finds that the 
allegations are true. 

Sbrl Braj Raj Singh: The allegations 
are against certain employees of ours. 
The Home Minister has said that 
action is being taken against them. 
There are no allegations against em-
bassies; so, we cannot take any action 
against them. We only want their 
names-which are those embassies 
which have been trying to get secret 
informatiOn from our Ministries. 

Shrl G. B. Pant: May I clear up the 
position. I said that there are four 

cases. With regard to two, four of our 
employees have been detained under 
the Preventive Detention Act. The 
other two are under investigation. I 
may also add that the representatives, 
or the junior officials of the embassies 
concerned in the two cases in which 
our Own employees have been de-
tained, have been sent out of our 
country. That is, they have returned 
to their country. I feel that it is a 
delicate matter. The embassies them-
selves mayor may not have any know-
ledge of the case. 

Shri Vajpayee: They must be having 
knowledge. 

Shri G. B. Pant: I do not think that 
they have. 

Shri Vajpayee: Are we to under-
stand that these employees are func-
tioning On their behalf? 

Shri G. B. Pant: Not that they are 
functioning On their behalf. I know 
our own Intelligence people made 
many enquiries of which the Govern-
ment have no knowledge whatsoever. 
That may be the case. I am not 
protecting any embassy; I am not in-
terested in it. 

Shri Tyagi: May I know if the 
junior employees of those Embassies 
are Indian nationals or they are 
foreigners? 

Shri G. B. Pant: They are foreigners 
and they have been sent away from 
the country. 

Shri Ranp: Apart from the fact 
whether those Embassies and their 
employees 'can be treated as being 
guilty of trying to get information 
from us or not, what are the coun-
tries in regard to which this corres-
pondence has been meddled with and 
in regard to which Government has 
been obliged to take this action? 

Sbri G. B. Pant: Well, the infor-
mation that has been meddled with 
does not relate to the countries to 
which those Embassies are attached. 
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Shri Ranga: We are not interested 
in regard to the Embassies here. Whe-
ther the Embassies are really res-
ponsible in trying to get this infor-
mation or not is another question. 
But what are those countries relat-
ing to which there was this corres-
pondence and there was this attempt 
on the part of some of the employees, 
either of the Embassies or of our own 
Ministry, to meddle with it? 

Shri G. B. Pant: The documents 
which were the subject of the leak-
ages need not necessarily concern 
other countries: some information may 
have related to matters concerning our 
OWn country. In some cases there may 
be some matters which also concern 
some other country. But I cannot give 
details about these things. 

Shri GOJ'ay: Though the hon. Minis-
ter is refusing to give information, 
some information has already appear-
ed in the press and some countries 
have been named. Is it good that this 
House should not get the information 
which the press is getting? What 
happens to the honour of these coun-
tries? Suppose the information given 
by the press is wrong. Should not 
the hon. Minister tell us what is the 
right thing and which are the coun-
tries? 

Shri Ranga: And there have been 
editorial comments also. 

Shri Goray: Only the House seema 
to be getting no information. 

Shri G. B. Pant: No information 
was given to the press by the Gov-
ernment or anyone on its behalf? 

Mr. Speaker: Whatever happens 
happens in the Dublic. If, for exam-
ple, a man is arrested, even without 
the Home Minister giving any infor-
mation to the newspapers that a par-
ticular man has been arrested, the 
newspaper correspondent gets that in-
formation; he makes enquiries here and 
there and something appears in the 
press. But it is one thing for news-
papers to publish something and quite 

another for Government to make an 
authoritative statement with respect to 
that matter. Can't we appreciate the 
difference? 

SIu1 Bem Barua: May I make a 
submission? It is for the Government 
to make an authoritative statement in 
the face of the statement appearing in 
the press. The statement in the press 
may not be correct and it might be 
prejudicial against the country. 
Therefore, Government should make 
an authoritative statement. 

Mr. Speaker: Hon. Members will 
also appreciate that immediately Gov-
ernment cannot rush to the press and 
say "this is correct". They are making 
an investigation. What is the mean-
ing of this? 

Shri Tyagi: Only this innocent in-
formation can be given, namely, to 
which Embassies those employees be-
longed who have been sent out of 
India, where were they employed. 
This information is innocent. It does 
not attribute to any person. 

Shri G. B. Pant: That is a very in-
genious way of putting the same ques-
tion! 

Shri Braj Raj Singh: To which 
countries have they been sent? 

Mr. Speaker: I do not think there 
is any harm in saying to whiCh Em-
bassies these employees belonged. In 
view of the interest hon. Members 
are taking On this matter, I do not 
think it will be wrong for the hon. 
Minister to give the names of the 
Embassies to which these employees 
belonged, who have been sent out. 

Shri Tyagi: It is a factual infor-
mation. 

Shri G. B. Pant: If the names of the 
Embassies are given, then all the ans-
wers that I have given so far about 
the difficulty of disclosing the infor-
mation become meaningless. But if 
you order me ..... 
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Mr. Speaker: Next question. We 
have had enough. 

Working Hours in Government Ollices 

·85. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether there is any proposal 
to change the working hours in Gov-
ernment offices or effect an increase 
in the working hours; 

(b) if so, the details thereof; and 

(c) the reasons therefor? 

The Minister of Home Affairs (Shri 
G. B. Pant): (a) No such proposal is 
under consideration. 

(b) and (c). Do not arise. 

Shri D. C. Sharma: Some proposals 
have been made so far as the work-
ing hours and holidays are concern-
ed with regard to the High Courts 
and other offices concerned with these 
Ministri,es. May I know if anything 
is being done in regard to the work-
ing hours of these offices, to change 
the working hours or do something 
of that kind? 

Shri O. B. Pant: The High Court 
Judges are not governed by the 
orders issued by Government. The 
orders that Government issue apply 
to their own staff which is directly 
working under the Government. 
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Shri S. M. Banerjee: May I know 
the circumstances undes which Gov-
ernments changed the recommendations 
of the Pay Commission regarding 
working on two Saturdays in the 
month? What were the specific 
reasons'! 

Shri G. B. Pant: Well, the Gov-
ernment thought that the people 
working under the Governm.ent 
would be able to do their work better 
and to do more of it if there was 
only one Saturday holiday in a month 
and not two. 

Shri Tangamani: In view of the 
fact that the employees are now 
working on three full Saturdays, 
instead of four half Saturdays, may 1 
know whether there is any arrange-
ment made in regard to their holi-
days, to compensate for this extra 
day of working? 

Shri G. B. Pant: I did not quite 
follow the question, but it is true that 
formerly the offices were closed for 
half of the day on Saturdays and now 
they work on Saturdays as on other 
days of the week. 

Shri Tangamani: That means that 
they are now working for one extra 
day, which was not contemplated in 
the Pay Commission report. I wanted 
to know whether any alternative 
arrengement is being made to com-
pensate this, by way of giving holi-
days or otherwise? 

Shri G. B. Pant: There are. I think, 
certain concessions regarding holi-
days etc., but I cannot give the details; 
nor can I say that that arrangement 
is being made by way of compensation 
for cutting out one Saturday out of 
the two proposed by the Pay Com-
mission, 

Shri D. C. Sharma: There was 
mention some time back that the ollice 
hours should be staggered in order 
to avoid the high traffic incidence. 
May I know it anything has been done 
in this respect'! 

Shri G. B Pant: It was found that 
such an arrangement would be very 
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n on~n ent to the people serving in 
government offices. Their children 
have to go to scmool at a particular 
hour; they have to arrange for their 
meals etc. and also adjust their pro-
gramme accordingly. Besides, look-
ing at the pres,ent arrangements, it 
was found that any other arrangement 
whereby different offices are opened 
at different hours would also be not 
conducive to the efficiency and ex-
peditious di.sposal of office work. 

Shrj C. R. Pattabhi Raman: Do 
Government contemplate restorine 
the Saturday-off and rearrange the 
work for the rest of the week. so that 
the employees can keep fit and take 
ex:ereise On the off Saturdays? 

Shri G. B. Pant: Well, I hope they 
are keeping fit, and I wish they could 
take exercise everyday. Why reserve 
the exercise only for one day in a 
fortnight? 
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WGl'1d Baak Act for 'third Plan 

.... 

+ 
r Shri Osman Ali Khan: 
I SIlri K.odiyan: 
I Sbrimati Renna Bay: Shri Bachwaath Singh: 

1 Shri Bam KriIiUD G1QIIa: Shri DamaJd: 
Shrlmatl DB PaldIantUtvl.: 
Shri Pahadia: 
Shri Hem Barna: 
l Shri AnalEaDnu: 

Will the Minister of Finauee be 
pleased to state: 

(a) whether the two-member World 
Bank Mission has since concluded dis-
cussions with GO\'ernment regarding 
aid for Third Five Year Plan; 

(b) what is the amount of aid eX-
pected from this source; and 

(c) what are the projects in the 
Third Plan considered for assistance 
by this team? 

The Deputy Minister of Finance 
(8mi B. R. Bhagat): (a) Not yet. 

(b) It is not possible to indicate the 
amount of aid expected from the 
World Bank as that will depend on 
the projects which are finally selected 
by the Bank, for assistance. 

(c) The Mission has indicated that 
it is tentatively considering the fol-
lowing projects for assistance: 

(i) Development of the Calcutta 
Port; 

(ii) Power development in the 
D.V.C. and Bombay areas; 

(iii) Production of coal in the 
private sector; 

(iv) Development of Railways; and 

(v) Additional funds for Indus-
trial Credit and Investment 
Corporation of India. 

No final decisiOn has, however. yet 
been taken by the Bank in regard to 
any of these proj ects. 

Shri Osman Ali Khan: May I know 
whether the assistance of the World 
Bank is being sought for the rural 
electrification programme which will 
improve the agricultural base of the 
Third Plan? 

Shri B. R. Bhaga.t: That is for 
assistance from another organisation, 
that is, the International Development 
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Association. That project is being 
considered. 

Shri Osman AU Khan: May I know 
whether the assistance of the World 
Bank is being sought for the deve-
lopment of the Madras and Bombay 
ports? 

8hrl B. R. Bhllgat: I gave a list of 
the five projects for which assistance 
is being sought at present. 

Shrl Raghunath Singh: May 
know whether it is aid or loan and if 
it is a loan, what are the terms about 
interest and mode of payment? 

Shrl B. R. Bhagat: It is in the pre-
liminary stage. The Bank gives loans 
at rates of interest that vary from 
time to time. If the hon. Member 
asks a question, I can give the in-
terest of the past loans. 

Shri Raghunath Singh: For the 
present one? 

Shri B. R. Bhagat: It is being con-
sidered. Whether they will be in-
cluded for loan or not, it is premature 
to say. 

8hri Bem Barua: May I know whe-
ther it is a fact tha t besides the 
direct loans, the Bank propOHes bila-
teral aid through an international con-
sortium and if so, what is the nature 
of it? 

Shri B. R. Bhagat: That is under 
the Aid India Club. A meeting is 
proposed to be held in April in which 
the matter will come up. 

Shl'\ Damanl: The heading of the 
question is, World Bank aid for Third 
Plan. I want to know if it will be 
aid or we have applied for loan or 
both and if both, how much for aid 
and how much for loan. 

Shri B. R. Bhagat: Aid is a general 
term In which loans lire included. The 
Bank gives loan .. net aid. 

Shrl Rem Banaa: May I know whe-
ther it is a fact that Joseph Rucinski, 
Director of operations made a state-
ment to the effect that the :Bank is 
formulating its basic approach to-
wards OUr Plans, and if so, Whether 
that approach is being formulated or 
not by now? 

Sbri B. R. Bbagat: The Mission that 
is at present touring came for two 
purpose.. The first was to make a 
fresh study of the economic situation 
and the prospects in the country. The 
second was to examine the projects 
for which assistance can be given. 
Both these are going on at present. 
Although the leader Mr. Sucinaki has 
left, the other Members are still in 
the country. 

Shri lIOodiyan: May I know what 
is the total amount of assistance ask-
ed for by the Government from the 
World Bank, and whether this aid 
from the Bank Is intended to meet the 
entire expenditure of the schemes to 
be selected for this purpose In the 
Third Plan or to meet only the 
foreign exchange requirements of the 
schemes? 

Shri B. R. Bhagat: I could not 
follow the second part of the ques-
tion. To the first part, as I under-
nand it, how much we have asked for 
from the Bank, we have nat given 
any figures. They select the pro-
jects. If the projects are finalised, 
that would give us the quantum of 
aid that we will get. 

Shrf Kodiyan: Is it for the entire 
project or for the foreign exchange 
requirements only? 

Mr. Speaker: Are they giving the 
loan for whatever might be the ex-
penditure for the entire project or 
only to meet the foreign exchange 
expenditure? 

Shri B. R. Bhagat: The foreign ex-
ebange eontent not lor the entire 
expenditure. 
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Shri Tridib Kumar Chaudhuri: May 
I know whether it is left to the Bank 
to select the projects or We submit 
certain proposals and we select our-
selves the projects and place them 
before the Bank and then the Bank 
makes the selection? 

Mr. Speaker: It is obvious. 

Shri B. R. Bhagat: These projects 
are selected after series of discussions 
with the departments concerned. At 
present, the mission that is in the 
country has met the departments of 
the Government of India, the State 
Governments and some of the private 
organisations also. They are selected 
after very intensive study and dis-
cussion. 

Shri Tridib Kumar Chaudhuri: That 
is not the question. 

Mr. Speaker: It is obvious. The 
hon. Member wants to know whether 
in the first instance tentative pro-
posals regarding the proj eets are 
made by the Government and then 
submitted for consideration to the 
World Bank. 

Shri B. R. Bhagat: Yes. 

Mr. Speaker: The World Bank by 
itself does not do so. 

Shrl B. R. Bhagat: It is mooted by 
us. 

Mr. Speaker: Whoever wants a l~an 
has to do that. 

Shri Chintamoni Panigrahi:. May 
I know whether the World Bank 
will have the final say while sanc-
tioning aid for these projects or the 
Government of India will be in a 
position to get this money from the 
World Bank on its own terms. 

Mr. Spciuer: It is the lender who 
has the final say. 

Shri ChintamOni Panigrahi: If it 
has the final say, the difficulty is, the 
Government of India wants to de-
velop coal mines in the pub_ic sector 
in the Third Plan but the World Bank 
wants to help the coal mines in the 
private sector. 

Mr. Speaker: I am not going to 
allow what is obvious. The lender 
wants to be satisfied about the 
soundness of a project. If he is not 
satisfied, what is the meaning of 
final say with us? 

Shri Braj Raj Singh: On a point of 
order, Sir, the hon. Minister was 
heard to say that the World Bank is 
considering giving aid for exploitation 
of coal in the private sector. The 
Industrial Policy Resolution of 1956 
says that fresh coal shall be exploited 
in the public sector. How can they 
do that? That is the point. 

Shri B. R. Bhagat: The hon. Mem-
ber is misconstruing the answer. I 
said in the projects, production of coal 
in the private sector. It is not banned. 
A part of the production is in the 
private sector at present. 

Mr. Speaker: Existing production. 

Shri Hem Barna: It should be ad-
ditional quantity in the private sector. 

~ 
Shri Muhammed Elias: May I know 

whether the Government is aware 
that the Chief Minister of West 
Bengal Dr. B. C. Roy is negotiating 
with the World Bank for a loan of 
Rs. 200 crores for the development 
of Greater Calcutta and whether that 
loan or aid comes under this Third 
Plan aid? 

The Minister of Finance 
Morarji Desai): No. 

(Shri 

Shri V. P. Nayar: Is he negotiating? 

Mr. Speaker: It is not Included. 
That is how I understand. 
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Purchase of Mechanical Spare Parts 

+ 
~ 

Shri Rameshwar Tantia: 
.87 Shri Bhakt Darshan: 

~: Shri Rajeshwar Patel: 
____ 'C: L L Shri Morarka: 

Will the Minister of Defence be 
pleased to refer to the reply given to 
Unstarred Question No. 703 On. the 
24th November, 1960 and state: 

(a) whether Government have 
received the report of the Enquiry 
Committee headed by Shri Vishnu 
Sahay, to enquire into the deal with 
a Canadian firm which supplied spare 
parts for army mechanical transport 
vehicles; 

(b) if so, the details thereof; and 

(c) if not, the reason for the delay? 

The Minister of Defence (Shri 
Krishna Menon): (a) Not yet, Sir. 

(b) Does not arise. 

(c) The Committee is examining 
the matter and a report is expected 
sometime soon. 

Shri Rameshwar Tantia: As Shri 
Vishnu Sahay is now appointed 
Governor of Assam, may I know whe-
ther they are appointing some other 
member for this enquiry? 

Shri Krishna Menon: When the 
Cabinet Secretary was appointed 
Governor of Assam, the work still 
continued. There is always a Cabinet 
Secretary. Naturally it takes a little 
time to get over. Investigations have 
gone on. I believe, at the present 
moment, certain aspects are in the 
hands of a Technical committee. It 
will be actually considered and I am 
told that the report will be made 
shortly. 

Shri Morarka: May I know the 
total amount paid to the firm and 
whether any payment was made after 
the enquiry was ordered? 

Shrl Krishna Menon: I want notice 
of that question. 

Shri Bhakt Darshan: By what time 
will the report of the committee be 
submitted? Have the committee 
indica ted any time? 

Shri Krishna Menon: They have 
not given us a date. Certain aspects 
of it were referred to a technical 
committee some time in .January, and 
unless that report comes, they cannot 
finalise their report. They said it 
would be submitted very shortly. 

Shri S. M. Banerjee: May I know 
whether the spare parts are now 
being manufactured in the defence 
establishment; if so, to what extent 
this has minimised OUr dependence on 
foreign imports? 

Shri Krishna Menon: Another ques-
tion may be tabled. 

Shri S. M. Banerjee: It does arise 
out of this. 

Shri Morarka: Since this matter was 
commented Upon by the Public 
Accounts Committee and a very huge 
amount is involved in this transac-
tion, may I know what steps Govern-
ment has taken to expedite this 
enquiry and whether this technical 
committee has completed delibera-
tions and submitted a report? 

Shri Krishna Menon: When a com-
mittee has been appointed, Govern-
ment cannot force them to give the 
report reply. 

Mr. Speaker: Anyhow, the hon. 
Minister has said it will be submitted 
shortly. 

Shri Morarka: May I draw the 
attention of the hon. Minister and 
also you, Sir, to the fact that there 
was a. similar enquiry committee 
appointed to go into other irregulari-
ties in the same Ministry in respect 
of spare parts of aircraft etc.? That 
report also, though many years have 
passed, has not yet been received. In 
the same Way, this is an important 
matter, and this report may be lost 
to us for years. May I therefore 
request that a definite date may be 



503 Ora! Answers FEBRUARY 17, 1961 504 Oral Answers 
fixed by which this report may be 
submitted, so that the House may be 
seized of the matter? 

Mr. Speaker: Naturally. hon. Mem-
bers are anxious to know how the 
matter stands. If a committee is 
appointed, it is for the purpose of 
getting it. report. If they take an 
indefinite time to submit their report, 
what is the object of appointing the 
committee? 

Shri KrilIhDa MeDOO: This is a res-
ponsible committee consisting of the 
Cabinet Secretary as Chairman and 
three Secretaries of the Government. 

Mr. Speaker: Does he mean to say 
that the Minister cannot ask them to 
expedite if he is anxious to get all 
these things done? 

Shri Krishna Menon: The Minister 
has not said he has not asked them. 
I can give you the dates. These are 
very important matters. They have 
examined large numbers of witnesses 
and taken their evidence. In the 
meanwhile, on account of public 
exigencies, the Cabinet Secretary of 
that time has gone to another position. 
The next person has got to acquaint 
himself with that matter, and then we 
have appointed a techni.cai sub-com-
mittee on certain details. 

Mr. Speaker: Every process is being 
adopted. 

SIui Barisll Chandra Mathur: At 
least the House should be informed 
as to what ground has been already 
covered. so that we may be able to 
judge. 

Mr. Speaker: In greater detail 
nothing can be laid. 

Service 01 LlbrariaDs 

*88. SJari Ram Krishan Gupta: Will 
the Minister of Education be pleased 
to refer to the reply given to Un-
starred Question No. 165 on the 16th 
November, 1960 and state: 

(a) the progress made in regard to 
the finalisation of the scheme of 
creation of service of librarians; and 

(b) the time by which the scheme 
is likely to be finalised? 

The Minister of Education (Dr. K_ 
L. Shrimali): (a) and (b). The ques-
tion is still under consideration. 

Shrl Ram Krishan Gupta: May I 
know whether the service proposed 
to be created will be on a central 
basi. or State-wise? 

Dr. K. L. Shrtmali: The service is 
proposed to be created for the 
librarians who are employed in the 
various departments of the Central 
Government. 

Scientific and industrial Research 

+ r Shrl D. C. Sharma: 
~ Shrimati Da Palchoudhuri: 
1.. Shrl M. L. Dwivedi: 

Will the Minister of SelenWlc 
Research and Cultural Aftain be 
pleased to state: 

(a) whether it is a fact that a pro-
gramme for development of scientific 
and industrial research and establish-
ment of new national laboratories has 
recently been finalised; and 

(b) if so. the details thereof, includ-
ing its financial implicatiom? 

The Minister of Scientific Research 
aDd Cultural Affairs (Shrl Humayun 
Kabir): (a) Programmes for develop-
ment of scientific and industrial 
research are continuing oneil and can 
never be finalised. 

(b) Some of lbe plans !for the 
Third Plan period relate to consolida-
tion and development of existing and 
establishment of new laboratories. 
The tlnal allocation for the nr Plan 
is still under consideration. 

Shrl D. C. Sharma: May I know 
what new laboratories are under the 
contemplation of the Government to 
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be set up in the Third Plan, and whe-
ther all these laboratories will be 
national laboratories or regional 
laboratories? 

Shri Humayun Kabir: We have 
under contemplation the establishment 
of two national laboratories and one 
regional laboratory during the Third 
Plan. 

Shri D. C. Sharma: May I know 
where the regional laboratory will be 
located; and whether the Ministry is 
making any effort to distribute these 
laboratories equitably among the 
different regions of the country. 

Shri Humayun Kabir: The answer 
to the first part is that it has not yet 
been decided; the answer to the second 
part is: yes. 

Shri Chintamoni Panigrahi: We are 
going to enter the first year of the 
Third Plan in 1961-62. So, can we 
not know what the exact programmes 
are which the Ministry is taking up 
for the first year of the Third Plan? 

Shri Humayun Kabir: have 
already indicated that if anything is 
asked about the Third Plan. I will 
certainly give a reply, but the finalisa-
tion of the scientific programme is, to 
my mind, a very difficult question to 
answer. 

Shri ClUntamoai Panigrabi: Let us 
know about the first year of the Third 
Plan. 

Mr. Speaker: He wants notice. 

Shri HumayUll Kablr: I can give 
the reply if he wants. 

Shri D. C. Sharma: What is the 
approximate amount of money to be 
set apart for the development of 
sclentillc and industrial research 
during the Third Plan? 

Shri Humayun Kahir: For develop-
ment during the Third Plan, the 
tentative allocation is Rs. 30 crores, 
but .t has not yet been finalliled. 
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if; ~r ~ fu-li ~ if; full; 
~I r  ~T ~ I l;ncq ~Ta ll:T f~l  ;q-R 
~ it 'fiT ~ f~lf r ~r ~r~ B"l{f-
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it ~rll''l m: ft m'fi{ if; for'fr~ l!Topr ~ 
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f't; ~ : 'lit 'fll"r 'l I ~ '!iVfT· 
~I 

I shall also read in English. 

(a) Yes, Sir. 

(b) to (d), At its meeting held on 
the 12th & 13th February, 1961, the 
Executive Councii of the Aligarh 
Muslim University has appointed a 
sub-Commitee of its own members to 
examine the Report of the Enquiry 
Committee and submit its views to the 
Counc:l at the earliest possible date. 
The University authorities have mean-
while taken steps to get the copies 
of the Report printed and the same, 
together with a summary of its re-
commendations, will be laid on the 
Table of the House as soon as receiv-
ed. The action, if any, to be taken 
by Government :will be considered 
when the views of the Executive 
Council on the Report are available. 
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Mr. Speaker: What was bhe Punjab 
Government to do with this? 

Shri Vajpayee: One of the Enquiry 
Committee Members was from 
Punjab and the Punjab Government 
has taken ,exception to his inclusion 
in the enquiry committee. 
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Mr. Speaker: The hon. Member 
might have immediately written to 
the Minister, Instead of waiting for 
a question and for this Budget 
Session, he could have easily written 
to the hon, Minister saying that he 
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was not allowed to appear. 
not so? 
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Is that ly allow a discussion on this report. 

Shri Vajpayee: There was no ques-
tion of allowing ....... . 

Dr. K. L. Shrimali: If h.e had 
written to me, I could easily have 
requested the committee to make it 
convenient for him to appear before 
the committe,e. 

Shri Vajpayee: I did write to the 
committee. 

Mr. Speaker: He might have 
written to the committee, but the 
hon. em~r knows too well that if 
the committee was not prepared to 
do so, he could have written to the 
hon. Minister, The Minister is here 
responsible to the House. 

Shri. Tangamani: It is a peculiar 
position. A committee is set up, and 
a Member is willing to give evidence, 
but the committee is not willing to 
take it. 

Il '~~: mft~ 

~T ;;IT if ~ T flI; ~ ~ !liT qm 
l17ff tIT. ~ ~ ~l qm l17ff 
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~ ~ ~ ~ ~r ~ 3i'l<: ,!ft:m 
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Some Hon. Members rOBe-

Mr. Speaker: Order. order. The 
hon. Minister has said that he will 
place the report on the Table of the 
House. In view of the interest that 
hon. :Members are taking in this 
matter, and since the matter has 
been coming up here I shall certain-

Then hon. Members can certainly 
say that the report is not complete, 
th.e committee has not allowed 
opportunities for persons who offered 
themselves or that ot ~r  who offered 
themselves were prevented by force 
and otherwise and so on; all these 
allegations can be made, and then 
they can be r,efuted; and if still the 
allegations are true, and further 
action is called for, the House may 
direct as to what more has to be 
done. 
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Mr. Speaker: Order, order. I am in· 
terested in the reputation of the House 
more than the hon. Member is. The 
hon. Member, unfortunately, is 
creating that kind of impression. We 
have allowed any amount of discus-
sion over the report on the affairs of 
th,e Banaras Hindu University. There. 
fore this is nothing compared to the 
o ~rt n t e  that have been given 
to discuss the affairs of the Banaras 
Hin:lu University. Therefore, even 
the suggestion that has ~n made is 
not right. The hon. Member who 
has made that suggestion is as much 
a representative as the hon. Minister 
. who comes from that area or from the 
nearby area. Hon. Members do much 
more harm than any good by making 
that kind of suggestion which seems 
to be at the back of their minds. I 
am here to see that no such impres-
sion is created; I would not allow any 
impression to go round that anyone 
community is trying to discriminate 
against another community on 
account of communal considerations, 
and that this Parliament which is the 
supreme and highest authority in this 
country has tried to indulge in 
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communal recriminations; it is abso-
lutely not so. I am really sorry that 
such an allegation ought to have 
been made and that kind of an advice 
from an .elder Member ought to have 
come so far as this matter is concern-
ed. 

Raja Mahendra Pratap: I have 
been a member of the Aligarh court, 
and, therefore, I know something 
more about it. 

Mr. Speaker: H.e may know, but 
he must aLso have appeared before 
this committee. He may have been a 
member of the court, but even he 
might have erred. This House is 
superior to the hon. Member, and it 
is for this House to judge and not 
independently for any hon. Member. 
Such kind of asper,sions ought not to 
be made. 

Acharya Kripalani: Is it not proper 
that Government should take steps to 
see that these communal names are 
ro ~ from the names of theSe uni-
ver,sities? 

Mr. Speaker: It is a suggestion for 
action. 

Shri Hem Barna: The Enquiry 
Committee has made a suggestion to 
the effect that the Muslim character 
of the University be obliterated by 
adopting measures in the matter of 
admission of students and appoint-
ment of teachers on merits. 
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Mr. Speaker: He may reserve his 
further comments. 
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~t ~  ~ .. ...,-.!I X "lD L..ft:;.. The Parliamentary Secretary to the 
..JlLi, ":1 oS ,-, 1 Minister of Steel, Mines and Fuel C" ~ Uo,/o).i ,~ ,;1 0""" (Shri Gajendra Prasad SiDha): (a) 

J. ~  ~  ;~ l~ 1. ".,.:; ,-",I Yes, Sir. 
(b) to (d). Due to unforeseen difli-

[.) ~ ..::..5,J. t~ J.'l4 culties like complicated foundation 
laying, there has been a delay of 

'!To '{.10 \'ITo ~: . l ,  : ;;r<f f'fl~ 

oft ;;n <W ~ tft1: ;;r<f ~ ~ ~ 
q'f m ~ 'fimn: <Tm"1: ~ ~ I 
;;r<f ~ ~ ~r '.:rI", ~ ~ ~ 
~ ~ <W ~ ~ 'I'ffi ~ ~ 
~ .,if ~ I~ ~ '' f~~ 
f.!; ~ ~ if><mr ~~ 
~ l;;r<f~ ~~ flm~ 
<Tm"1: ~ ~ I 

Shri Ansar Harvani: When 
a~ eare  before the committee, the 
VIce-chancellor was not present. 

Dr. K. L. Shrlmali: I am more sure 
of my statement than the hon. 
Member is. The Vice-chancellor was 
present practically at all the sessions, 
except one or two about which I do 
not know. It was only when the 
committee was deliberating that he 
was not present. When I make a 
statement on the floor of the House 
the hon. Member should accept it. ' 

Barsua Mines 

·91. Shri Vidya Charan Shukla: Will 
the Minister of Steel, Mines and Fuel 
be pleased to state: 

(a) whether any time schedule was 
originally fixed in respect of the 
development of the Barsua iron ore 
mines; 

(b) whether the work is proceeding 
according to schedule; 

(c) if not, the reasons therefor; and 

(d) the steps being taken for early 
execution of the proj ect in this 
behalf? 

eleven months. The ore handling 
system was ready for operation in 
November 1960. Trial runs are going 
on and initial defects are being 
removed. 

~ r  Vidya Charan Shukla: May I 
know if Government have conducted 
an inquiry to find out much loss has 
heen occasioned to Hindustan Steel 
')ecause of this delay? 

Shri Gajendra Prasad Sinha: Actual-
ly there has been no inquiry and no 
occasion for inquiry. There has been 
a delay of a year, as I have already 
stated, and that was because of un-
foreseen circumstances which could 
not have been avoided. 

Shri Morarka: May I know the 
price that the Rourkela Steel Plant 
is paying for purchase of iron ore 
from other sources as compared to the 
price which the steel works would 
have paid if the ore was purchased 
from Barsua mines? 

Shri Gajendra Prasad Sinha: At 
present, Rourkela purchases iron ore 
from the State Trading Corporation. 
Just now I am not in a position to 
state the exact price which it is pay-
ing. 

Shri Chintamonl Panlgrahi: The 
hon. Minister stated during the last 
session that Rourkela is getting iron 
ore from the Bird and Company 
through S.T.C. at a cost of Rs. 22 to 
Rs. 25 per ton whereas the cost of 
production at Rourkela itself is Rs. 11 
per ton. Now he says that he does 
not know. (Interruption). 

Shri Gajendra Prasad Sinha: I have 
already stated that the purchase of 
iron ore fOr Rourkela is being made 
through the State Trading Corpora-
tion. 
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Shri Chintamoni Panigrahi: Bird 
and Company. 

Shrl Gajendra Prasad Sinha: The 
purchase is not from Bird and Com-
pany alone. It is from other sources 
also. 

Mr. Speaker: The point is that when 
it is available at Rs. 11 per ton, why 
Rs. 25 or Rs. 30 are being paid. 

Shri Gajendra Prasad Sinha: I want 
notice for that. 

Shri Morarka: May I know what is 
the total quantity of iron ore purchas-
ed for the Rourkela Steel Plant from 
the other sources during these 11 
months? 

Shri Gajendra Prasad Sinha: Just 
now the figure is not with me. The 
original question pertains to delay. If 
a separate question is asked, I shall 
answer. 

Shrl Vidya Charan Shukla: What 
were the unavoidable circumstances 
because of which the commissioning 
of this mine was delayed by over a 
year? 

Shri Gajendra Prasad Sinha: There 
has been some delay in the supply 
of fabricated material by the con-
tractor. In regard to that, necessary 
steps have been taken. Then there 
was the irregular nature of the rocks 
which necessitated detailed examina-
tion by the Geologist of Hindustan 
Steel. These were the reasons for 
the unavoidable delay. 

Shri Radha Raman: May I know 
whether the development of the 
Barsua mines is done under the 
private sector or the public sector? 

Shrl Gajendra Prasad Sinha: The 
development of Barsua mines is being 
done by Hindustan Steel. 

1894(ai) LS-2. 

~. 

Oil Exploration in .Jaisalmer 

+ 
rShri Harish Chandra Mathur: 

i' Shri Ram Krishan Gupta: Shrl Ajit Singh Sarhadi: 
l Shri Osman All Khan: 

WiII the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) what is the Government's pro-
gramme for the exploration of oil and 
gas in Jaisalmer area during the next 
two years; 

(b) whether Government propose 
to take up this programme depart-
mentally or through foreign agencies; 
and 

(c) whether this particular area has 
been considered in the recent negotia-
tions with various foreign agencies? 

The Minister of Mines and Oil (Shrl 
K. D. Malaviya): (a) About 400 square 
miles of geological mapping and 
geophysical survey, to be followed up 
by drilling a test well in case favour-
able results are obtained. 

(b) Government are at present con-
sidering proposals for oil exploration 
in this area, received from foreign 011 
companies also. 

(C) Yes, Sir, 

Shrl Barish Chandra Mathur: May I 
know what will be the result of the 
negotiations which have been carried 
on regarding the exploration of this 
area and other areas with foreign 
concerns, particularly the Italian con-
cern? 

Shri K. D. Malaviya: Some of the 
foreign concerns which are negotiat-
ing for this area had all the terms 
from us. They have gone back to 
their countries now. They are con-
sidering the whole matter. 

Shri Barish Chandra Mathur: Now 
that the supply of gas from Pakistan 
is ruled out, may I know what priority 
will be given to the exploration of oil 
and gas in this particulaT area? 

Shri K. D. Malaviya: What is ruled 
out? 
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Shri Barish Chandra Mathur: It is 
seen from Press reports that the pro_ 
posal for gas supply from Pakistan 
which we were negotiating has been 
dropped. 

Shri K. D. Malaviya: No, Sir. Let 
me correct the impression which has 
been created in the hon. Member's 
mind. The question of purchase of 
Sui gas from Pakistan has not been 
dropped from our side. The matter 
is still under consideration. Perhaps 
the Pakistan Government are con-
sidering to send a team very soon to 
persue the matter. 

Shri Barish Chandra Mathur: What 
was the offer of STANV AC in parti-
cular regarding the Rajasthan area? 
Where they prepared to bring the 
machinery which is already in this 
country? If so, what are the difficul-
ties in the way of Government 
accepting their offer, and whether 
that offer is supported by the Rajas_ 
than Government? 

Shri K. D. Malaviya: As I said, 
detailed of the negotiations are now 
being considered by the Standard 
Vacuum Oil Company. The ball is 
now in their court. We have told 
them all that we had to say in this 
matter. Unless they give a final reply 
as to whether they accept the terms 
that have been offered to them or not, 
we eannot do anything in the matter. 

I might add that we have already 
taken a decision that in the next Plan 
period oil exploration will be intensi-
fied in the Jaisalmer area. 

Shri Kasliwal: Sometime ago the 
hon. Minister had given an answer 
that mk n~ conditions in this area 
were difficult and so exploration had 
been delayed. May I know whether 
Government have tak~n any steps now 
to improve the working conditions in 
that area? 

Shri K. D. Malaviya: The difficulty 
of working conditions has been pointed 
out in connection with the Oil and 
Natural Gas Commission taking up 
work themselves. The working con-
ditions could be improved, but because 

it might prove very expensive for the 
Commission to take this risk, we 
prefer to get this area explored by 
other parties also who might be in a 
better position to spend money there. 
But if such parties are not forthcom-
ing, the Government of India in the 
Oil and Natural Gas Commission will 
themselves consider as to what 
amount of risk has to be taken. 
Finally, the Government of India have 
taken a decision that if no other party 
is coming forth, they shall consider 
taking all possible steps to intensify 
oil exploration in that area. 

Shri T. B. Vittal Rao: What are the 
considerations which have again 
weighed with Government to have it 
done by the STANVAC in view of our 
experience of what they have done in 
West Bengal? 

Shri K D. Malaviya: The Govern-
ment of India have received an offer 
from one of the oil companies, which 
is the Standard Vacuum Oil Company. 
There are other companies also who 
have proposed to do some work there. 

Shri Ajlt Singh Sarhadl: What are 
the fo~e gn agencies other than the 
Standard Vacuum which have made 
offers in this connection? 

Shri K. D. Malaviya There is a 
French oil company which is interest-
ed in that area. There is another 
American company which is also 
intersted in that area-the Continental 
Oil Company. 

~. 'll' ., ~ 
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I shall also read it in English. 

(a) and (b): Yes, Sir. Two air 
violations, one on the 8th November 
and the other on the ~  December, 
1960 have been reported. 

(c) A protest has been lodged with 
the Government of China. 

Mr. Speaker: Shri Bhakt Darshan. 

Shri Vajpayee: What about part 
(c)? 

Mr. Speaker: He has answered that 
a protest has been launched. 

Shri Tyagi: May I know where this 
incident occurred, the geographical 
position? 

Shri Vajpayee: What steps have been 
taken to prevent such violations? 

Mr. Speaker: There must be some 
decorum observed by hon. Members. 
Both the hon. Members cannot start 
together. I had actually called Shri 
Bhakt Darshan. 

Shri Bhakt Darshan: May I know 
the exact Ioea tion, where these viola. 
tions actually took place? 

The Minister of Defence (Shri 
Krishna Menon): On November 8 
1960, an aircraft flew over ng~ 
thang in Sikkim (27400N and 8835· 
E) from 12.00 hours to 12.26 hours. 
On December 24, 1960, an aircraft 
flew over Ukhimath (3032°N, 7905.E) 
at 09.03 hours. 

The Ministry of External Affairs 
have lodged a protest with the 
Embassy of the People's Republic of 
China, New Delhi, in ;respect of these 
violations. The Government of China 
have once again been requested to 
instruct its subordinate authorities not 
to violate Indian air space, as such 
violations can easily to serioUs conse-
quences. 

Shri Tyagi: What is the response of 
the Chinese Embassy? Have they ex-
pressed regret or have they denied 
these facts? 

Shri Krishna Menon: We have 
received no reply yet. 

Shri Braj Raj Singh: Do you hope 
to receive any? 

Shri Assar: May I know whether 
the Government of Uttar Pradesh 
have been kept informed in regard to 
the air violations pertaining to that 
State? 

(No answer was given) 

Shri Goray: Is it not a fact that the 
Chinese Prime Minister ..... . 

Shri Vajpayee: Why has no reply 
been given to the question? The 
Chief Minister of Uttar Pradesh has 
stated in the Asseembly that he has 
received no information that air viola-
tions are taking place. 

Mr. Speaker: Why should he be 
given any information? It is the sole 
responsibility of this House. With 
respect to items under its sole juris-
diction should it go on informing the 
State Mir.istries as to what steps they 
are taking? Where is the responsibi-
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lity to inform the State Govern-
ment? 

Shri Vajpayee: Sir, the air space of 
India has been violated; it is in U.P. 
The Chief Minister of that State has 
been kept in .the dark. 

Mr. Speaker: Every inch of territory 
here belongs to the Parliament also. 

Shri Garay: Sir, is it not a fact that 
the Prime Minister of China has stated 
that if India has a suspicion that it 
is their aircraft which is violating 
Indian territory they could be shot 
down and that he had no objection. 
In view of what he had said what is 
the idea in lodging a protest? 

Shri Tyagi: That was a taunting 
reply. 

Mr. Speaker: The question now is 
why not the aircraft, in this case, 
shot down? 

Shri Goray: My emphasis is on this. 
The Prime Minister of China had said 
that if we suspected it is Chinese air-
craft we were free to shoot it down. 
When he has stated that, what is the 
sense in lodging a protest? 

Shri Tyagi: We never want their 
permission to shoot down the plane. 
(I nteTT1l.ption) • 

Mr. Speaker: Order, order. Han. 
Members are answering each other. 
I think the han. Prime Minister wants 
to say something. 

The Prime Minister and Minister of 
External Affairs (Shri lawaharIaI 
Nehru): I wish to say that protests 
have always to be made for various 
purposes. I am saying that for record, 
if not for nothing else, it has to be 
made even though we may not suc-
ceed, even though We may not expect 
a suitable reply. But, what I was 
going to point out was this. 

The Chinese Government stated 
that in regard to a number of such 
overflights which had been noticed in 

the north-east corner of Ind:a-their 
case was-that they were not Chinese 
aircraft and that some other country 
had sent them. In fact, they have 
stated that definitely and they said 
they had proof of that. Whether it is 
there over there or whether it was 
here in the west, it is almost impossi-
ble to find out whose aircraft it is. 
They fly-in the present case, one at 
25,000 ft. and the other at 35,000 ft.-
at great heights.. They whisk past 
these heights; it is not possible for 
any country to identify them; (Inter-
ruption) not for any our country but 
to ahnost any country unless you 
have a fleet of aircraft hovering 
about in the air. We can only see it 
when it has passed. 

My point is this. When We see such 
an aircraft, the enquiry we have to 
make first is. is it our aircraft? Because 
one can not distinguish our aircraft 
from others at such height. We know 
our aircraft of course. But we have 
to enquire first whether our aircraft I. 
not anywhere in that vicinity. When 
we find that it is not OUr aircraft, then 
we presume it is a foreign aircraft. 
Besides, there are other factors too. 

So far as the north-east corner of 
India is concerned, there is a concei_ 
vahle possibility of aircraft other than 
Chinese aircraft being there. But 
when we come to this western part 
like the U.P. area, there is no such 
normal possibility. Abnormally, any-
thing may happen; but normally it 
may not happen. Therefore, the pre-
sumption is. first, that it is not our 
aircraft. Secondly, therefore, it is a 
foreign aircraft; thirdly the presump· 
tion is. in regard to geography, that it 
is probably a Chinese aircraft. We 
have to proceed this way. 

Shri Bern Barua: May I know whe_ 
ther science has not developed to 
such an extent as to identify aircraft 
in the air? May I know whether 
Government contemplate switching on 
to from the role of passive onlookers 
to one of positive action an·d shoot 
the aircraft to whomsoever it may 
belong, without giving any warning? 
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Sbri Jawaharlal Nehru: It took 
about 4 or 5 years for the Sovlet 
Goverrunent to spot and shoot down 
an Amencan aHcraft V-2. For 4 
years Lhey had been functioning 
tnere belore they could deal WIth that 
in that way, with all their great 
5Clentilic knowledge and power. 

8bri Kami 8inghji: The aircraft 
was over our terri wry for 26 minu-
tes. I think any jet could reach that 
helgnt in about 5 minutes. Could we 
not have followed the standard proce-
dure of at least forcing down the 
trespassers, even if we do not shoot 
them down? 

Sbri Jawaharlal Nehru: I am sorry 
have to in,ervene. A jet is not 
standing by in the air. A jet has to 
come from somewhere; we have to 
inform them and it takes time. 
(Interruption) . 

Shri Kami 8inghji: We have a net_ 
work of airfields along the frontier. 

8hri Jawaharlal Nehru: How are 
we to protect in the sense in which 
the hon. Member means? No country 
in the wide world, not even the great-
est powers, can do it in the sense in 
which he means. 

Sbri Kami Singhji: We had so 
many violations. Surely, we might 
have forced down one plane at least 
to identify that. 

Shri Nath Pai: May I ask one ques-
tion, Sir? At one stage our han. Primp. 
Minister stated that it is very difficult 
to identify them. At an earlier stage, 
the Defence Minister told us that we 
had lodged a protest with the Chinese 
Government. If we could not identify 
the planes how could we lodge a pro_ 
test? The han. Prime Minister knows 
that China does not produce as yet 
planes which could fly at that height 
and that some other country must 
supply them with these planes. If 
China does not produce such planes 
and we also do not produce, there 
must be some other country giving 
them supplies. If we know the 

source, that is from which country 
they get the supplles we may lOdge • 
protest with them as to why tney, a 
fnendly country, supply this lund of 
aircraft to be used against India. 

Sbri Jawaharlal Nehru: I have just 
been trying to be very frank with the 
House. It is not usually done in such 
matters because a frank discussion of 
these matters is sometlmes helpful to 
the oPPosite party. (Interruption). 
Hon. Members go on aslung quesLions 
and I do not wish to say, 'No'. But 
I have to reply them. Normally, such 
q ues tions are not asked because any 
answer is likely to be helpful to the 
other party. That is my difficulty. 

I pointed out that in this particular 
case, by a process of elimination, we 
arrived at the conclusion that it must 
have been a Ch.nese aircraft--by a 
process of elimination and not by 
spotting. 

Shri Nath Pai: But where did they 
come from? 

Mr. Speaker: The Question Hour is 
over. 

WRI'ITEN ANSWERS TO 
QUESTIONS 
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Science Museum In Delhi 

·94. Shrl Subodh Bansda: {
Shri R. C. Majhl: 

Shri Ram Krishan Gupta: 

Will the Minister of ScientlAc 
Research and Cnltural Mairs be 
pleased to refer to the reply given to 
Unstarred Question No. 452 on the 
21st November, 1960 and state: 

(a) whether the proposal to set up 
a Science Museum in Delhi has 
finally been decided and accepted by 
Government; and 

(b) if so, the details thereof? 

The MInister ot ScientlAc Research 
and Cnltural Mairs (Shri Humayun 
Kabir): (a) and (b). It has been 
accepted in principle that a Science 
Museum should be established, but 
the details have yet to be worked 
out. 

Paintings ot Raja Ravi Varma 

*95. 

r Shri A. K. Gopalan: 
, Shri M. K. Kumaran: 
~ !lhri Warior: 
I Shri Pnnoose: 
Shri Kodiyan: 

Will the Minister of Scientific 
Research and Cultural Mairs be 
pleased to state: 

(a) whether Government have taken 
any steps to collect all the original 
paintings of Raja Ravi Verma of 
.~ . and 

(b) whether any scheme has been 
prepared to create any memorial to 
that great master? 

The MinIster of Scientific Researcb 
and Cultural Affairs (Shri Humayun 
Kabir): (a) No, Sir. 

(b) Two of his paintings have been 
acquired by the National Gallery of 
Modern Art. The Lalit Kala Akademi 
has also brought out an album of his 
paintings in its series of contem_ 
porary Indian Art. 

Petroleum Products 

·96. Shri T. B. Vittal Rao: Will the 
Minister of Steel, MInes and Fuel be 
pleased to state: 

(a) whether the committee set up 
to study the estimated demand of 
petroleum products during the Third 
Five Year Plan periOd has since fin-
alised its report; 

(b) if so, what is the estimated de-
mand; and 

(c) the steps Government propose 
to take to meet the demand? 

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) to (c). 
The Oil Advisory Committee consti-
tuted for the preparation and review 
of forward estimates of consumption 
of petroleum products in the coun-
try has not sO far completed their 
appraisal. Measures proposed to be 
adopted to meet the growing demand 
for petroleU'm products are detailed 
in the draft outline of the Third Five 
Year Plan. In the sphere of explora-
tion' refining and distribution it is 
planned to intensify activity. 

.' ~nmrf~: 
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Supply of Limestone and Dolomite 

for Steel Plants 

lShri Kodiyan: ·91. Shri l'. C. Borooah: 
Shri Nathwani: 
Shri Morarka: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 
(a) whether it is a fact that lime_ 

Third Five Year Plan are also in pro-
stone and dolomite required by the 
steel plants are in short supply; 

(b) if so, the reasons therefor; and 

(c) what steps have b2en taken by 
Government to overcome the shortage 
of these raw materials? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) to 
(c). A statement is laid on the Table 
of the House. 

There has been some shortage of 
limestone due to the new plants not 
being able to locate or work their own 
quarries, particularly the Durgapur 
and Rourkela steel works. The position 
has been further aggravated due to 
occasional rail trensport difficulties. 
The supplies from existing sources 
have therefore had to be rationalised. 

2. The Bhilai steel plant has been 
drawing supplies of limestone and 
dolomite from Nandini and Hirri res-
pectively and has experienoed no d.ffi-
culty. Rourkela's demands would be 
met in full after the completion of the 
mechanisation of quarries at Purna-
panL Since DUrgapur has not been 
able to locate its own quarries so far 
and Purnapani quarries are not yet 
fully mechanised. the supplies to thl!!le 
two plan ts are being arranged from 
M'2ssrs. Bisra Stone & Lime Co. and a 
few other sources, The Tata Iron & 

Steel Co. and the Indian Iron & Steel 
Co. have been meeting their require-
ments from Messrs. Bisra Stone & 

Lime Co. and Satna Limestone Com-
pany. Mysore Iron & and Steel Works 
are also experiencing no difficulty in 
drawing their supply of limestone and 
dolomite. 

3. Efforts are however being made te 
raise production by the Limestone 
Companies. Besides, investigations for 
new sources to meet the requirements 
of the existing as well as the new and 
expanded steel plants during the 
Third Five Year Plan are also in pro-
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g:ess. With the increased production 
by the Limestone Companies and the 
new sources to be developed, it is ex-
pected that these difficulties will be 
overcome. 

Projects to be Finance with Credit 
from U.S.S.R. 

r Shri Warior: 
1 Shri Punnoose: 
I Shri Kodiyan: 
I Shri Pangarkar: i Shri Morarka: 

Shri Na:hwani: 
I Sardar Iqbal Singh: 
L Shri Ajit Singh Sarhadi: 

Will the Minister of Finance 
pleased to state: 

be 

(a) whether the projects to be 
started with the sixty crore rupee, 
credit offered by the Soviet Union 
have been decided upon; and 

(b) if so, whiDh are those projects? 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) and (b). No 
Sir. The projects to be financed from 
this credit are presently under nego-
tiation with a Soviet Delegation which 
arrived in India On the 6th February, 
1961. 

United Provinces Commercial Corpo-
ration, Calcutta 

*100 r Shri lndrajit Gupta: . l Shri NaryanankuLty Menon: 

Will the Minister of Finance be 
pleased to state: 

(a) whether the United Provinces 
Commercial Corporation of Calcutta 
had been warned several times in the 
past for violations of Sea Customs 
Regulations and Import Control Regu-
lations: 

(b) if so, the number of times it 
has been sO warned during 1958, 1959 
and 1960; and 

(c) in how many cases were penal-
ties imposed under customs laws on 
this firm during each of the last 3 
years and what is the amount in-
volved? 

The Deputy l\finister of Finance 
(Shri B. R. Bhagat): (a) Yes, Sir. 

(b) Once in 1958, four times in 1959 
and once in 1960. 

(c) A statement is placed on the 
Table of the Sabha. 

STATEMENT 

The number of cases in which 
penalties were imposed on Mis. 
United Provinces Commercial Corpo-
ration Limited under Customs Laws 
during the last three years. 

Year 

J958 
1959 

1960 

No. of cases Amount of fine or 

3 

penalty imposed 

Rs. 280/- fine. 
Rs. 3,000.'- fine and 
Rs. 1,000/- personal 

panalty 
Rs. II,300/- fine 
Rs. 28,090/- fine 
Rs. 15,680/- fine 

Central Sanskrit Institnte 

'101 f Shri Assar: . l Shri Vajpayee: 

Will the Minister of Education be 
pleased to refer to his statement made 
on the 7th December, 1960 correcting 
the reply given to StlUTed Question 
No. 1230 0..'1 the 9th September, 1960 
regarding the location of the Central 
Sanskrit Institute and state: 

(a) whether Government have since 
finalised the location of the proposed 
Central Sanskrit Institute; 

(b) if so, the place of location; and 

(c) when construction will be un-
dertaken? 

The Minister of Education (Dr. K. L. 
Shrimali): (a) Yes, Sir. 

(b) Tirupathi. 
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(c) Pending construction work, the 
Tirupathi Devasthanams have agreed 
to place the building of the Oriental 
Institute at the disposal of the pro-
posed Central Sanskrit Institute. 

Pension Cases of Indo-Pak Employees 

r Shri Ramji Verma: 
*102. ~ Shri Raghunath Singh: 
I Shri Sadhan Gupta: 
L Shri Bibhuti Mishra: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that t ~ 

Indian Government and the Pakistan 
Government have agreed to pay 
claims of certain types of displaced 
employees in both the countries to a 
retiring or superannuation pension; 

(b) if 50, what are the categories 
of employees that are being covered 
under this agreement; and 

(c) what rules are being made 
applicable to enable them to get the 
pensions and retiring benefits? 

The Deputy Minister 
(Shrimati Tarkeshwari 
Yes. Sir. 

of Finance 
Sinha): (a) 

(b) A statement showing the vari-
ous agreements concluded with the 
Government of Pakistan is laid on 
the Table of the House. [See Appen-
dix I. annexure No. 19]. 

(c) Pensions are sanctioned by the 
Government concerned in accordance 
with the rules applicable to displaced 
employees at the time of migration. 

Cheap Books on Technical Subjects 

r Shri Ajit Singh Sarhadi: 
'103. ~ Shri Supakar: 
I Shri M. R. Krishna: 
L Shri ag na~  Singh: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Unstarred Question No. 225 on the 
16th November, 1960 and state: 

(a) Whether the scheme for the 

production and distribution of cheaper 
editions of text books dealing with 
technical subjects has been finalised; 
and 

(b) if so, the details thereof? 

The Minister of Education (Dr, K. 
L. Shrimali): (a) and (b). The details 
of the scheme are being worked out. 

Smuggling of Gold 

f Shri Yadav Narayan Jadhav: 
*104. 1 Shri Raghunath Singh: 
Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that a 
Chinese Q.uarter-Master and another 
Chinese sailor on board the ship 
'Eastern Moon' while lying in Calcutta, 
were searched and arrested for smug-
gling gold; 

(b) if so, what are the details of 
the search; 

(c) how much gold was seized from 
the ship; and 

(d) what action has been 
against the smugglers? 

taken 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) to (c). A 
statement giving these details is 
placed on the Table of the Sabha. 

STATEMENT 

On the morning of the 31st Decem-
ber, 1960, 4 members of a local rig-
ging gang engaged on board m.v. 
"Eastern Moon" were intercepted at 
the jetty .gate by the Calcutta Cus-
toms staff. On test with a metal 
detector, it appeared that 2 of them 
had gold concealed on or in their 
body; these two persons thereafter 
ej ected 4 bars of gold each. On inter-
rogation they stated that they had 
received the gold on board the vessel 
from a Chinese Quarter-Master and a 
Chinese sailor. These two Chinese, 
their quarters On the vessel, and the 
vessel in general were then searched, 
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but without further results. No gold 
was seized directly from the vessel. 

2. The total quantity of gold seized 
from the two labourers was 8 bars, 
each weighing approx. 16 tolas, and 
of a total value of Rs. 17,100 approxi-
mately. 

(d) Adjudication proceedings be-
fore the Customs authorities as well 
as criminal proceedings have been 
instituted against the persons con-
cerned. 

Teachel'!l 

( Shri Anthony Pilla!: 
I Shri Mohan Swarup: 

·105. i Shri P. C. Borooab: 
Shri Tangamani: 
l Shri Amjad Ali: 

Will the Minister of Education be 
pleased to state: 

(a) whether Government have rO! 
ceived any memorandum from the 
35th All-India Educational Conference 
demanding a minimum wage of 
Rs. 100 for teachers and appointment 
of a Pay Commission to study tea-
chers' problems; and 

(b) if so, what action has been 
taken thereon? 

The Minister of Education (Dr. K. 
L. Shrimali): (a) No, Sir. 

(b) Does not arise. 

Polytechnic at Kendrapara 

*106. Shri Chintamoni Panigrahi: 
Will the Minister of Scientific Research 
and Cultural Mairs be pleased to 
refer to the reply given to Starred 
Question No. 201 on the 8th August, 
1960 and state: 

(a) whether the Polytechnic Insti-
tute to be established at Kendrapara 
in Orissa has been established by 
now; and 

(b) if not, what is the difficulty 
which has delayed its establishment 
so far? 

The Minis:er of Scientific Research 
and Cultural Affairs (Shrl Bumayun 
Kablr): (a) The Polytechnic has 
started functioning and the first batch 
of students has been admitted to dip-
loma courses. 

(b) Does not arise. 

Loan from International Development 
Associajon 

r Shri Raghunath Singh: 
'107. ~ Shri Khushwaqt Rai: 

l Shrl Daman!: Shri A. M. Tariq: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that Inter-
national Development Association is 
advancing a loan of about Rs. 23.75 
crores to India; and 

(b) if so, the details thereof? 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) and (b). 
Discussions are in progress with the 
representatives of the International 
Development Association regarding 
suitable projects. No decision has yet 
been taken by the Association regard-
ing the assistance it may make avail-
able to India. 

Noonmati Reftuery 

r Shrl P C. Borooah: 
*108. ~ Shri Arjun Singh Bhadauri 
l Shri P. G. Deb: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether the public sector refi-
nery at Noonmati (Gauhati) has beer 
completed; 

(b) whether production has com-
meneed from the wells so far r ~ e  

at Naharkatiya and Moran in Dibru-
garh; and 

(c) what is the estimated annual 
production from these wells? 
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The Minister of Mines and Oil (Sbri 
K. D. Malaviya): (a) No, Sir; This 
project is under construction 

(b) Production from the wells drill-
ed at Naharkatiya and Moran, to feed 
the public-sector refineries has not 
commenced as yet. A small quantity 
is, however, being produced for sup-
ply to Digboi refinery. 

(c) The annual production from the 
Oil India Private Limited areas will 
be known after the oil-fields have 
been fully developed and the f n~l 

assessment of the reserves made. At 
present it is planned to produce 2.75 
million tons of crude oil per annum 
from these wells. 

Archaeological Excavations at Aswan 
Dam Site 

*109. Shri C. R. Narasimhan: Will 
the Minister of Scientific Research and 
Cultural Affairs be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 2372 on the 23rd December, 
1960 regarding international partici-
pation in Aswan Dam Excavations and 
state: 

(a) whether the Director General 
of Archaeology in India also ~ om

panied the party to initiate them into 
the work; 

(b) whether any preliminary re-
port has been received from the offi-
cers of the Department of Arcnaeology 
doing excavations at Aswan; 

(c) if so, whether a copy of it will 
be laid on the Table; and 

(d) the amount set apart for these 
excavations by way of (i) Travelling 
Allowance, (ii) actual expenses con-
nected with the excavations, and (iii) 
transportation of excavated materials 
to India? 

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) The Director General 
of Archaeology was deputed to Egypt 
for a period of about 10 days to select 
a site for the excavation. 

(b) The excavation has not yet 
started. 

(c) Does not arise. 
Rs. 

(d) (i) Travelling Allowance 36,200 

(ii) Excavation Charges 1,00,000 

(iii) Transporta tioo. ot 
material 3,000 

Boot Plant 

.f Sbri S. M. Banerjee: 
*110.!. Shri Assar: 

Will the Minister of Defence be 
pleased to state: 

(") whEther Toae:,irery 'I"JT tilP 

establishment of a Boot Plant at 
Government Harness and Saddlery 
Factory at Kanpur has been received 
from the foreign coun:ry; 

(.b) if so, when the plant is likely 
to be established; 

(c) whether some of the Officers or 
workers are likely to be given train-
ing; and 

(d) if so, where and whether in 
India or abroad? 

The Minister of Defence (Shri 
Krishna Menon): (a) Most of the 
Machinery has arrived and the re-
mainder is expected to be delivered 
in two months time. 

(b) The plant will be established 
within 3 to 4 months after all the 
machinery is received. 

(e) Yes, Sir. 

(d) One officer is to be given train-
ing abroad in the firm of Mis. KOVO, 
Prague, Czechoslovakia. 

Rourkela Steel 

*111 -f Sbrt Rajesbwar Patel: 
.  L Shri Morarka: 

Will the Minister of Steel, M'mes 
and Fuel be pleased to state: 
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(a) whether the steel produced at 
Rourkela had been properly tested 
before it was exported; 

(b) if so, whether it was of the 
required quality; and 

(c) the price at which it was ex-
ported? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) 
and (b). Yes, Sir. 

(c) Steel ingots and slabs of the 
value of about Rs. 12.5 million have 
been exported from Rourke·la Steel 
works. 

Border Roads 

*112. Shri Hem Raj: Will the 
Minister of Defence be pleased to 
state: 

(a) whether the material and 
machinery required for border roads 
ordered from Russia and America 
have been received; and 

(b) if ;so, what is their approximate 
value? 

The Minister of Defence (Shri 
Krishna Menon): (a) and (b). It is 
not be in the public interest to dis-
cloSe the information on the floor of 
the House. 

Urban Panchayats in Delhi 

*113. { Shri Radha Raman: 
Shri Shree Narayan Das: 

Will the Minis'er of Home Affairs 
be pleased to state: 

(a) whether there is any proposal 
with Government  for establishing 
Urban Panchayats in Delhi; and 

(b) if so, what will be their nature 
functions and authority? ' 

The Minister of Home Affairs (Shrl 
G. B. Pant): (a) and (b). The Public 
Relations Committee of the Delhi 
Administration has made certain pro-
posals for the formation of Ilaqa 
Panchayats in the urban areas of 
D.elhi to function as subsidiaries of 
the Committee. The proposals are 
under the consideration of Delhi 
Administration. 
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Third Finance Commission 

0115. f Shri Tangamanl: 
L Shr! Kalika Singh: 

Will the Minister of Finance be 
pleased to state: 

(a) whether the Third Finance 
Commission ha.s started its functions; 

(b) when is the report expected to 
be received; 
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(c) whether it will be possible to 
have an interim report before the end 
of the current y,ear; and 

(d) whether directions have been 
issued to State Governments in this 
regard? 

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): (a) 
Yes, Sir. 

(b) Towards the end of 1961. 

(c) In view of the answer to part 
(b), no interim report is necessary. 

(d) No directions are required to 
be issued by the Gov,ernment of India. 

Bhilai Steel Plant 

*116. Shri Amjad Ali: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether it is a fact that a large 
number of workers died due to 
suffocation caused by the coke oven 
gas at the Bhilai Steel Plant on the 
11th January, 1961; 

(b) if so, what is the actual number 
of workers who died due to suffoca-
tion; and 

(c) what steps have been taken by 
the Government to stop the recur-
rence of such incidents? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) No, 
Sir. 

(b) and (c). Question does not 
arise. 

Smuggling of Currency 

*117. Shri Nath Pal: Will the Minis-
ter of Finance be pleased to state: 

(a) whe:her it is a fact that a large 
amount of money in one rupee notes 
is being illegally taken away from 
India to Malaya; 

(b) if so, whether Government have 
assessed th,e amount of money so far 
illegally taken away to Malaya; and 

(c) what steps Government propose 
to take to stop this illegal traffic in 
rupee notes? 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) Government 
have no reaSOn to believe that a large 
amount of money in one rupee notes 
is being illegally taken away from 
India to Malaya. 

(b) and (c). Do not arise. 

Rural Insurance Scheme 

·118. 
.r Shri Aurobindo Ghosal: 
L Shri Ram Krishan Gupta: 

Will the Minister of Finance be 
pleased to state: 

(a) whether the Government have 
consider,ed and finalised the rural 
insurance scheme; 

(b) if so, the details thereof; 

(c) whether it will be implemented 
through Panchayats; and 

(d) if so, how? 

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): (a) 
No, Sir. 

(b) to (d). Do not arise. 
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<t'fTif, ~ u:;;if <:Ml ~ if; ~<f The Minister of Mines and Oil (Shrl 
mfm eT!f it 'f'f"{ ~f.;;t; ~ ~ K. D, Malaviya): (a) Yes, Sir. 

,~ hTR'fi' f.;:~' ; 'ff'fo;ff 'fi'T ro<1''1l (b) Several wells will have to be 
<tT rrf ~ I drilled to assess the extent of the field 

l? and reserves of oil there. 

Free Legal Aid to the Poor 

f Shri A. M. Tariq: Shri D. C. Sharma: 
*120. Shri Ram Krishan Gupta: 

l Shri Ajit Singh Sarhadl: Shrl Rami Reddy: 

Will the Minister of Law be pleased 
to refer to the reply given to Starred 
Question No. 111 on the 16th Novem-
ber, 1960 and state the further pro-
gress made in the scheme of providing 
free legal aid to th,e poor in the coun-
try? 

ne Minister of Law (Shri A. K. 
Sen): No further communication has 
been received from the State Govern-
ments. 

Oil Deposits in Rudrasagar 

r Shri D. C. Sharma: 
I Shri P. G. Deb: 
Shrimati lia Palchoudhurl: 
Shri Arjun Singh Bhadauria: 
Shri S. A. Mehdi: 
Shri Hem Barna: 

"In. ~ Shrl Kodiyan: 
Shri Ajit Singh Sarhadl: 
Shrl Liladhar Kotoki: 
Shri Raghunath Singh: 
Shri P. C. Borooah: 
Shrlmati Renuka Ray: 
f Shrimatl Maflda Ahmed: 
L Shri A. M. Tariq: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether it is a fact that oil has 
been struck in Well No. 1 at Rudra-
sagar in Assam in December, 1960; 

(b) t'ne estimated deposits of oil 
expected from there; and 

(c) the quality of the oil e ~ te  

(c) From the laboratory tests so far 
carried out, it appears that the oil is 
moderately light and has a fairly high 
wax content. However, detailed 
analy.sis are being carried out. 

Mrs. Ellen Roy Murder Case 

r Shri Osman Ali Khan: 
·UZ. 1 Shrimati lia Palchoutlhurl: Shri Vidya Charan Shukla: 

Dr. K. B. Menon: 
Shri Aurobindo Ghosal: 
l Shri Yadav Narayan Jadhav: 

Will the Minister of Home AlIair8 
be pleased to state: 

(a) whether the Central Intellig-
ence Staff deputed to unearth Mrs. 
Ellen Roy murder mystery has since 
since submitted its report; and 

(b) whether there is any indication 
that the murder is motivated by 
political considerations? 

The Minister of Home Alfairs 
(Shri G. B. Pant): (a) The Intelli-
gence Bureau assisted the Uttar Pra-
desh Police in the investigation of 
Mrs. Roy's murder. The accmed 
persons have been arrested. 

(b) There al'& no indications to 
suggest that the murder was r:lOti-
vated by political considerations. 

UtiliSition of Iron Ore Fines 

r Shri Ram Krishan Gupta: 
·123. ~ Shri R. C. Majhi: 

l Shri Subodh Hansda: 

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
reply given to Starred Question No. 
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149 On the 16th November, 1960 and 
state: 

(a) whether the Committee ap-
pointed to study the problem of utili-
sation of iron ore fines has submitted 
its report; and 

(b) if so, the recommendations 
made therein? 

The Minls!er of Mines and Oil 
(Shri K. D. Malaviya): (a) No, Sir. 
(b) Does not arise. 

Manufacture of Tanks 

r Shrimati Da Palchoudburi: 
I Shri O;man Ali Khan: 
I Shri S. M. Banerjee: 

°124. ~ Shri Vidya Charan Shukla: 
I Shri M. R. Krishna: 
I Sardar Iqbal Singh: 
L Shri P. G. Deb: 

Will the Minister of Defence be 
pleased to state: 

(a) whether a high level Indian 
delegation recently visited West 
Gennany and the United Ki!lgdom 
and held discussions t er~ with 
manufacturers in connection with 
a proposal to set up plants for manu-
facturing heavy and medium size 
tanks in India; and 

(b) if so, the results achieved by 
the delegation? 

The Mimster of Defence (Shr! 
Krishna Menon): (a) Yes, Sir. A 
delegation of officers represen ling 
Anny Headquarters, Ministry of 
Defence and Finance (Defence) visit-
ed West Germany among other coun-
tries in December-January. 

(b) The delegation submitted"· its 
report on 2nd February, 1961 setting 
out the financial and technical impli-
cations of the several proposals 
whiCh they examined. The report is 
under consideration of the Govern-
ment. 

Arms Rules 

r Shri Vidya Charan Shukla: 
*125. ~ Shri Bhakt Darshan: 
I Shri pangarkar: 
Shri Rem Raj: 

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Starred Question No. 753 on the 
7th December, 1960 regarding Anns 
Rules and state: 

(a) whether the replies from the 
States of Gujarat and Madras have 
been received; 

(b) how far the work of drafting 
the Arms Rules has progressed; and 

(c) by what time it is expected to 
be completed? 

The Minister of Home Affairs (Shri 
G. B. Pant): (a) A reply has since 
been received from the Government 
of Madras. 

(b) and (c) The rules are being 
drafted and will be finalised as soon 
as possible. 
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~~ ql#t (15fT ")0 ifo q;(f) : 
~~nTm:'f <m~~ I mm~ 

f.I; ~ ~ m~ ~T f.I;lrr ~ I 

Sui Gas 

r Shri Harish Chandra Mathur: Shri D. C. Sharma: 

>1Z711 Shri Ram Krishan Gupta: 
. Shri Kodiyan: 
Shri Ajit Siugh Sarhadi: 
Shri Dhanagar: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether any further negotiations 
for obtaining Sui Gas from Pakistan 
have been held; and 

(b) if so, with what ~e lt  

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) No, Sir. 

(b) Does not arise. 

Home Guards 

r ~ A. K. Gopalan: Shri M. K. Kumaran: 
°128. ~ Shri Warior: 
I Shri Kodiyan: 
l Shri Punnoose: 

Will the Minister of Home AJlairs 
be pleased to state: 

(a) whether Government have 
decided to set up a high level body to 
find out ways and means to bring 
uniformity in the organisation and 
functioning of the Home Guards in 
all the States; and 

(b) if so, the details of the pro-
gramme, if any? 

The Minister of Home AJlairs (Shri 
G. B. Pant): (a) and (b). On the 
recommendation of the Inter-State 
Conference on Home Guards held in 
May, 1960, a Home Gua .. ds Advisory 
Committee has been constituted to 
co-ordinate the activities of Home 
Guards Organisations in the various 

States/Administrations and to evolve, 
as far as possible, uniformity in the 
pattern of working of such organisa-
tions. The Committee consists of the 
nominees of State Governments/ 
Administrations and a representative 
of the Central Government. Its fi .. st 
meeting was held in Bombay on the 
17th, 18th and 19th December, 1960, 
and further meetings will be held 
from time to time to consider and 
make recommendations on the ques-
tions concerning the organisation, 
training, administration and other 
aspects of the Home Guards Organi-
sations. 

Bokaro and Raniganj Coalfields 

"129. JShIi: Ajit Singh Sarhadi: 
l Shn D. C. Sharma: 

Will the Minister of Steel, Mines 
4nd Fuel be pleased to ref".. to the 
reply given to Starred Question No. 95 
on the 16th November, 1960 and state: 

(a) the progress made in prospect-
ing and mining first grade coal in 
Bokaro and Raniganj coalfields; 

(b) the .. esults of the qualitative 
tests of these deposits; 

(c) the results of the quantitative 
analysis carried out, if any; and 

(d) the arrangements made for 
mining the coal in these coalfields? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) to (d). A state-
ment containing the information is 
laid on the Table of the Lok Sabha 
[See Appendix I, annexure 20]. 

Successor to Nawab of Bhopal 

JShrj Yadav Narayan Jadav: 
lSI-l Shri Birendra Bahadur SinghJI. 

Will the Minister of Home AJlairs 
be pleased to state: 

(a) whether it is a fact that the 
privy purse to be paid to the succes-
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SOl's of Nawab of Bhopal has been in 

dispute; 

(b) whether it is also a fact that 
there has been dispute about the 
rightful successor of the fonner 
'Nawab'; 

(c) whether the dispute has been 

settled; and 

(d) if so, the details of the settle-
ment? 

The Minister of Home Alfairs (Shri 
G. B. Pant): (a) No; 

(b) to (d) Three' pet'sons claimed 
succession to the gaddi of Bhopal, of 
whom Princess Mehr Taj Sajida 
Sultan Begum has been recognised as 
Ruler. The new Ruler has been 
san"tic:1cd a privy purse of Rs. 6'7 
lakhs per annum. 

Indian National Commission for Co-
operation with UNESCO 

*131. Shri P. C. Borooah: Will the 
Minister of Education be pleased to 
state: 

(a) whether it is a fact that the 
Indian National Commission for Co-
operation with UNESCO has invited 
manuscripts of work in English con-
taining teaching and reading materials 
about national culture and life in 
India, for use in schools in other 
countries lll1der a UNESCO program-
me; 

(b) if so, the last date for receipt 
of the manuscripts; 

(c) whether any manuscripts have 
been received; and 

(d) if so, how many? 

The MinIster of Education (Dr. K. 
L. Shrimali): (a) Yes, Sir. 

(b) 30th April, 1961. 

,(c) not yet, Sir. 

(d) Does not arise. 

1894 (Ai) LS-3. 

D.L.F. Loan for Fertilizer Plant 

r Shri S. M. Banerjee: 
.~ 8hri Tangamani: 

l Shrimati IIa Palchoudhuri: 

Will the Minister of Finance be 
pleased to state: 

(a) whether D.L.F. has sanctioned 
some loan for the establishment of a 
Fertilizer Plant in private sector; 

(b) if so, the amollnt sanctioned; 
and 

(c) the name of the firm for which 
sanctioned? 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) No. Sir. 

(b) and (c). Does not arise. 

Neyveli Plant 

*133. Shri Tangamani: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether tenders for erecting 
Briqueting and Carbonising plant at 
Neyveli have been .. eceived; 

.(b) if SO, the present estimate; 

(c) whether the project has been 
assigned to any firm; and 

(d) if so, the tenus and conditions 
and approximate date of completion? 

The Minister of Steel, Mines and 
FUel (Sardar Swaran Singh): (a) to 
(d). Yes. Tenders have 'been I'eceived 
and, as a result of the scrutiny of 
these, filnal negotiations are shortly 
starting with a consortium of foreign 
firms whose offer has been found 
acceptable teohnically and in other 
respects. The correct position about 
the cost and the tenns and conditions 
will be known only after these nego-
tiations have been finalised. The bri-
quetting and cMbonisation plant 
would .be ready for initial production 
in about 3 years from the date of 
signing of the contract. 
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Alloy and Tool Steel Plant 

·134. Shri Osman Ali Khan: Will 
the Minister of Steel, Mines and 
Fnel be pleased to state: 

(a) whether Government have re-
ceived any proposals from Tatas for 
establi&lting a 80,000 ton alloy and 
tool steel plant; 

(b) whether Government have 
sanctioned the proposal; and 

(c) the total cost of the project? 

The Minister of Steel, Mines and 
Fnel (Sardar Swaran Sinlrh): (a) Yes 
Sir, for 60,000 tons of finished pro-
ducts per year. 

(b) No, Sir. This is under exanti-
nation. 

(c) Cost of estimates of complete 
project are awaited. 

Minerai SlIJ.vey of JaDllDu and 
Kashmir 

r' Shri A. M. Tariq: Shrimati Ila Palchoadhuri: 
*135'1 Shri Ram Krishan Gupta: 

Shri P. C. Borooah: 
Shri Vidya Charan Shukla: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether any survey of the 
various parts of Jammu and Kashmir 
has been recently undertaken; 

(b) if so, whether any principal 
regions of mineral wealth such as 
lignite, coal and gypsum have been 
ascertained on the basis of the sur-
vey; and 

(c) if so, the details thereof? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) to (c). A state-
ment containing the information is 
laid on the Table of the Lok Sabha. 
[See Appendix I, annexure No. 21]. 

Three-Year Delrree Course in V.P. 

r Shri D. C. Sharma: 
I Shri Ram Krishan Gupta: Shri Bhakt Darshan: 

°136. i Shri A. M. Tariq: 

I Shri Bibhuti Mishra: Sardar Iqbal Sinlrh: 
L Shri Ram Saran: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 527 on the 29th 
November, 1960 and state the furbhel' 
progress made in introducing the 
three year Degree course in Uttar 
Pradesh? 

The Minister of Edu.cation (Dr. K. 
L. Shrimali): The revised estimates 
sent in by the State Government are 
under the consideration of the Uni-
versity Grants Comntission. 

Air Crash in Kashmir 

*137. Shrj Ram Krishan Gupta: Will 
the Minister of Defence be pleased 
to refer to the reply given to Starred 
Question !'{o. 140 on the 16th Novem-
ber, 1960 and state: 

(a) whether Government have as-
certained the causes leading to the 
aiTcrash in Kashmir; and 

(b) if so, what they are? 

The Deputy Minister of Defence 
(Sardar Majithia): (a) Yes, Sir. 

(b) 'Ilhe cause of the accident WlU 
the failure of the port engine as a 
result of which the aircraft could not 
maintain altitude of 15500 feet A.S.I.. 
on one engine to cross Cong Tala 
Pass. 

India Oftlce Library 

r Shrimati Ila Palchoudhuri: Shri Ram Krishan Gupta: 

*138. ~ ~ Rameshwar Tantia: 
I Shrl D. C. Sharma: 
1 Shri A. M. Tariq: 
L Shri Vidya Charan Shukla: 
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r Shri Ajit Singh Sarhadi: 
" Shrimati Mafhia Ahmed: 
Shri Raghunath Singh: 

~ ~ Subiman Ghose: 
I Shn P. C. Borooah: 
. Shri Hem Barua: 
: Shri K. C. Jena: 
L Shri Bibhuti Mishra: 

Will the Minister of Scientific Re-
search and Cultural Affairs be p:eas-
ed to refer to the reply given to Star-
red Question No. 145 on the 16th 
November, 1960 and state the progress 
made so far by Government in cor-
respondence with the U.K. Govern-
ment regarding India Office Library? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): There have been further 
discussions with representatives of the 
U.K. Government, but their nature 
can not be disclosed at present, as it 
was agreed by India, Pakistan and 
the U.K. that nothing should be 
divulged except by agreement among 
the three Governments. 

~~f ~ 
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Manufacture of one-ton Trucks 

"140. f Shr! S. M. Banerjee: 
L Shrl Tangamani: 

Will the Minister of Defence be 
pleased to state: 

(a) what progress has been made 
regarding jmanufaeture of one-ton 
truck in Ordnance Factories; 

(b) the price of each truck; and 

(c) whether the price is lower 
than that of truck supplied by private 
sector to Defence Ministry? 

The Minister of Defence (Shri 
Krishna Menon): (a) 230 Nos. have 
so far been completed. 

(b) The estimated cost of each 

truck is Rs. 16,548.18. 

(c) Yes, Sir. 

Miuicoy and Laccadive Islands 

164. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to state the amount spent by Govern-
ment On the development schemes in 
the Minicoy and Laccadive Islands 
during 1960-61 so far? 

The Minister of Home Affairs (Shri 
G. B. Pant): The amount spent on 
development schemes in the Laccadive, 
Minicoy and Amind:vi Islands during 
1960-61 (upto December, 1960) was 

Rs. 7,51,384. 

Abduction Cases in Delhi 

165. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 

to state: 

(a) the number of reported abduc-
tion cases of married women and un-
married girls in Delhi during 1960 as 
compared to the figures for the year 
1959; and 

(b) the number of women and girls 
recovered during each of the above 

years? 

The Minister of Home Affairs (Shri 
G. B. Pant): 

1959 1960 

Ca) (i) Married women 17 7 

(ii) Unmarried girls 7 4 

(b) (i) Married women 16 6 

(ii) Unmarried girls 6 4 
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Loan dUll from Andhra Pradesh 

166. Shri D. C. Sharma: Will the 
Minister of Finance be pleased to 
state: 

(a) the total amount of Central 
Loan which was due from Andhra 
Pradesh on the 31st March, 1960; 

(b) the total amount of 
which is due from Andhra 
till the 31st March, 1960 on 
Loans; 

interest 
Pradesh 
Control 

(c) whether Andhra Pradesh has 
made any payment towards the inte-
rest charges SO far; and 

(d) if so, the amount paid by the 
State Government so far? 

The Minister of Finance (Shri 
Morarji Desai): (a) About Rs. 142.78 

crares. 

(b) to (d). A statement giving the 
information is laid on the Table. 

STATEMENT 

Statement showing the amount of 
interest due and paid by the Gov-
ernment of Andhra Pradesh from 
1956-57 to 1959-60. 

(Rupees in crores) 

-----,-------
Amount  Amount 
due paid 

1956-57 2'28 ',2'23 

1957-53 3'93  3'93 
1958-59 3'24 3'24 
1959-60 3'76 3'76 

13 '21 13 '21 

Graduation in Fisheries, Agriculture 
and Geology 

167. Shri V. P. Nayar: Will the 
Minister of Education be pleased to 
state: 

(a) how many universities in India 
have courses for graduation in 
fisheries, agriculture and geology; and 

(b) the number of students in each 
such course during 1960-61 in the 
country? 

The Minister of Education 
K. L. Shrimali): (a) and (b). 

(Dr. 

The 
information is being collected and will 
be placed on the Table of the Lok 
Sabha as soon as it is available, 

Scientific Researches in Universities 

168. Shri V, P. Nayar: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) whether the Government of 
India maintain a list of scientific re-
searches being carried On in each uni-
versity in India; ar.d 

(b) what steps, if any, are taken by 
Government to a-"oid duplication of 
scientific r€'3ea 1 ell work in various 
universities? 

The Minister of Scien;ific Re:;,,,rch 
and Cultural Affairs (Shri Huma,-un 
Kabir): (a) and (b), Repor ,; re-
garding scientific researches in Indian 
universities are rece:ved periodically 
in the Ministry and copies circulated 
to other universities in India. The 
question of avoiding duplication of re-
search work does not normally arise. 
because even where individual 
scientists tackle the same problem, 
each has a different background and 
approach, 

Rubber Technology 

169. Shri V. P, Nayar: Will the 
Minister of, e ent f ~ Research and 
Cultural Affairs be pleased to state: 

(a) in how manv universities there 
are courses of study in Rubber Tech-
nology at present: and 

(b) what is the estimated number 
of qualified Rubber Technologists re-
quired during the Third Plan? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) A specialised post-gra-
duate course in Rubber Technology is 
being conducted at the Indian Insti-
tute of Technology, Kharagpur, This 
subject is also taught as a part of High 
Polymers at two universities institu-
tions. 
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First degree courses in Chemical 
Engineering do generally include some 
trainipg in Rubber Technology. 

(b) An estimate of the req uire-
ments for Rubber Technologists for 
the Third Five-Year Plan has not yet 
been made. 

Government Officers in Public 
Undertakings 

170. Shri V. P. Nayar: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) the total number of Class I Offi-
cers under deputation from Central 
Government service to posts in Gov-
ernment-owned public undertakings as 
On the 1st January, 1961; and 

(b) the total dePutation allowance 
payab;e to them per month at present? 

The Minister of state in the Minis-
try of Home Affairs (Shri Datar): (a) 
and (b). The information will be col-
lected and laid on the Table of the 
House. 

Development of Marathi Language 

171. Shri Pangarkar: Will the Min-
ister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) whether the Maharashtra Gov-
ernment asked for grants for the deve-
lopment of Marathi language during 
1960-61 So far; and 

(b) if so, how much grant was 
given? 

The Minister of Scientific Research 
And Cultural Affairs (Shri Humayun 
Kabir): (a) Not for 1960-61, Sir, but 
for 1961-62. 

(b) Rs. 21,2431- was allotted during 
1960-61 to the Maharashtra Govern-
ment for a scheme sponsored by the 
Central Government. 

Archaeological Excavations in 
Maharashtra 

172. Shri Pangarkar: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) whether there are proposals for 
further archaeol9gical excavations in 
Maharashtra to be undertaken in 1960-
61 and 1961-62; and 

(b) if so, the places which are pro-
posed to be excavated? 

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) There are no propo-
sals for 1960-61. The programme for 
1961-62 has not yet been drawn up. 

(b) Does not arise. 

Iron ore Deposits in Pnrli-Vaijnath 

173. Shri Pangarkar: Will 
Minister of Steel, Mines and 
be pleased to state: 

the 
Fuel 

(a) whether it is a fact that large 
deposit of iron ore has recently been 
discovered near Purli-Vaijnath (Maha-
rashtra); and 

(b) if so, what is the extent of the 
depOsit and the quality of the ore? 

The Minister of Mines and Oil (Shrl 
K. D. MaIaviya): (a) No, Sir. 

(b) Does not arise. 

Supply of Iron Sheets to Manipur 
and Tripura 

174. Shri Pangarkar: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) the demand of iron sheets by 
Manipur and Tripura during 1960; and 

(b) the extent to which the demand 
was met? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and 
(b). Demands are received and allo-
cations are made according to finan-
cial year. 
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Year State 

(in tons) 

De- Allot-Des-t 
mand ment pat-

ches 

April 
to 
Nov. 
'60 

1960-61 . Manipur .. 2,315  2,159 997 
1960-61. Tripura 5,368 1,858 195t 

-----------_._---
tExcludes e at ~ from Controlled 

Stockists, details of which are not available. 

tTripura State is taking most of ito 
supply through Controlled Stockist in the 
State. The quantity indicated is in addi-
tion to the supplies made by Controlled 
Stockis . 

Supply of Iron and Steel for Bibar 

175. Shri Pangarkar: Will the Min-
ister of Steel, Mines and Fuel be 
pleased to state: 

(a) what were the requirements of 
iron and steel for Bihar in 1959-60 
and 1960-61 so far; and 

(b) how much of it was supplied! 

The Minister of Steel, Mines anll 
Fuel (Sardar Swaran Singh): (a) and 
(b). 

(i) Steel, Cin tons) 

Demand! Allotment Despatches, 
Require- Supply 

1959-60 . 
1960-61 . 

ment 

Cii) Pig iTon(*) 
1959-60 . 
1960-61 
CApril to 
Dec. 
'60) 

70,441 ~ ,  

100,722 42,536 
(April to 
Dec. 
'60) 

C*) The system of allocation of pig 
iron was discontinued from second half-year 
of 1959. All consumers can now indent ~ to 
their requirement. without any authorlsa-
ion. 

Production of Tobacco 

176. Shri Morarka: Will the Min-
ister of Finance be pleased to state: 

(a) the total yearly production of 
tobacco in Rajasthan during the lllllt 
four years; 

(b) total excise duty realised year-
wise during the last 4 years; and 

C c) the method of assessment 
followed? 

The Minister of Finance 
Morarji Desai): (a) and (b). 

(Shri 

Year 

1956-57 . 
1957-58 . 
1958-59 . 
1959-60 . 

Production 
of 

tobacco 
in 

kilograms 

3,577,200 
2,51,3092 
3,44,2011 
2I,OOII2 

Total excise 
duty 
(basic and 
additional) 
realised 

(In rupees) 

41,05,608 (basic) 
47,76,373 
61,38,275 
52,34,166 

(c) Assessments are generalIy made 
on the declared weight of the produce 
checked by actual weighment and 
average yield. In cases of abnormal 
difference between the produce dec-
lared by the growers and that worked 
out on the basis of average yield and 
in cases where grower/curer producel 
tobacco over and above the exemp-
tion limit fixed by the Collector of 
Central Excise but disposes of the 
tobacco without furnishing the annual 
returns or furnishes incorrect annual 
returns, a notice is issued to the 
growerJcurer to show cause why sum-
mary assessment should not be made 
on the basis of acreage, average yield 
etc. On receipt of the reply, the case 
is scrutinised and demand for duty 
is issued under Rule 37 -A of the Cen_ 
tral Excise Rules, 1944. 

Financial Help to Children of PolI-
tical Sufferers 

177. Shri Kumbhar: Will the Min-
ister of Home Affairs be pleased te 
.tate: 
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(a) the amount of financial help 
given to children of Political Sufferers 
in Orissa by Central Government per 
annum; 

(b) the number of such <!hildren 
district.wise in Orissa State getting 
such financial help per annum; and 

(c) the number of cases if any 
under consideration of the State and 
Central Governments? 

The Minister of Home Affairs (Shri 
G. B. Pant): (a) A statement show-
ing the amount of financial aS5istance 
given to political sufferers in Orissa 
from year to year has been laid· on 
the Table of the House in reply to 
Unstarred Question No. 179 by the 
same Member. In addition to such 
financial assistance, a scheme fQr the 
grant of educational stipends and 
scholarships to the children of politi-
cal sufferers was introduced in Orissa 
during the 1959-60. According to this 
scheme, the Government of India 
will bear 50 per cent. of the ~o t in-
volved in respect of each State. A 

sum of Rs. 2,8361-, representing the 
Government of  India's contribution to 
the scheme in respect of Orissa State, 
was sanctioned to the State Govern-
ment for the year 1959-60. 

(b) and (c). As the actual imple-
mentation of the scheme referred to i. 
the direct responsibility of the State 
Government, the information is not 
readily available. 

Steel Plants 

178. Shri Knmbhar: Will the Min-
ister of tee~ Mines and Fuel be 
pleased to state: 

(a) the number of employees grade-
wise in the Steel Plants at Bhilai, 
Durgapur and RolH"kela as on the 1st 
January, 1961; and 

(b) the number of Scheduled Castes 
and Scheduled Tribes employeetl 
grade-wise among them? 

The MinJster of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and 

(b)., -j 

Grade Total number Scheduled 
Caste 

S.:heduled 
Tribe 

Bhilai Steel Plant: 

Class I 

Class II 

Class III 

Clal. IV 

Rourkela Steel Plant: 

Class I 

Class II 

Class III 

Class IV 

Durgapur Steel Plant: 

Class I 

Class II 

Class III 

Class IV 

of employees 

640 

303 

10,947 

3,921 

454 
198 

6,004 

4,953 

456 

135 

S,295 

3.581 

2 

187 

1,295 

1 

81 

330 

2 

22 

104 
600 

82 

130 

12 

IIO 



~ ntten Answers 6BRUARY 17, 1961 Written Answers 

Political Su1ferers in Orissa 

179. Shri Kumbhar: Will the Min-
ister of Rome Affairs be pleased to 
state: 

(a) the amount of relief or aid 
given to political sufferers in Orissa 
State by the Central Government per 
annum; 

(b) the number of political suff€:rers 
district-wise in Orissa State getting 
such help per annum; and 

(e) the number of cases, if any, 
under consideration of the State and 
Central Governments? 

The Minister of Home Affairs (Shri 
G. B. Pant): (a) and (b). A state-
ment showing amounts disbursed to 
political sufferers in Orissa State from 
the Home Minister's Discretionary 
Grant since its inception is given be-
low. 

Total Number of 
Year Amount political 

given sufferers 

1955-56 
1956-57 . 2,500 2 

1957-58. 600 
1958-59 . 100 I 

1959-60 . 2,150 ~ 
1960-61 . 2,Joo 3 
(till 1-2-1961) 

(c) One as far as the Central Gov-
ernment is concerned. 

Distribution of Wire 

180. Shri Rami Reddy: Will the 
Minister of Steel, Mines aDd Fuel be 
pleased to state: 

(a) whether it is a fact that the 
requirements of wire and wire pro-
ducts for Andhra Pradesh are distribut-
ed through an agency in Madras which 
distributes the products for Madras 
and Kerala as well; 

(b) whether the Government of 
Andhra Pradesh has represented to 
the Centre that the location of the 
Agency in a different State at con-
siderable distance from some parts 

of Andhra Pradesh is causing hard-
ship and delay in supplies; and 

(e) whether the Government of 
Andhra Pradesh has suggested that 
a separate distributing agency be 
created for Andhra Pradesh by 
bifurcating the present single agency 
for the three States of Madras, 
Kerala and Andhra Pradesh; 

(d) whether any action has been 
taken in the matter; 

(e) if so, what is the action taken; 
and 

(f) other details, if any, in regard 
to the matter? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Slugh): (a) No, 
Sir. 

There is no single agency for dis-
tribution of wire and wire products 
for the States of Madras, Kerala, and 
Andhra Pradesh. It is open to the 
State Govermnent and the quota 
holders to get their supplies of wire 
and wire products direct from the 
producers Or through various regis-
tered stockholders in the State whose 
indents are also planned on the pro-
ducers. 

(;b) to (f). No representation from 
the Government of Andhra Pradesh 
has been received by the Central Gov-
ernment. The State Government, 
however, wrote to the Steel Control-
ler in 1959 suggesting that controlled 
stockholders in Andhra Pradesh 
should also be permitted to deal in 
wire, but they were informed by the 
Iron & Steel Controller that due to 
acute shortage of wire it was not 
possible to have new controlled stock-
holders to handls wire and wire pro-
ducts until supply position improved. 
It was made clear to the State Govern-
ment that they could draw supplies 
of wire for small scale industries in 
the State through registered stock-
holders and actual consumers could 
also place indents for planning on 
producers direct. 
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Lok Sahayak Sena 

181. Shri Kumbbar: Will the Min-
ister of Defence be pleased to state: 

(a) the number and names of the 
various Lok Sahayak Sena Training 
Camps organised so far in various 
States and Union Administrations 
since the commencement of the 
scheme; 

(b) the amount spent camp-wise 
and the number of trainees trained 
campwise; and 

(c) the details thereof? 

The Minister of Defence (Shrt 
Krishna Menon): (a) and (c). A 
statement giving the number of Lok 
Sahayak Sena Training Camps held, 
the names of places at which they 
were held and the number of trainees 
attending each of these camps in 
various States and Union Territories 
since the commencement of the 
scheme on 1st May 1955 is laid on the 
table of the House. [See Appendix I, 
annexure No. 22]. The information 
relating to the amount spent on each 
camp separately is not available. 

Central Aftercare Homes in Punjab 

182. Shri D. C. Sharma: Will the 
Minister of Education be pleased to 
state: 

(a) the number of Central After-
care Homes now being run in Punjab; 

(b) the places where they are 
located; 

(c) the total number of inmates in 
these homes; 

(d) whether there is any proposal 
to open any new aftercare homes; and 

(e) whether the working of these 
homes is satisfactory? 

The Minister of Education (Dr. 
K. L. Shrimali): The requisite infor-
mation is being collected and will be 
placed on the table of the House as 
soon as it is available. 

Promotion of Inter-State Under-
standing among StudeDts 

183. Shri D. C. Sharma: Will the 
Minister of Education be pleased to 
state the number of regional camps 
held for the promotion of inter-State 
Understanding among students at 
secondary school level during the 
year 1960-61. 

The Minister of Education (Dr. 
K. L. Shrimali): There were no re-
gional camps, but an All-India inter-
State rally of selected secondary 
schOOl students was held at New 
Delhi on the occasion of RepUblic Day 
Celebrations in January, 1961. 
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Import of Tin Plates 

192. Smi A. M. Tariq: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state the quantities of tin 
plates proposed to .be imported by the 
amount to be made available for this 
purpose under the Development Loan 
Fund Programme during 1961-62? 

The Minister Of Steel, Mines and 
Fuel (Sardar Swaran Singh): 20,000 
tons approximately. 

Foreign Aid for Third Plan 

193. Shri D. C. Sharma: Will the 
Minister of Finance be pleased to 
state: 

(a) whether it is a fact that foreign 
aid to the extent of Rs. 220 crores 
out of the total loan figures of 871 
crores received during the Second 
Plan will be carried over to the Third 
Plan; 

(b) if so, the reasons tOr the same; 

(c) whether it is also a fact that 
some of the schemes will be com-
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pleted only after the end of the cur-
rent financial year; and 

(d) if so, the reasons for delay? 

The Minister of Finance: (Shri 
Morarji Desai): (a) The amount of 
carry-forward of foreign loans in the 
Third Plan will be madeknawn after 
the estimated utilization of foreign 
loans for 1960-61 (Revised Estimates) 
is indicated in the Budget 1961-62 to 
be placed before the House; 

(b) and (c). One reason for the 
carryover of a portion of the autho-
rised loans is the fact that some of 
the projects to which assistance is 
linked will not be completed before 
the end of the Second Plan. Such 
assistance which is earmarked for 
specific projects cannot be diverted for 
financing any other proj ect. The 
other reason is that certain credits 
can be utilized only within the coun-
tries which extend the credits. 
Having regard to this limitation and 
Government's policy of utilizing cre-
dits only for projects of high priority 
and for which equipment can be 
bought within those countries at 
prices comparable with international 
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prices, the selection of such proj ects, 
negotiation of prices, and placement 
of orders to the full value of these 
credits necessarily take time. Be-
sides, ~ome of the credits having been 
authorised during the latter part of 
the current financial year cannot 
possibly be utilized during the current 
Plan period; and 

(d) The projects 10 which foreign 
assistance is linked are by their na-
ture slow-moving and can be com-
pleted only according to the prescrib-
ed time-schedule on the basis of 
project reports which take t m~ to 
prepare. Orders for the manufacture 
abroo.d of machinery and equipment 
against specifications can be placed 
only in stages as required and there-
after delivery. obtained, perhaps, two 
years or longer from the date at 
placing orders. 

Gurdwara Sisganj 

194. :~~ ~~m~ e::~~~t a: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) the total number of violent in-
cidents which took place in front of 
Gurdwara Sisganj, Delhi during 1960; 
and 

(b) the number of persons injured 
or killed? 

The Minister of Home Affairs (Shl'i 
G. B. Pant): (a) Five. 

(b) 184 persons including 127 police 
officials were injured in these inci-
dents. One of the injured persons 
died in hospital. 
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Air Crash Near Mop 

196. Shri Ram Krishan Gupta: Will 
the Minister of Defence be pl,eased to 
refer to the reply given to Starred 
Question No. 279 on the 21st Novem-
ber, 1960 and state: 

(a) wh,ether Government have in-
vestigated the causes of crash of two 
Indian Air Force Planes near Moga; 
and 

(b) if so, what they are? 

The Minister of Defence (Shri 
Krishna Menon): (a) Yes Sir, but 
only one l.A.F. plane was involved in 
the accid,ent near Moga. 

(b) While the pilot was carryinC 
out acrobatics, his aircraft went into 
a spin from which he could not re-
cover. He ejected at too Iowan 
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altitude and was killed when his body 
struck the ground beforl' the para-
chute opened up. The aircraft spun 
into the ground and caught fire on 
impact. 

Students GOing Abroad 

197. Shri Ram Krishan Gupta: Will 
the Minister of Education be pleased 
to refer to reply given to Starred Ques-
No. 160 on the 16th November, 1960 
and state: 

(a) whether a final decision has 
been arrived at on the suggestion 
that orientation courses should hoe 
arranged for the benefit of students 
desirous of proceeding abroad; and 

(b) if so, the details thereof ? 

The Minister of Education (Dr. K. 
L. Shrimall): (a) YI'S, Sir. 

(b) The courses will be conducted 
by the Indian Council for Cultural 
Relations and will be held at Bombay, 
Calcutta, Madras and Delhi according 
to needs. The first course is likely 
to be held in Bombay. Th!' course 
will be of 4 to 6 days duration and 
lectures will be delivered on various 
topics relating to Indian Cultural tra-
dition, economic and social develop-
ment, political institutions, and foreign 
policy. Persons Sl'lected for Govern-
ment olar ~ and other private 
students will be advised to avail of 
these courses. 

North-Western Circle of Archaeologi-
cal Department 

198. Shri Ram Krishan Gupta: Will 
thl' Minister of Scientific Research and 
Cultural Atrairs be pleased to refer to 
the reply given to Starred Question 
No. 158 on the 16th November, 1960 
and state the progress ma~ SO far 
for the rShifting of Headquarters of 
North-Western Circle of the Depart-
ment of Archaeology to Dehra Dun 
from Delhi? 

The Depnty Minister of Scientific 
Research and Cultural Affairs (Dr. 
M.  M. Das): Steps are being taken 
by the Superintendent, North-Wes-

tern Circle to enter into an agrl'e-
ment with the landlord of a suitable 
house. 
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Violation of Foreign Exchange Rule!! 

200. Pandit D. N. Tiwari: Will the 
Minister of Finance be pleaSl'd to 
state: 

(a) the number of cases of misuse 
of foreign exchange or smuggling and 
the cases of per,sons having accounts 
in foreign banks that came to !hi' 
knowledge of Government during 
1959 and 1960 and the number of 
cases out of them enquired into; and 

(b) the number of prosecutions 
launched and convictions securl'd in 
the cases of violation of foreign ex-
change Rules during 1959 and 1960? 

The Minister of FInance (Shrl 
Morarji Desai): (a) The number of 
cases which came to the knowledge of 
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the Enforcement Directorate of the 
Government of India was as follows:-

1959 1960 
(i) Alleged misuse of 
foreign exchange 19 91 

(ii) Alleged mainten-
anCe of accounts with 
banks in foreign 
countries 37 27 

All these cases were enquired into. 

(b) No prosecu lions were launched 
in any of th,e above cases. 

Information regarding the total 
number of cases of smuggling, whe-
ther of currency or other articles, and 
the number of prosecutions launched 
in connection with such cases, is not 
readily available. 
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Census Enumerator Waylaid by Nap 
Hostiles 

203. Shri Hem Barna: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether it is a fact that a census 
enumerator was relieved of Rs. 1001-
and som,e other documents by the 
hostile Nagas On the Kangpokpi Mao 
section, on the 3rd January, 1961; 

(b) whether it 15 also a fact that a 
civilian truck was waylaid and the 
men abroad were robbed of all their 
belonging near Taphow; and 

(c) if so, what action has been taken 
by Government to protect the census 
enumerators and others? 

The Minister of Home Affairs (Shri 
G. B. Pant): (a) On the night of 2ndl 
3rd January, 1961, armed Naga hos-
tiles entered the house of the Census 
enumerater of Punanamei village, 
Mao PoliCe Station and took away 
certain documents, 'Rs. 1001-in cash 
and two blankets worth Rs. 151-. 
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(b) On the 3rd January 1961 at 
about 6.30 p.m. about 30 Naga hostiles 
'waylaid a civil truck near Taphowon 
the Dimapur-Imphal Road and took 
away clothing worth Rs. 304 and B.s. 10 
in cash. 

(c) The affectei area, are being 
patroHed and armed escorts are being 
provided for civilian vehicles on the 
Imphal-Dimapur road. 

Class HI Employees of Government of 
India 

204. Shri Goray: Will the Minister 
of Home Mairs be pleased to state: 

(a) whether it i, a fact that accord-
ing to the standing orders of the Gov-
ernment of India Class III employees 
cannot get themselves registered for 
higher posts with the employment ex-
'change.s; 

(b) if so, what is the procedure for 
promoting Class III employees to 
higher posts; and 

(C) what are the prospects for those 
'Class III Government employees who 
possess the requisite qualifications to 
enable them to get higher posts in 
their own departments? 

The Minister of State in the Minis-
try of Home Mairs (Shri B. N. 
Datar): (a). Only certain categories 
of serving employees are allow to 
register themselves with the Employ-
ment Exchanges to seek higher posts. 
A copy of the relevant orders is 
placed on the Table of the House. [See 
Appendix I, annexure No. 25]. 

(b) Promotion to higher posts is 
made in accordance with the provi-
sions of the recruitment rules pres-
-cribed for them. 

(C) Most of the higb,er posts in 
Class III, e.g., posts of Superintendents, 
Head Clerks, Upper Division Clerks 
etc. and a1so some posts in Class II 
are filled either by promotion wholly 
or partly by promotion and partly by 
1iirect recruitm,en t. While prescribing 
quotas for direct recruitment and pro-
motion in the recruitment rules, it is 
ensured, as far as possible, that de-
partmental candidates have adequate 

chances for promotion to higher 
grades within a reasonable time. 

Museum at Ratangir 

205. Shri B. C. J\olallick: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 411 on the 8th August, 1960 
and .state: 

(a) whether an estimate for the 
construction of a Museum at Ratangir 
in the district of Cuttack has since 
be.en prepared; 

(b) if so, the estimated amount; 
and 

(c) when the construction of the 
proposed Mu,eum will start? 

The Deputy Minister of Scientific 
Research and Cultural Mairs (Dr. M. 
M. Das): (a) and (b). Tne estimates 
are under preparation. 

(c) Possibly in 1962-63. 

Financial Assistance to Journal 
'Sewak' 

206. Shri B. C. Mullick: Will the 
Minister of Home Mairs be pleased 
to refer to the reply giv;en to the Un-
starred Question No. 1112 on the 20th 
August, 1960 and state: 

(a) whether it is a fact that the 
financial assistance given to Orissa 
State for publication of the Journal 
named 'Sewak' has ~en stopped; 

(b) if so, the reasons therefor; and 

(C) whether this amount has been 
utilised for any other purpose? 

The Minister of State in the MinIs-
try of Home Mairs (Shri B. N. 
Datar): (a) It has not been stopped 
in the year 1960-61 but the State 
Governments have been informed that 
it will not be given from 1961-62 on-
wards. 

(b) It is considered that Govern-
ment should not give financial assis-
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tance for publication of i ournals, 
periodicals, newspapers etc. 

(c) Does not arise. 

Removal of Untouchability in Orissa 

207. Shri B.  C. Mullick: Will the 
Minister of Home Mairs be pleas,ed 
to refer to the reply given to Unstar-
red Question No. 1917 on the 1st Sep-
tember, 1960, and state 

(a) wheth,er it is a fact that the 
Depressed Classes League of Orissa 
has approached the State Government 
to take the Central assistance for the 
r,emoval of untouchability; 

(b) if so, the action taken thereon; 

(c) what is the nature of obstacles 
reported by the League to the State 
Government; and 

(d) whether these obstacles now 
have been removed? 

The Minister of state in the Minis-
try of Home Affairs (Shrl Datar): 
(a) Yes. 

(b) The Government of Orissa have 
reported that they are awaiting the 
report of Audit of the accounts of 
the League, which has been taken up 
by the S:ate Finance Department. 

(c) and (d). The Government of 
India hav,e no information. These 
are moreover purely the concern of 
the State Government. 

208. 

Yogic Asanas 

J Shri R. C. Majhi: Shrl Subodh Sansda: 
") Shrl Hem Raj: 
l Shri Supakar 

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 638 on the 12th 
December, 1960 and state: 

(a) whether the Committee consti-
tuted to evaluat,e therapeutic value of 
Yogic Asanas has visited the institu-
tions for an on-the-spot study; and 

1894 (Ai) ~  

(b) whether the Committee has 
submitted its report? 

The Minister of Education (Dr. K. 
L. Shrimali): (a) and (b). The Com-
mit' ee has so far visited. 11 institu-
tions. It is expected to visit the re-
maining selected institutions in March 
and April. The Committee is expec-
ted to submit its report by th,e end of 
May, 1961. 

Repayme.nt of L.LC. Loans by Anand 
Bazar Patrika 

r Shri A. K. Gopalan: 
I Shri M. K. Ku,maran: 

209. ~ Shri Warior: 
I Shri Kodiyan: 
l Shri Punnoose: 

Will the Minister of Finance be 
pleased to state: 

(a) whether Government had re-
ceived a representation from the Em-
ployees of the Hindusthan Standard 
regarding repayment of Life Insurance 
Corporation loans by the Anand Bazar 
Patrika Ltd. who are the owners of 
the Hindusthan Standard; and 

(b) if so, whether 
been ta~en thereon? 

The Minister of 
Morarji Desai): (a) 

any action had 

Finance (Shri 
Yes, Sir. 

(b) The Union has been infOTnled 
that the matter concerns the Life Insu-
rance Corporation. 

Divorce Cases 

210. Shrl Pahadia: Will the Minis-
ter of Law be pleased to state: 

(a) how many divorce cases were 
filed in various courts of India during 
1960; and 

(b) the main reasons shown in 
divorc,e applications? 

The Deputy Minister of Law (8hrl 
R. M. Haiarnavis): (a) and (b). The 
law relating to divorce in India is 
contained as regards Christians in the 
Indian Divorce Act, 1869, as regards 
Parts in the Parsis Marriage and 
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Divorce Act, 1936, as regards Muslims 
in Muslim Law including the DiS3olu-
tion of Muslim Marriages Act, 1939 
and as regards Hindus in the Hindu 
Marriage Act, 1955, Apart from these 
personal laws peculiar to the various 
Communities, there is the Special 
Marriage Act, 1954 which provides 
inter alia for the dissolution of mar-
riages solemniS;ed under that Act. 
The administra :ion of these various 
laws relating to divorCe is the con-
cern of the State Government, Col-
lection of the relevant information 
will take a long time and will be laid 
on the table of the House as soon as 
it is received and compiled. 

Jama Masjid, Delhi 

211. ~~ ~r: 
Shrl VaJpayee: 

Will the Minister of Scientific 
Research and Cultural Affairs be 
pleased to refer to the reply given to 
Starred Question No. 856 on the 12th 
December, 1960 and state: 

(a) the reasons for incurring an 
expenditure on repairs to Jama Mas-
jid, Delhi during 1958-59 and 1959-60; 

(b) whether there are any other 
instances where an amount is spent 
for repairs of buildings which are 
not protected monuments; and 

(c) if so, the details thereof? 

The Deputy Minister of Scientl1lc 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) The Jama Masjid 
being a monument of great ihistori-
cal and architectural importance, the 
Government are interested in its 
safety; and the Union Department of 
Archaeology are carrying out repairs. 

(b) and (c). The Government have 
sanctioned special repairs to the 
Shahjahani Mosque at Dargah Kha-
waja Sahib at Ajmer. 

Cultivable lands in Cantonments 

212. Shri Ajit Singh Sarhadi: Will 
the Minister of Defence be pleased to 
state; 

(a) whether the policy of Govern-
ment is to lease out cultivable land 
in Cantonments to Cooperative Socie-
ties for agricultural purposes; and 

(b) if so, whether it is a fact that 
land in Ferozepur Cantt. has been leas-
ed to private individuals in preference 
to Cooperative Societies that were 
ready to take it? 

The Minister of Defence (Shri 
Krishna Menon): (a) The policy of 
the Government is to lease out sur-
plus cultivable lands in Cantonments, 
which cannot be brought under cul-
tivation by the Military Farms or 
Regimental Farms or Cooperative 
Societies of Armed Forces, to indivi-
duals and Societies in a prescribed 
order of priorities. Existing lessees 
and tenants displaced as a result of 
resumption of lands by landowners 
usually receive preference over Co-
operative Societies. 

(b) Three Cooperative Societies 
applied for allotment of land in Fero-
zepur Cantonment during 1958-59. 
They were asked to furnish further 
particulars to consider their case. They 
failed to do so. Others entitled to 
allotment of lands under the scheme 
were therefore give,n the land. 

Border Roads 

213. Shri Hem Barna: Will the 
Minister of Defence be pleased to 
state: 

(a) whether it is a fact that the 
border roads that are being construct-
ed particularly on the Indo-Tibet 
border are being constructed by Pri-
vate contractors; 

(b) whether it is a fact that Gov-
ernment has laid down certain con-
ditions for constructing roads parti-
cularly, main and strategic roads such 
as '9hould be constructed in consulta-
tion with the military boards consti-
tuted for the purpose'; and 

(c) if so, whether these conditions 
were followed in the construction of 
the l'ecently constructed border roads? 
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The Minister of Defence (Sbri 
Krishna Menon): (a) No, Sir. 

(b) and (c). We are not aware of 
the conditions referred to. 

Government Employees 

214. Shri V. P. Nayar: Will tale 
Minister of Home AlIairs be pleased 
to state: 

(a) in what manner do Government 
keep a record of the acquisition of 
wealth by Government employees 
who report such acquisitions; and 

(b) what percentage of such acqui-
sitions are verified? 

The Minister of State In the MInis-
try of Home AlIairs (Shrl Datar): (a) 
As required under rule 15(3) of the 
Central Civil Services (Conduct) 
Rules, 1955 every member of Class I 
and Class II services submits on first 
appointment in the Government ser-
vice and thereafter at intervals of 
every twelve months a return of all 
immovable property owned, acquired 
or inherited by him. Further, under 
rule 15(4) the Government may, at 
any time require a Government ser-
vant to submit a full and complete 
statement of such movable or immov-
able property held or acquired by 
him, and USe is made of this power in 
suitable cases. 

(b) There is no fixed percentage. 
But verification is made whenever 
either from the statements received 
from a Government servant, or otaler-
wise, it appears desirable to do so. 
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Scheduled Tribes in Orissa 

216. Shrl Chlntamonl Panigrahl: 
Will the Minist.er of Home Affairs be 
pleased to state. 

(a) the amount of money spent in 
Ori.ssa during the second Plan period 
out of the allotted amount for the 
Scheduled Tribes by the Central 
Gov.ernment for the execution of 
Medical and Public Health Services; 
and 

(b) the nature of medical and pub-
lic health services reniered to the 
Scheduled Tribes? 

The Minister of State In the Minis-
try of Home Affairs (Shri Datar): 
(a) and (b). A statement is laid on 
the Table of the House [See Appen-
dix I, annexure No. 26]. 

Mid-term Elections In Kerala 

217. Shri Chlntamoni PanJgrahf: 
Will the Minister of Law be pleased 
to state: 

(a) whether the period of the mid-
term elections in Kerala will termi-
nate in 1962; and 

(b) whether there will be general 
elections in Kerala in 1962, along with 
other States? 

The Deputy MInister of Law (Shrl 
R. M. Hajarnavis): (a) The Kerala 
Legislative Assembly elected last 
year will continue until Mar"h, 1965, 
unless sooner dissolved by the Gov-
ernor for special reasons. 

(b) There will be a general elec-
tion in 1962 in Kerala along with the 
other States, but only fOr the Lok 
Sabha. 

Geological Survey of Orissa 

218. Shri Chintamoni an ~ra : Will 
the Minister of Steel, Mines and Fuel 
be pleased to state: 

(a) whether fuller information 
about the geological survey of Mayur-
bhanj, Dhenkanal, Sambalpur, Puri, 
Cuttack and Talchar areas have been 
available by now; and 

(b) if so, the nature and extent of 
ore deposits located in these areas, 
especially in the district of Puri? 

The Minister of Miues and Oil 
(Shri K. D. Malaviya): (a) and (b). 
No, Sir. However the investigations 
carried out so far included the occur-
rences and deposits of apatite, asbes-
tos, bauxite, building materials, chro-
mite, clay, coal, gold, graphite. iron-
ore, ilmenite, kyanite, lead, limestone 
and dolomite, manganese, mica, 
mineral pigments, pyrites, quartz, 
quartzite, glass sand, talc, steatite and 
potstone deposits in Mayurbhanj, 
Balasore, Keonjhar, Cuttack, Dhen-
kanal, Puri, Bolangir-Patna, Phulbani, 
Koraput and Kalahandi districts. 
During the last five years the more 
important investigations carried out 
are: 

1. MI!Pping of Talchir coalfield 
followed by drilling. Estimated 
reserVes proved are of the order 
of 249.22 million tonnes. The 
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investigation of the Talchir 
coalfield is still in progress and 
more reserves of coal arel ikely 
to be proved in this area. 

2. Investigation of lead occurren-
ces of Bolangir-Patna. 

3. Drilling of 873 feet (266 metres) 
for lead in Mayurbhanj with no 
positive f'esults in both the 
areas SO far examined. 

4. Investigation of shell l me ton~ 

around Chilka lake which did 
not yield any positive results 
and for the ilmenite-magnetite 
sands around Chilka lake with-
out any encouraging results in 
the areas examined so far. 

5. Detailed examination of Sukinda 
iron-ore deposits, and the Kiri-
buru iron-ore deposits for pur-
poses of export. 

Details about the nature and extent 
of the ore deposits in the above dis-
tricts are available in the following 
Geological Survey of India publi-
cations copies of which are available 
in the Library of Parliament:-

1. Records of Geological Survey of 
India Volume 85 Part I and 
Volume 86, paf't I. 

2. Indian Minerals Volume IX 
No.3; Volume X No.4; Volume 
XI No.4; Volume XII No.4; 
Volume XIII No.4; and Volume 
XIV No.4. 

Private Capital Inve,tment from 
.u.S.A. 

219. Shri CbintamOlli Panivahl: 
Will .the Minister of Finance i>e 
plea3ed to state: 

(a) the amount of private capital 
invested in India from the United 
States in 1958,  1959, 1960 and 1961 
so far; and 

(b) the industries in w.hich U.S. 
Private capital has been invested in 
India? 

The MiJUster of Finance (ShrJ 
MO.arji Desai): (a) and (b). The U.S. 
Investments in India as at the end of 
1958 were as under:-

Industry 

Petroleum 
Manufacturing 
Trading 
UtIlities and Transport 
MiHi.llg . 
Financial 
Plantations 
MisceUaneous 

TOTAL 

(In 
lakhs 
of 
rupees) 

Amount 

41,18 
14,88 
2.,52 
5 
9 
40 
6 
67 

59,85 

Similar figures for 1959 are under 
compilation. Information for the years 
1960 and 1961 is not yet available. 

Orissa State Museum 

22e. Shrj Chintamonl Panigrahi: 
Will the Minister of Scientific Re-
search and Cultural Affairs be pleased 
to refer to the reply given to Un-
starred Question No. 2111 on the t~ 

April, 1960 and state: 

(a) whether the Government of 
Orissa have asked for any further 
financial assistance from the Govern-
ment of India during 1959-60 and 
1960-61 for the development of the 
State lII,Iuseum at Bhubaneswar; and 

(b) if so, the further assistance given 
to the Orissa Government for the pur-
~~  f 

'llle Mials'er of ~en~  ~ Ia 

and Cultural Aftairs (Shri BumayWl 
Kabir): (a) Yes Sir . 

(b) Rs. 55,000 has heen allocated to 
the State Government .in ]960-61, ill 
addition to Rs. 1,50,000 sanctioned in 
1959-60 and lts. 1,00,000 in 1958-59. 

Scientific Research in utkal University 

221. Shri ·Chkltamonl Panigrahl: 
Will the Minister of Education he 
p'eased to state: 

(a) the amount of grants given ~o 

the Oriss9 Government lmd the Utkal 
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University during the Second Five 
Yeai: Plan period for pursuing scien-
tific research; 

(b) whebher any grants were made 
for general development of higher 
scientific education in Orissa; and 

(c) if so, what amount? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) to (c). While no 
grant has been paid to the Orissa Gov-
ernment, the following grants have 
been paid by the University Gi:ants 
Commission to the Utkal University 
for the purpose indicated against 
eaoo:-

Rs. 
,i) Scientific Equipment 1,88,958 
(i') Library Books and 

Journals for all Science 
Departments 65,00) 

(iii) Recurring grant for 
additional staff for 
Departments of Anthro-
ropJogy and Statistics 37,725 

TOTAL 2,91,683 
- - --.-------

Moosabagh Palace, Lucknow 

222. Shri Raghunath Singh: Will 
the Minister of Scientific Research 
and Cultural Mairs be pleased to 
state whether Government is con-
sidering to declare Moosabagh Palace 
of Lucknow a protected monument? 

The Deputy Minister of Scienti1le 
Research and Cultural Affairs (Dr. 
M. M. Das): No, Sir. 

Coal Supply to Steel Plants 

223. Shri Naldu.rgkar: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether any meeting was held 
between the Minister of Steel, Mines 

and Fuel and the Minister for Rail-
ways fOr the timely supply of coal 
to various industrial undertakings 
and enterprises; 

(b) if so, what steps have been 
taken to meet the shortage and sup-
ply of good quality of coal; 

(c) what is the total production of 
coal durmg three months ending on 
the 31st December, 1960 and the 
total amount of the coal supplied to 
various industries and undertakings 
during this period; and 

(d) whether it is a fact that short-
age of coal has affected the production 
of the steel? 

The MInister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and 
(b). Meetings between Minister, 
Steel, Mines and Fuel and Minister for 
Railways are now being held regulai'-
Jy, at which various questions having 
a bearing on the production and trans-
port of coal ai:e discussed. It has been 
the co-ordinated effort of the two 
Ministries to see that, in view of the 
litnitations of transport, important 
industrial consumers are kept supplied 
with their minimum requirements of 
coal. So far as quality is concerned, 
allocations of superior grades of cok-
ing coal have been made according to 
its actual availability and the needs, 
as assessed technically, of various 
categories of consumers. To ensure the 
availabili ty of good coal, particularly 
for the steel plants, a number of 
washeries are proposed to be set up in 
the III Plan. 

(c) The total production of coal 
during the three months ending 
December 31, 1960, was approximately 
13 million tons and the total despat-
ches during this period to various 
categories of consumers amounted to 
12 million tons. 

(d) No. Steel plants have a very 
high priority for supplies of coal and 
they have been kept adequately fed. 
They have at present about a month's 
stock each. 
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Education of Children of Pondicherry 
Administration Employees 

224. Shri P. C. Borooah: Will the 
Minister of Education be pleased to 
state: 

(a) whether it is a fact that the 
children of the non-gazetted emplo-
yees of the Pondicherry Administra-
tion studying in elementary, secondary 
and high schools have been exempted 
from payment of tuition fees with 
effect from the current year; 

(b) if so, what amount the Union 
Government will be required to re-
imburse annually to the Goverl=ent 
and private schools designated by 
the Pondicherry Administration to 
make good the loss to such institu-
tions as a result of the concession; and 

(c) whether a similar scheme for 
the children of Central Government 
servants is also under consideration? 

The Minister of Education (Dr. 
K. L. Shrlmali): (a) Yes, Sir. 

(b) About Rs. 18,000. 

(c) No, Sir. 

Iuterest Payable by the Public and 
Private Sector Industries 

225. { 
Shri Morarka: 
Shri Nathwani: 

Will the Minister of Finance be 
pleased to lay on the Table a state-
ment showing: 

(a) The total interest a a l~ on 
the 31st December, 1960 under defer-
red terms of payment both by ;>ublic 
and private sector industries; and 

(b) amount whiCh would fall due 
and payable each year during the 
next Five years? 

The Minister of Finance (Shrl 
Moralji Desai): (a) and (b). Deferred 
payment contracts are generally in 
terms of gross liabilities, the interest 
element in most cases being included 
in the total cost of the goods to be 

imported. It is, therefore, not possible 
to compute the amount of interest 
charges separately, specially since 
the rate varies from case to case and 
also depends on a number of im-
ponderable factors like the dates of 
shipment and actual arrival of goods 
in India. However, on the basis of 
sanctions given, the gross payments, 
inctuding interest charges on account 
of imports under deferred payments, 
terms as on 1st October, 196() for 
which informatbn is available, have 
been estimated as follows:-

Year (Rs. Crores) 
----_ .. _---------
October, 1960-March, 1961. 

1961-62. 

1962-63. 

1963-64. 

1964-65. 

1965-66. 

Rupar Finds 

13.64 

24.96 

29.76 

22.15 

16.70 

11.42 

226. Shri Bibhuti Mishra: Will the 
Minis ter of Scientific Research and 
Cuitu_ai Affairs be p;eased to state: 

(a) Whether it is a fact that Gov-
ernment have purchased Na,agarh 
mound at Rupar in Ambala DiSLrict 
from Raja Surendra S,ngh for Rs. 
60,0001-; 

(b) if so, to what extent Archaeolo-
gical Department is benefited; and 

(C) archaeological finds obtained 
from the said mound? 

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) Yes, Sir. 

(b) By acquiring the mound, the 
Union Department of Archaeology has 
ensured its preservation for further 
study and research. 

(c) In post-partition India, Rupar 
was the first site where the remains 
of Harappan culture were unearthed. 
The site revealed an almost continous 
sequence of occupations superimpos-
ed one upon another from the 
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Harappa to medieval times with short 
breaks in between. The finds included 
artefacts, potery, seals, coins, uten-
sils, (including silver ones) and other 
articles of daily use associated with 
the different cultures. 

Agartala Municipality Election 

227. Shri Dasaratha Deb: Will the 
Minister of Htwme Mairs be pleased 
to state: 

(a) what steps are being taken to 
hold the Agartala Municipality Elec-
tion in Tripura; and 

(b) when the election is likely to 
beheld? 

The Minister of Home Mairs (Shri 
G. B. Pant): (a) and (b). Necessary 
steps have been taken to extend as 
soon as possible the Bengal Municipal 
Act, 1932, to the Union Territory of 
Tripura. After the extension of the 
Act it is proposed to revise the as-
sess'ment in the Agartala Municipality 
SO that the Municipal Commissioners 
elected under the new Act may have 
necessary funds to run the municipal 
administration without difficulty. This 
process will take some time and it 
may be possible to hold the election 
to the Municipality some time after 
April, 1962. 

Relief to Gale Victims in Tripura. 

228. Shri Dasaratha Deb: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) whether any relief has been 
given by Government to the people 
of Sabroom and Belonia in Tripura 
who have been affected by the gale 
which occurred in the month of Octo-
ber, 1960; 

(b) if so, the nature of aid 
and the total amount spent so 
and 

given, 
far; 

(c) the estimated loss of properties 
in tenns of money? 

The Minister of Home Mairs (Shri 
G. B. Pant): (a) Yes. 

(b) The following relief was given 
to the cyclQlle victims: 

(i) A sum of Rs. 30,0001- was distri-
buted as gratuitous relief among de-
serving 1,465 families of old and infirm 
having no earning member; 

(ii) A sum of Rs. 15,0001 was ad-
vanced as loan to 150 families; and 

(iii) Three hundred and ninety-
nine permits were issued to the vic-
tims for free extraction of house-
building material from reserved 
forests. 

(c) Approximately Rs. 7,08,0001-. 

Primary Eduoation in Kerala 

229. Shri Kunhan: Will the Minis-
ter of Education be pleased to state: 

(a) the amount of financial assis-
tance given to the Government of 
Kerala for the development oi Pri-
mary Education during the Second 
Plan; and 

(b) the amount earmarked to be 
given during the Third Plan? 

The Minister of Education (Dr. K. 
L. Shrimali): (a) A sum of Rs. 139'48 
lakhs has so far been given to the 
Gover.nment of Kerala for the deve-
lopment of Primary Education under 
the Second Five Year Plan. 

(b) It is not possible to give this 
information as allocations for the 
Third Plan period ,have not yet been 
finalized. 

Central Board and Local Boards of 
Reserve Bank 

230. Shri Tridib Kumar Chaudhuri: 
Will the Minister of Finance be pleas-
ed to Jay on the Table: 

(a) the Jist of new members on the 
'Central Board representing the re-
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constituted local Beards of the Reserve 
Bank of India and the list of member;; 
of the rec{)nstituted local Boards; and 

(b) the considerations which have 
weighed with Governmet in selecting 
the personnel of the Board? 

The Minister of Finance (Shri Mo-
rarji Desai): (a) A statement contaIn-
ing the required information is laid 
On the Table of the House. [See 
Appendix I, annexure No. 27.] 

(b) The personnel of the local 
Boards have been selected "to rep-
resent, as far as possible, territor;al 
and ecolle>mic interests and the inte-
rests of co-operative and indigenous 
banks" as laid down in e ~ on 9(1) 
of the Reserve Bank of India Act. 

Merger of State Associated Banks 

231. Shri Damani: Will the Minis-
ter of Finance be pleased to state the 
progress made in the merger of state 
associated Banks with he S'ate Bank 
of India as its subsidiaries? 

The Minister of Finance (Shri Mo-
rarji Desai): The S.ate Bank of India 
(Subsidiary Banks) Act, 1959 provi-
des for the constitution of the follow-
ing eight State-associated Banks ai 
subsidiaries Df the State Bank of India. 
All of them have been constituted as 
such on the dates shown against their 
names. 

1. State Bank m Hyderabad 1-10-1959 
2. Bank of Bikaner 1-1-1960 

3. Bank of Indore 

4. Bank of Jaipur 

1-1-1960 

1-1-1960 

5. Bank of Travancore 1-1-1960 

6. Bank of Mysore 1-3-1960 

7. Bank of Pa tiaIa 1-4-1960 

8. State Bank of Saurashtra 1-5-1960 

Unit Trust 

232. Shri Damanl: Will the Minister 
of FinanCe be pleased to state: 

(a) whether the Reserve Bank has 
prepared a &chemeof Unit Trust; 

(b) whether the same has been 
submitted to Government; and 

(C) if so, whether any decision has 
been taken in regard thereto? 

The Minister of Finance (Shri Mo-
rarji Desai): (a) and (b). The Reserve 
Bank of India has sent a note to the 
Government dealing with the ques-
tion of establishment of Investment 
and Unit Trus!s in India. 

(e) The note is under examination. 

~ it ~l' f i$-lr-.'q'T 'lit ijf<'I'-'rr.f 

~llll. 'lI1mT '"" t~: '!'lIT 
fi!mT ~ ~ ;rnf,t ..". W'fT ;~ f.!; : 

( q; ) lflfl ~  \'R t: f.!; fu:<:IT srm 
lifif ifi fum f r~ ;r ~ ;me m 
~ if f r~n~ ' T ~.~ ~ ~ 

< T ~~~; ~ 

(!if) ll ~, crr W<lil ~ '!'lIT 
~ ~ srfu fcIm>.ff fi!>crifr 0lfl1 ~ ? 

fi!mTQT (mo ",,"0 , o~  : 
(q;) ;;IT if@ I 

( !if ) l1lf.f ~ ;aom 

British and U. S. Investments in India 

234. Shri Hem Barua: Will the Min-
ister of Finance be pleased to state: 

(a) whether it is a fact that British 
and U. S. investments in India have 
registered a marked rise at present 
as compared to the figures for 1948; 
and 

(b) if so, what is the percentage of 
rise in investments in respect to those 
countries, and what are the schemes 
involving foreign collabDration that 
have been approved by GDvernment 
during 1959-60? 

The Minister ·of Fmance (Shri 
Merarji Desai): (a) Yes, Sir. 
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(b) A statement showing the U. K. 
and the U. S. investments in India as 
at the end of 1948 and 1958 together 
with the percentage increase is given 
below:-

(Rs. in crores) 

Percentage 
End of End of Increase 

June, 1958 in 1958 
1948 as 

compared 
to 

1948 

Percent 
U.K. 206'02 398'03 93'2 
U.S.A. Il.I7 59·85 435. 8 

As regards schemes involving fore-
ign collaboration approved by Gov-
ernment during 1959-60, the informa-
tion is being collected and will be 
laid on the Table of the House later. 

Issue of Landing Certificates at Palam 

235. Shri Damani: Will the Minister 
of Finance be pleased to state: 

(a) whether it is a fact that several 
complaints are being made that land-
ing certificates are being issued on a 
plain paper to the passengers landing 
at Palam Airport; 

(b) whether it is also a fact that 
since the landing certificates are n;>t 
given on the requisite printed form 
the Customs authorities at other ports 
refuse to accept these; and 

(c) if so what action has been taken 
by Govedunent to help the air pas-
sengers? 

The Minister of Finance (Shri 
Morarji Desai): (a) to (c). In the 
recent past only one such complaint 
has been received where a landing 
certificate was found to have been 
issued On a plain paper without the 
customs seal on it. This was done in 
a hurry and the matter has been oet 
right. A landing certificate with a 
customs seal on it is always accepted 
by the Custom Houses. This expedient 

of issuing the landing certificate on " 
plain paper with the customs seal has 
to be resorted to on rare occasions 
when the supply of regular cyclostyl-
ed forms gets exhausted unexpec-
tedly. 

Economy In Central Government 
Olll.ces 

236. Shri Bibhuti Mishra: Will the 
Minister of Finance be pleased to 
state: 

(a) whether Government contem-
plate to take any steps regarding re-
ducing the expenditure on staff of 
Central Government and also reduc-
ing the expenditure on furniture etc.; 

(b) if so, the steps taken sO far; and 

(c) the expenditure expected to be 
reduced in each item in rupees? 

The MInister of Finance (Shri Mo-
rarji Desai): (a) Yes. 

(b) (i) A ban on the creation of new 
posts of any category other than posts 
connected with the Plan or required 
tor security purposes was imposed in 
January, 1960. It has been extended 
for one more year upto the end of 
1961. 

(ii) In January, 1959 Ministries were 
urged to observe the utmost economy 
in the purchase of furniture, specially 
the more costly items such as carpc1.S 
and to obtain the prior approval of 
their Financial Advisers in making 
purchases of high value. 

(iii) The Central Economy Board 
keeps a watch on the scope, both direct 
and indirect, of effecting economy In 
administration. Each Ministry has se+ 
up an Economy Committee to ensure 
economy in expenditure on staff ancl 
other items. 

(iv) A programme of work study 
of various Ministries and important 
offioes under them, by the Special Re-
organisation Unit in the Ministry 0; 
Finance is in progress. 
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(C) Quarterly statements showmg 
the financial effect of economies macie 
in 1959-60 as a result of posts aboli-
lished or kept in abeyance and in the 
purchase of stores, equipment and 
contingencies, etc., by the variou" 
Ministries of the Government of India 
have been laid on the Table of the 
House upto the quarter ending 31st 
December 1959. Compilation of infor-
mation for the period since, has Lot 
been completed. 

Training in Steel Industry 

237. Shri Anirudh Sinha: Will t"e 
Minister of Steel, Mines and Fuel be 
pleased to state the progress so f~l 

made in the staff training programme 
of the Steel Industry in the Public 
Sector? 

The Minister df Steel, Mines and 
Fuel (Sardar Swaran Singh): A state-
ment is laid on the Table of (h: 
House. [See Appendix I, annexure 
No. 28.] 

L.I.C. Business 

238. Shri Anirudh Sinha: Will the 
Minister of Finance be pleased to 
state: 

(a) the total amount of ne ~ 

completed by the IJfe Insurance Cor-
poration of India during the year 1960 
ending 31st day of December, 1960 
(zone-wise) ; 

(b) the total amount of business 
completed in foreign countries in 
rupees during the same period (COlUl-
try-wise); and 

(C) how do the business figures of 
1960 compare with those of 1959? 

The Minister of Finance (Shri Mo-
rarji Desai): (a) 

Northern Zone 
Central Zone 

Eastern Zone 

Southern Zone 

Western Zone 

TOTAL 

Rs. 62.40 Crore. 

R'·51·27 
Rs.86.86 

RS.107·41 

R'.97.48 

Rs. 411 .42 erore. 

(b) Foreign Business. Rs. 7.96 Crores. 

Country-wise figures are not readily 
available. 

(c) The amount of businE'sS ind.:-
cated above is provisional. As the fL",al 
figures of completed business durin!: 
1960 will be available only by the 
end of February, 1961 it is not possi-
ble at this stage to compare the busi-
ness figures of 1960 with those of 
1959. 

Campus work Projects 

r Shri Agadi: 
239. i Shri M. S. Sugandhi: 
L Shri Wodeyar: 

Will the Minister of Education be 
pleased to state the amount sanctioned 
to the educational institutions for cons-
tructing swimming pools, stadia etc. 
under the campus work projects 
scheme during the Second Five Year 
Plan period so far with the names of 
the institutions (State-wise)? 

The Minister of Education (Dr. K. 
L. Shrimali): A statement is laid on 
in the Table of the Sabha. [Placed in 
the Library. See Index No. LT-26441 
61]. 

~'to. ~~~ :'fln~~ 
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Pay Scales <If Assistants 

241 rShri Ram Garib: 
'l Shri Tangamani: 

Will the Minister of Finance be 
pleased to state: 

(a) whether .any decision has been 
taken by Government on the repre-
sentation of the Assistants' Associa-
tion in regard to the revision of the 
scale of pay after the acceptance of 
the recommendations of the Second 
Pay Commission; 

(b) if so, the details thereof; and 

(c) if not, when Government pro-
pose to take the decislOn? 

The Deputy Minister of Finance 
(Sbrimati Tarkeshwari Sinha): (a) to 
(c) . The representation is still under 
consideration of the Government and 
a decision on the matter will be taken 
as early as possible. 

Death Penaltles in Manipur 

242. Shri L. Achaw Singh: Will ilie 
Minister of Home Affairs be pleased 
to state: 

(a) whether any death penalty was 
awarded for murders in Manipur dur-
ing the periOd from 1955 to 1960; 

(b) the number of death sentences, 
passed, the number of such sentences 
confirmed by the judicial Commis-
sione Manipur and carried out and the 
number of cases that were set aside 
or reduced to life imparisonrnent by 
higher courts; and 

(C) the number of persons now 
undergoing life imprisonment in 
Manipur? 

The Minister of Home Affairs (Shri 
G. B. Pant): (a) to (c). The infor-
mation is heing collected and will be 
laid on the table. 

Employees in Steel Plants 

243. Shri Sureadl'anath Dwivedy: 
Will the Minister of steel, Mines and 
Fuel be r-leased to state: 

(a) the total number of regular Em_ 
ployees engaged in Rourkela, Durga-
pur and Bhilai so far factory-wise; 

(b) wnether it is a fact that these 
employees hav2 been employed on 
three years contract service; and 

(c) if so, v:hether Government have 
any proposals for making these ap-
pointments on a permanent basis? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) 

Rourkela-Il,609. 
Durgapur-9,467. 
Bhilai-15,811. 

This excludes departmental labour, 
workcharged employees, employees on 
nominal mu,1;er roll and trainees. 

(b) No, .sir. Only some of the 
employees Bre on short_term contracts 
for three to five years. 

(c) All the staff required in the 
regular establishment of the Company 
including those for operation and 
maintenance of the plants and the 
management are being offered long-
term service contracts which are com-
parable to permanent appointment. 

Fuller's Earth 

244 {Shri Rajendra Sinl'h: 
. 8hri Khushwaqt Rai: 

Will the Minister of Steel, Mines and 
Fuel be pleased to state: 

(a) whether it is a fact that 
"·Fuller's Earth" has been found in the 
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Chincho!i taluka of the Gulbarga dis-
trict of the Mysore State: 

(b) if so, whether Government have 
made the preliminary survey; and 

(c) if so, the details thereof? 

The Minister of Mines and Oil (Shrl 
K. D. Maiaviya): (a) Yes, Sir. The 
deposits of "Fuller's Earth" have been 
found to occur at Korvi, Sulphet, Das· 
tapur and Chimaidlai, 13, 7, 5 and 3 
miles respectively southwest of Chin-
choli in Gulbarga district, Mysore 
State. 

(b) and (c). As a i"esult of detail-
ed prospecting carried out it has been 
found that a total quantity of about 
1,64,000 tons (165,600 tonnes) of the 
material may be available in all the 
areas taken together. The deposits at 
Korvi alone account for more than 
one lakh tons (101,000 tonnes). The 
various tests conducted have shown 
that the material from these places is 
of fairly good quality bleaching earth 
and compares favourably with the 
imported varieties. 

Demands of Pensioners 

245. Shri Amjad Ali: Will the 
Minister of Finance be pleased to 
state: 

(a) whether it is a fact that All 
India Conference of Pensioners has 
sent a memorandum to Government 
urging free medical aid, immediate 
relief to those drawing pensions up 
to Rs. 300 and making pensions in-
come tax free; and 

(b) if so; what action has been taken 
by Government on their suggestions? 

The Minister of FInance (Shri 
Morarjl Desai): (a) and (b). No 
memorandum from the All India 
Conference of Pensioners has been 
received by the Government. If, how-
ever, the reference is to the memoran-
dum presented to the Home Minister 
on behalf of the Bharat Pensioners' 

Samaj (All India Federation of Pen-
sioners' Association), the position is 
that requests of the nature mentioned 
in the aforesaid memorandum were 
received in the past from certain 
pensioners' associations. but Govern-
ment have not found it possible to 
accede to such requests. 

Mora';orium On Banks 

246. Shri KaIika Singh: Will the 
Minister of Finance be pleased to 
state: 

(a) the names and designation of 
banks in respect of which the Central 
Government received applications from 
the Reserve Bank of India for the 
issue of orders of moratorium under 
the Banking Companies Act, 1949 and 
those in respect of which actual orders 
were issued approving the recommen-
dation of the Reserve Bank during 
1957-58, 1958-59, 1959-60 and 1960-61; 

(b) the reasons for the issue of 
orders of moratrorium on banks 
separately for each; and 

(c) the result achieved so far in 
respect of those banks? 

The Minister of Finance (Shri 
Morarji Desai): (a) A statement show-
ing the names of the banks and the 
periods of the moratorium granted in 
their cases is placed on the Table of 
the House. [See Appendix I, annexure 
No. 29]. The Central Government was 
not competent to issue an order of 
'moratorium in respect of any bank 
before the 19th September, 1960, 
when the Banking Companies (Second 
Amendment) Act, 1960 came into 
force. 

(b) the moratorium orders were 
issued in order to facilitate the recons-
truction and amalgamation of the 
banks and to protect the interests of 
depositors generally. 

(c) Proposals for the amalgamation 
of the Prabhat Bank, the Indo-Com-
mercial Bank, the New Citizen Bank 
of India and the Bank of Nagpur with 
the National Bank of Lahore, the 
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Punjab National Bank, the Bank of 
Baroda, and the Bank of Maharashtra 
respectivety have been finalised and 
are expected to be sanctioned very 
shortly. The Bank of Kerala is to be 
amalgamated with the Canara Bank. 
It is also proposed to amalgamate, as 
soon as possible, the Kottayam Orient 
Bank, the Bank of New India, the 
Sesasia Midland Bank, and the Venadu 
Bank so as to form a new institution and 
to amalgamate the Travancore Forward 
Bank with another suitable Bank. The 
furture of the remaining institution, 
namely, the Catholic Bank of India 
will be decided very shortly. 

Defence Produetion Organisation 

247. Shri Kalika Singh: Will the 
Minister of Defence be pleased to 
state: 

(a) whether Defence Production 
Organisation working under Inspector 
of Armaments has increased its acti-
vities lately; 

(b) if so, in what respects; 

(c) what new defence production 
programmes have been undertaken by 
the organisation and the success 
achieved; 

(d) whether due care is being taken 
to guard against disclosure of secrets 
and sabotage; 

(c) if so, what; and 

(f) the cases of sabotage etc. that 
have come up for investigation and 
results thereof? 

The Minister of Defence (Shri 
Krishna Menon): Defence Production 
Organisation is not under the Inspector 
of Armaments. The Inspector of 
Armaments is not a production agency 
but is responsible for inspection of 
armaments. It is however presumed 
that the question relates to the De-
fence Production Organisation as a 
whole. Answers to the various parts 
of the question are given on this pre-
sumption. 

(a) Yes, Sir. 
(b) Increased activities of Ordance 

Factories relates to:-

(i) Further utilisation of man-
power, plant and machinery; 
expansion of existing facili_ 
ties and setting up of a new 
facilities for manufacture; 

(ii) unertaking manufacture of 
new items hitherto imported. 

(c) It is not in the public interest 
to give details of defence production 
programmes. It may however be 
stated that production in Ordnance 
Factories increased from Rs. 14 crores 
in 1956-57 to over Rs. 25 crores in 
1959-60 and' in the nine months of 
1960-61 has shown further rate of 
increase. 

(d) Yes, Sir. 

(e) It is not in the public interest 
to give details of sccurity measures. 

(f) None, Sir. 

Ordnance Factories 

248. Shri Da1jit Singh: Will the 
Minister of Defence be pleased to 
state: 

(a) the total value of goods pro_ 
duced in the ordnance factories dur-
ing 1960_61 so far; and 

(b) how much of the production 
relates to goods meant for civilian 
use? 

The Minister of Defence (Shrl 
Krishna Menon): (a) The total value 
of goods produced in the Ordnance 
Factories during the first eight months 
of the- current financial year for which 
figures are now available (upto 30th 
November '60) is Rs. 17' 06 crores 
which represents an increase of ap-
prox. 20% over the corresponding 
figure for the first eight months of 
the financial year 1959-60. This figure 
is provisional and subject to upward 
revision at t3e time of final adjust-
ment of the accounts for 1960-61. It 
is expected that the total production 
for 1960-61 will be above Rs. 30 crores. 
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(b) Rs. 203 crores. This figure is 
also provisional and subject to upward 
revision on final adjust-ment. 

Windlng np of Prabhakar Bank Ltd. 

249. Shri Muhammad Elias: Will 
the Minister of Finance be pleased to 
state: 

(a) whether it is a fact that the 
official liquidator appointed to wind 
up the affairs of the Prabhakar Bank 
Ltd. of Bombay which went into li-
quidation in 1953 has not completed 
its work; 

(b) Under the directions of the 
proceedings: 

(c) how long will it take to complete 
the work: and 

(d) reasons for the delay? 

The Minister of Finance (Shri 
Morarji Desai): (a) Yes, Sir. 

(b) Under the directions of the 
Court, the Liquidator has been taking 
steps to realise the outstanding ad-
vances so as to enable him to make 
payments, to the extent possible, to 
the depositors and other creditors. On 
the basis of the report submitted by 
him under section 45 G of the Bank-
ing Companies Act, all the directors 
of the bank are stated to have been 
publicly examined under orders of 
the Court. Misfeasance proceedings 
taken out against the directors and 
auditors claiming a sum of Rs. 5'44 
lakhs are pending in the Court. 

(e) It is not possible to foresee this 
at this stage. 

(d) The delay in the conclusion of 
the liquidation proceedings is mainly 
due to the pendency of the misfeas-
ance produceedings and the difficul-
ties involved in the recovery of the 
outstanding advances. 
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Wagons 

251. Sardar Iqbal Singh: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether the full quota of wagon 
placed at the disposal of the Coal 
Controller (month-wise) in 1960 could 
not be utilised: and 

(b) if so, what are the short-falls? 

The Minis<.er of Steel, Mines and 
Fuel (Sardar Swann Singh): (a) No. 
By and large, all the wagons that 
were actually made available for coal 
loading were utilised. 

(b) Does not arise. 
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12.63 hrs. 

RE: MOTION FOR ADJOURNMENT 

Mr. Speaker: Papers to be laid on 
the Table; Shri Satya Narayan Sinha. 

The Minister of Parliamentary Aff-
airs (Shri Satya Narayan Sinha): Sir, 
with your permission .... 

Shri Vajpayee (Balrampur): What 
about our adjournment motions? 

Mr. Speaker: I have disallowed 
both the adjournment motions. 

Shri Vajpayee: But no reason has 
been assigned. 

Mr. Speaker: I do not give reasons. 

Shri Garay (Poona): Sir, it is very 
important one; you are bound to give 
reasons. 

Mr. Speaker: No; I am not bound 
to give reasons. Merely because 
something happens the han. Members 
bring adjournment motions. They 
themselves must decide. It is exactly 
because they are not deciding I do not 
give the reasons. If I give the reasons 
they are not satisfied and the matter 
is always raised here. Therefore, I 
have made up my mind not to give 
reasons. I am not bound to give. In 
this particular case, it is not a matter 
for an adjournment motion. (Inter-

ruption). 

8hri Hem Barua (Gauhati): The 
Pakistanis have made attacks against 
us in very unworthy language (Inter-
ruption). 

Mr. Speaker: Am I to call all the 
three han. Members together? 

Shri S. M. Banerjee (Kanpur): What 
about the other adjournment motion 
about the closure of the Hindustan 
Standard? It is going to be closed 
on the 20th 

Mr. Speaker: If any newspaper is 
colsed dOwn, is it the responsibility 

Adjournment 

of the Centre here to give aid to the 
newspaper to be abused? I do not 
know whether han. Members want 
Government to sponsor newspapers 
and then beat them. If the Hindus-
tand Standard closes down for its own 
reasons must Government give aid to 
it? If newspapers are to be run by the 
Government then it becomes a totali-
tarian State. It is exactly what the 
han. Members are anxious to do. 

Now, papers to be laid on the Table. 

Shri Goray rose-

Mr. Speaker: Now, what is it that 
he wanted? 

Shri Goray: Sir, the point is that 
the President of Pakistan has made a 
very significant speech in Dacca dur-
ing which he has said: "What can the 
Muslim community do in India?" and 
"what hope have they?" This is the 
sort of speech that he is making. Do 
you mean to say that we shall have 
no opinion expressed at all in this 
House. 

Shri Nath Pai (Rajapur): This Is 
direct n tem~mt and interference in 
our affairs .... (Interruptions.) 

Mr. Speaker: What else has Pakistan 
been doing all these years? It is not 
one instance. Everything that is done 
here is interpreted in a different 
manner. They are still claiming 
somthing and we read in the news-
papers that there is some kind of a 
talk going on between China and 
Pakistan. These are all wrong. But 
shall we decide this here and give 
directions to Mr. Ayub Khan to keep 
quiet? An adjournment motion is not 
proper way in any ·case. The hon. 
Members will get opportunities not 
once but twice or thrice during the 
course of the budget discussion to say 
what they like. It they think that 
others should not have said something 
they may say something which the 
others will not relish. Subject to my 
allowing it, they can refute all that. 
If it is based on any particular fact, 
they will refute it. 
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All that I am submitting for hon. 
Members' consideration again and 
again is that the adjournment motion 
is not the proper method. If Mr. 
Ayub Khan made a statement, shall 
we make here a counter statemment 
and shall I allow the time of the 
House to be taken like that? 

Shri Hem Barua: We submit to 
your ruling, Sir. 

Mr. Speaker: Thank you. 

12.10 hrs. 
PAPERS LAID ON THE TABLE 

Action taken by the Government on 
Assurances 

The Minister of Parliamentary M_ 
airs (Shri Satya Narayan Sinha): I 
beg to lay on the Table a copy of each 
of the following statement showing 
the action taken by the Government 
on various assurances, promises and 
undertakings given by the Ministers 
during the various sessions of Second 
Lok Sabha:-

(i) Supplementary Statement No. I Twelfth Session, 1960. [See Appen-
dix I, annexure No. 30.] 

(ii) Supplementary Statement No. V Eleventh Session, 1960. [See Ap-
pendix I, annexure No. 31.] 

(iii) Supplementary Statement No. X Tenth Session, 1960. [See Appen-
dix I, annexure No. 32.] 

(iv) Supplementary Statement No. XIII Ninth Session, 1959. [See Ap-
pendix I, annexure No. 33.] 

(v) Supplementary Statement No. XV Eighth Session, 1959. [See Ap-
pendix I, annexure No. 34.] 

(vi) Supplementary Statement No. XXII Seventh Session, 1959. [See 
Appendix I, annexure No. 35.] 

(vii) Supplementary Statement No. XXXIV Fourth Session, 1958. [See 

NOTIFIcATION ISSUED UNDER MINES AND 
MINERALS (REGULATION AND DEvE-
LOPMENT) ACT 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): I beg to lay on the 
Table a copy of Notification No. 
G.S.R, 18 dated the 7th January, 1961 
under sub-section (1) of Section 28 
of the Mines and Minerals (Regula-
tion and Development) Act, 1957. 
[Placed in Library, See No. LT-2640/ 
61). 

NOTIFICATIONS ISSUED UNDER ALL INDIA 
SERVICES ACT 

The Minister 0'1 State in the Minis-
try of Home Mairs (Shri Datar): I 
beg to lay on the Table a copy each of 
the following Notifications, under 
sub-section (2) of Section 3 of the All 
India Services Act, 1951:-
1894(Ai) L.S.-5. 

Appendix I, annexure No. 36.] 

(i) G.S.R. No. 1413 dated the 3rd 
December, 1960 making cer-
tain amendments to Schedule 
III to the Indian Administra-
tive Service (Pay) Rules, 
1954. 

(li) G.S.R. No. 1414 dated the 
3rd December, 1960 making 
certain amendments to Sche-
dule III to the Indian Police 
Service (Pay) Rules, 1954. 
[Placed in Library, See No. 
LT-2641/61). 

ANNuAL REPORT OF UNIVERSITY GRANTS 
COMMISSION 

The Minister of Education (Dr. K. 
L. Shrimali): I beg to lay on the 
Table a copy of the Annual Report 
of the University Grants Commission 
for the period from April, 1959 to 
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[Dr. K. L. Shrimali] 
March, 1960 under Section 18 of the 
University Grants Commission Act, 
1956. [Placed in Library, See No. 
LT-2642/61]. 

ANNUAL REPORT OF NATIONAL REsE-
ARCH DEVELOPMENT CORPORATION OF 
INDIA 

TIle MinIster of Scientific Research 
aDd Cultural Affairs (Shrl Bumayon 
Kabir): I beg to lay on the Table a 
COpy of the Annual Report of the 
National Research Development Cor-
poration of India along with the 
Audited Accounts for the period end-
ing the 31st March, 1960 (English and 
Hindi Versions) under sub-Section 
(1) of Section 639 of the Companies 
Act, 1956. [Placed in Library, See 
No. LT-2643/61]. 

ESTIMATES COMMITTEE 

HUNDRED AND FIFTH REPORT 

Shri Dasappa (Bangalore): I beg 
to present the Hundred and Fifth 
Report of the Estimates Committee 
on action taken by Government on 
the recommendations contained in the 
Eleventh Report of the Estimates 
Committee (Second Lok Sabha) on 
the Ministry of Transport and Com-
munications (Department of Com-
munications)-Indian Telephone In-
dustries Ltd., Bangalore. 

MATERNITY BENEFIT BILL 

REPORT OF JOINT COMMITTEE 

Dr. Sushlla Nayar (Jhansi>': I beg 
to present the Report of the Joint 
Committee on the Bill to regulate the 
employment of women in certain 
establishments for certain' periods 
before and after child-birth and to 
provide for payment of maternity 
benefit to them. 

n.ll hrs. 

CORRECTION OF ANSWER TO 
STARRED QUESTION NO. 267 

The Minister of Education (Dr K. 
L. Shrimali): Sir, while replying to 
supplementary questions asked by 
Sarvashri Bahadur Singh and M. L. 
Dwivedi, to the Starred Question No. 
267 on the 21st November, 1960, DT. 
B. V. Keskar, Minister of Information 
and Broadcasting had stated that 
Hindi has been accepted by the Con-
stitution as the Lingua Franca of the 
country, that an Expert Committee 
had been set up to prepare the Hindi 
Encyclopaedia and that its Chairman 
was Shri Humayun Kabir while the 
members were Shri Indra Vidyava-
chaspati, Shri Hazari Prasad Dwivedi, 
Dr. D. S. Kothari, Shri Nilkanth 
Shastri, Shri Babu Ram Saxena, Shri 
Raj Bali Pandey and Shri Siddheswar 
Varma with Shri Agnihotri as its 
Secretary. The correct position is 
that Hindi has been accepted by the 
Constitution as the official language 
of the Union and that the Expert 
Committee mentioned above drafted 
only the outline of the scheme for the 
preparation of the Encyclopaedia and 
it has long since been replaced by an 
Advisory Board under whose guid-
ance the work of preparing and pub-
lishing the Encvclopaedia is being 
carried out. The Chairman of the 
Board is Pandit Govind Ballabh Pant, 
while the members are Dr. K. L. 
Shrimali. Prof Humayun Kabir, DT. 
D S. Kothari, Dr. Suniti Kumar 
ChatterjeE'. Shri M. P. Periaswamy-
thooran. Dr. Hazari Prasad Dwivedi, 
Prof. Nilkantha Shastri, DT. B. R. 
Saksena, Dr. G. V. Sitapati, Dr. 
Siddheswar Varma, Kazi Abdul 
Wadud, Prof. Satyen Bose. Dr. C. P. 
Ramaswami Aivar, Dr. Niha! Karan 
Sethi. Shri Kaka Saheb Kalelkar. 
Shri M. Satyanarayana Shri Laksh-
man Shastri Joshi. Shri Lakshml 
Naravan Sudhanshu, Dr. Gonal Tri_ 
Dathi, Shri Yashwant Rao Date, DT. 
R ... i Bali Pandev. Dr. Dhirendra 
Varma. with DT. Raj Bali Pandey as 
;t~ Secretarv. 
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12.15 hrs. 

BUSINESS ADVISORY COMMITl'EE 
SIXTY-FIRST REPORT 

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha): 
Sir, I beg to move: 

"That this House agrees with the 
Sixty-fir.st Report of the Business 
A'dvisory ComlY i' tee presented to 
the House On the 16th February, 
1961." 

Mr. Speaker: He should have made 
the statement first. Anyway, the 
question is: 

"That this House agrees with the 
Sixty-fir.st Report of the Business 
Advisory Commi tee presented to 
the House on the 16th February, 
1961." 

The motion was adopted. 

BUSINESS OF THE HOUSE 

The Minister of Parliamentary 
I\ffairs (Shri Satya Narayan Sinha): 
With your permission. Sir, I rise to 
announce ihat Government Business 
in this House for the week commenc-
ing 20th February, 1961 will consist 
of:':" 

(1) Discussion on President's 
Special Address to both Houses 
of Parliament On 14th Feb-
ruary, 1961 on a motion of 
Thanks to . be moved by Shri 
Bhakt Darshan and s,econded 
by Shri C. R. Pattabhiraman on 
20th February, 1961. 

(2) Consideration of any item of 
business carried over from 
today's Order Paper. 

ELECTION TO COMMITTEE 

CENTRAL ADVISORY BoARD OF ANTHRO-

POLOGY 

The Minister of Scientific Research 
and Cultural Aftairs (Shri Humayun 
Kabir): Sir, I beg to move: 

the House 

"That in pursuance of clause 
(5) of para 2 of the late Ministcy 
of Education and Scientific 
Research Resolution No. F.8-26157-
C.l., dated the 9th October, 1957, 
as amended from lime to time, the 
members of Lok Sabha do pro-
ceed to elect, in such manner as 
the Speaker may direct, two 
members from amongst them-
selves to serve as members of the 
~ntral Advisory Board of 
Anthropology, subject to other 
prOvisions of the said Resolution." 

Mr. Speaker: The question is: 

"That in pursuance of clause 
(5) of para 2 of the late Ministry 
of Education and Scientific 
Research Resolution No. F.8-26157-
C.l., dated the 9th October, 1957, 
as amended from time to time, the 
members of Lok Sabha do pro-
ceed to elect, in such manner as 
the Speaker may direct, two 
members from amongst them-
selves to serve as members of the 
Central Advisory Board of 
Anthropology, subject to other 
provisions of the said Resolution." 

The moticn was adopted. 

Re: BUSINESS OF THE HOUSE 

Mr. Speaker: The HOUse will now 
take up further consideration of ~ 
Two-Member. Constituencies (Aboli-
tion) Bill. 

8hri Tangamani (Madurai): Sir, I 
would like to know if, after this Bill 
is taken up, we are going to have the 
other two Bills which were circulated 
to Us along with the Order Paper 
yesterday or whether we are going to 
have discussion and voting on Supple-
mentary Demands for Grants. 

Mr. Speaker: Supplementary 
Demands will be taken up first. 

8hri Tangamani: In that case, 
will hav.e to submit that as was given 
in yesterday's Order Paper, they 
could not have been reached before 
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[Shri Tangamani] 

Monday so that we could have given 
the cut motions today. We are now 
tak,en by surprise and we are deprived 
of the opportunity of giving notice 
of cut motions. 

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha): 
The part-heard Bills may be taken up 
first. 

Mr. Speaker: He not only wants 
them to be taken up first but the 
Supplementary D.emands to be taken 
up on Monday so that they may be 
able to give notice of cut motions. 
Very well. We will consider it. 

TWO-MEMBER CONSTITUENCIES 
(ABOLITION) BILL--eonta. 

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by SOO Asoka 
K. Sen on the 16th February, 1961 
namely:-

"That the Bill to provide for the 
abolition of two-member parlia-
mentary and assembly constitu-
encies and for the creation of 
single member constituencies in 
their place, be taken into consi-
demtion." 

Now, Shri A. K. Sen. 

The Minister of Law (Shri A. K. 
Sen): Mr. Speaker, I am extremely 
obliged to the hon. Members for the 
lively interest they had taken in this 
matter. It shows how concerned the 
entire House is on questions so closely 
connected with the interest of the 
Scheduled Castes and Tribes. In fact 
from the speeches that We had the pri-
vilege to hear yesterday both from this 
side and from the other side, it was 
quite apparent that every one in this 
House was anxious to safeguard the 
legitimate interests of the Scheduled 
Castes people. In fact I remember the 
hon. lady Member, Shrimati Uma 
Nehru ntro n~ almost a touch of 

(AbOlition) Bill) 

emotion while she was speaking on 
this subject. But I make bold to say 
that taking every fact into considera-
tion, on the balance, it does appear to 
be very wise to continue the reserva-
which We have voted earlier on the 
the basis of single member constituen-
cies. I do not say that the arguments 
of those who have opposed the Bill or 
who have moved for circulating the 
Bill for eliciting further opinion are 
devoid of substance. On the contrary, 
there is a good deal to be said in 
favour of the views so freely and 
openly advanced by those who have 
opposed the Bill. In fact, many of the 
things mentioned by Shrimati Uma 
Nehru, by Shri Tyagi and by others 
require very careful consideration be-
cause we must certainly take every 
step to prevent the Scheduled Castes 
people from being kept perpetually in 
a separate compartment. I do not 
think it would be fair for the Sche-
duled Castes people or for the country 
or for the larger interests of the 
nation to keep the Scheduled Castes 
people segregated for all times to 
come. In fact, if I may echo the senti-
ments SO worthily expressed by Shri-
mati Nehru, I may say that the very 
great essence of what she has said is 
that the Scheduled Castes people have 
always been a part and parcel of the 
Indian nation, they will continue to 
be so and nothing shall take them 
away from us or shall they be 
condemned to a separate exis-
tence even if it be a little tempting 
in the beginning for them, because 
their lot really lies with the Indian 
people as the Indian people owe a sacr-
ed obligation to do everything in their 
power to make their condition much 
better and possibly atone for what 
their forefathers have done in perpe-
tuating a condition of rather unhappy 
existence for the Scheduled Castes 
people. 

This country, Sir, has atoned in the 
past and will atone in the future, but 
only for the purpose of integrating the 
Scheduled Castes people with us and 
not for the pUl'p{)Se of keeping them 
separate. Let there be no mistake 
about it. I think there is complete 



621 Two Member MAGHA 28, 1882 (SAKA) Constituencies 622 

concurrence on this matter SO far as 
this House is concerned, that nothine 
shall be done by us here, even if it be, 
as I said, a little tempting for the 
Sch",duled Castes people initially, 
which will have the effect of perpe-
tuating a separate existence for the 
Scheduled Castes people. We shall be 
reversing the process of Indian history 
if we try to do it and we shall in the 
process possibly inflict the gravest of 
wounds to our body politic. 

Therefore, We must proceed for the 
purpose of integrating the Scheduled 
Castes people and the people belonging 
to the Scheduled Tribes with the rest 
of the nation in every possible way 
so that in years to come we shall not 
have to hear day in and day out that 
there is a separate category known as 
Scheduled Castes or there is a separate 
category known as Scheduled Tribes 
and we shall all belong to the great 
Indian nation completely rid of castes, 
sub-castes and tribal prejudices and 
bias. I hope that at least this House 
must completely and unequivocally 
express the great decisions of the 
nation that We must work progressi-
vely for the creation of that state of 
national existence in which there will 
be no caste, sub-caste or tribes or other 
under-developed communities. 

And yet, it seems that at the moment 
it is absolutely necessary, as the House 
has already decided, that we must for 
that purpose continue the reservation 
in favour of Scheduled Castes and 
Scheduled Tribes, and that they have 
yet to be uplifted before there is com-
plete integration between them and the 
rest of the country. It is for that pur-
pose that this House voted for continu-
ing the reservation. 

It, therefore, is a question as to whe-
ther that reservation can best be car-
ried out on the basis of single-member 
constituency or on the basis of double-
member constituency. I appreciated 
the force of the argument that if we 
create single-member constituencies 
reserved for Scheduled Castes for all 
times to come we may create pockets 
which would be brandet{ perpetually 

(Abolition) Bill 

with the label of Scheduled Castes. 
We do not want that, and I agree en-
tirely with the principle for which our 
hon. friend Shri Jain lias spoken, 
namely, that we must accept a form 
of rotation SO that the same constitu-
ency does not retain the brand of 
Scheduled Castes for all times to come. 
I suppose, if that vice is removed, the 
objection ought, to a very large extent, 
be met, namely that we create all inte-
rests necessary in our view and yet we 
do not create vested pockets branded 
with the label of a particular com-
munity. Any amendment which will 
seek to declare that opmlOn of the 
House would be acceptable to the 
Government. 

In fact, the measure was entirely 
of a temporary nature meant to cover 
the election of 1962, and yet I feel that 
though it is of a temporary nature the 
opinion of the House should be equally 
and unequivocally expressed that we 
do not want to create single-member 
constituencies with, as I said, any 
particular label retained on it for all 
times to come. 

Shri Braj Raj Singh (Firozabad) : 
It is not possible to divide the constitu-
encies for all times to come, because 
after the census operations are over 
and the new census figures are avail-
able the constituencies will again haVe 
to be delimited. 

Shri A. K. Sen: There is no harm in 
declaring truisms. Sometimes truisms 
have to be declared, if not for any-
thing else at least to declare the pur-
pose of the House that it does not 
want 6I\y particular pocket branded 
with the label of a particular com-
munity for all times to come. That is 
the only purpose. I entirely agree 
with the han. Member. I do not think 
any protagonist of the Bill has argued 
for such a state of affairs. This I sup-
pose, Sir, is a reasonable point of view 
which, as I said, would be acceptable 
to the House. 

Shri Tyagi (Dehra Dun): I wonder 
if the hon. Minister has also taken 
note of the fact that if there ~ rota-
tion of constituencies the Scheduled 
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,~.,: 

[Shri Tyagi] 

Caste Members of Parliament will not 
have permanent constituencies because 
every time the Members will be chang-
ed. 

Shri A. K. Sen: Nobody should have 
a permanent constituency. We are not 
creating zamindaries in the shape of 
constituencies. 

8hri Tyagi: That is true, Decause 
Members will change every time. 

Shri A. K. Sen: That is the purpose 
of delimitation, because the Constitu-
tion never prescribes that there should 
be permanent constituencies. 

8hri Tyagi: That will apply only to 
the Scheduled Castes people. Others 
will come from their districts where 
they are popular. The Scheduled 
Castes people will have to seek elec-
tion from a constituency far away from 
their homes. 

Shri A. K. Sen: I am very sorry to 
contradict my hon. friend Shri Tyagi. 
He will be very surprised if it happens 
that his constituency is changed. After 
the commg cenSus it mayor it may 
not be changed. 

Mr. Speaker: Evidently, Shri Tyagi 
is under the impression that Scheduled 
Castes members are bound to stand 
only from the reserved constituencies 
and they cannot stand for general 
seats. 

8hri A. K. Sen: No, Sir; certainly 
not. 

Mr. Speaker: They are not prevent-
ed from standing for any seat. 

8hri Tyagi: What 1 am saying is that 
the Scheduled Castes members nur><e 
their constituencies for five years in 
the hope that they may again be elect-
ed from the same constituencies. Now 
they can never hope to get elected 
from the same constituencies because 
the constituencies will be changed. 
Therefore, they will have to nurse 
otaer constituencies even though ther 

have been elected from their present 
constituencies. 

Mr. Speaker: Other Scheduled Caste 
men from those constituencies will 
come in. 

Shri Tyagi: That is right. It will go 
on changing. 

Shri A. K. Sen: In fact, Sir, that 
argument is based on an illusion, 
namely, that the general.. :on t t en ~  

remam unaltered. On the contrary, It 
is not so. After every census the gene-
ral constituencies are subject to a revi-
sion territorially and otherwlse. As 1 
said, Shri Tyagi may one fine morning 
be surprised to find that the Delimita-
tion Commission has altered his own 
~on t t en . So it was the very pur-
pose of the ConstituLion makers that 
no pocket borough should be created 
for all times to come. Therefore, 
every ten years every constituency 
whether general or reserved would be 
subject to a revision by the Delimita-
tion Commission. That is the very 
written word of the Constitution. But 
so far as the reserved seats are con-
cerned we do not apprehend that there 
would be any reservation necessary 
after ten years. We have extended it 
by another ten years and we do not 
apprehend that there would be any 
reservatIOn necessary after that period. 
So, it will be only a question of gene-
ral seats after that, from a long range 
,loin t of view. 

Shri Tyagi has also given expression 
to certain views which, with all res-
pect to him, appear to spring from a 
misconception either of the provisions 
of the Constitution or of the Delimita-
IOn Act. Of course he prefixed his 
remarks by saying that he is neither 
a lawyer nor a barrister. I never 
thought that a barrister was a diffe-
rent person from a lawyer, but appa-
rently to him there was a distinction. 
But it is a distinction without a diffe-
rence. Apart from that, he seems to 
think that we are trying to compromise 
with article 170 of the Constitution 
and that we are tryini to by-pass the 
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requirements of having a Delimitation 
Commission after every census. I am 
afraid that he certainly was labouring 
under some misconception of facts or 
of law. The question of delimitation 
will come after the census operations 
of 1961. Under the Delimitation Act, 
two of the members have to be either 
judges of the Supreme Court or judges 
of a high court, and the procedure 
prescribed is as under the Civil Pro-
cedure Code. It is a very lengthy and 
elaborate procedure and the Delimita-
tion Commission has to fix the consti-
tuencies of every State, every assembly 
seat and every parliamentary seat, for 
the whole country. If he recalls how 
long it took for the Delimitation Com-
mission to fix the constituencies from 
which members were returned in the 
elections of 1957, he will realise, and 
l'ecall, that after 1952-the Delimita-
tion Commission was cOnstituted some-
time at the end of 1953 or the beginn-
ing of 1954--it took them full two and 
a half years to fix the constituencies 
for every State. In fact, they must, 
according to the procedures prescribed. 
It is partly a judicial procedure; the 
objections have to be heard in respect 
of each constituency, and in fact, the 
elections of 1952 were again on the 
basis of the previous census figures. 
It is only after the election of 1957 
that the Delimitation Commission 
started functioning, after the general 
elections of 1952. Similarly, it will be 
after the general elections of 1962 that 
the Delimitation Commission will start 
again for the purpose of fixing the 
limits and the other factors concern-
ing th'e constituencies all over the 
country. 

I SUppose that with the9€ explana-
tions, much of the diffkulties experi-
enced by Shri Tyagi will disappear. 
This is all that I wanred to say. 

Shri Tyagi: There is one point on 
which the han. Minister has not 
thrown light. It was said that consti-
tutional difficulties would arise. I 
wonder if they are really constitutio-
nal. The han. Minister is a lawyer and 
a barrister both, and he can explain. 

What I say is, 80 per cent of the voters 
in the constituency will get disquali-
fied from offering themselves as can· 
didates from their home constituencies. 
So, will that not go against the fun· 
damental rights which say that all 
must be treated as equals in the mat-
ter of elections? (Interruption). 

Shri A. K. Sen: T"nis was considered 
very carefully, Ql1d this does not ap-
pear to be in conflict with any provi-
sion of the Constitution or of the 
chapter on fundamental rights, be-
cause the reservation is itself prescrib-
ed by the Constitution, and therefore 
it is a method of carrying on with 
reserva tians. 

The Minister of Home Mairs (Shri 
G. B. Pant): There are already 
single member constituencies for 
tribals and two, I think, also for the 
Scheduled Castes. 

Shri Tyagi: In those constithencies, 
the majority of the Scheduled Castes 
and Scheduled Tribes will be more 
than 51 per c,ent. 

Shri A. K. Sen: No, no. At least 
in two there is 30 per cent. 

Sbri G. B. Pant: May be; I cannot 
say. But still, the fact remains that 
there are also non-Scheduled Caste 
people there. 

Shri A. K. Sen: If there is no 
constitutional infirmity, there may be 
a moral objection to it, that is to say, 
keeping one particular area disen-
franchised for the general voters for 
all times to come. But that objection, 
I think, would be largely met by 
accepting what is called compendious-
ly the principle of rotation. 

Mr. Speaker: Does 8hri Tyagi press 
his amendment? 

Shri Tyagi: I would like it to be 
vo:ed upon. 

Mr. Speaker: The question is: 

'That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 15th April, 1951". 

The motion was negatived. 
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Mr. Speaker: The question is: 

"That the Bill to provide for 
the abolition of two-member 
parliamentary and assembly 
constituencies and for the creation 
of single-member constituencies in 
. their place, be taken into consi. 
deration." 

The motion was adopted 

Clause 2-(Definitions) 

Shri Tyagi I beg to move: 

Page 1, lines 17 and 18, omit. 

"or a two-member assembly 
constituency specifi.ed in the 
Second Schedule". (2) 

Pandit Thakur Das Bhargava 
(Hissar): I beg to move: 

0) Page 1, line 7, add at the end 

"and a Supreme Court Judge 
appointed by the Chief 
Justice of India and a High 
Court Judge appointed by the 
Chief Justice of the High 
Court having jurisdiction in 
the territory concerned where 
the constituency is to be 
delimited and the decision of 
the majority of thes/! members 
shall be the final decision of 
the Commission." (29) 

(ti) Page 1, line 19, add at the end 

"Provided the population of 
scheduled castes or scheduled 
tribes shall not be less than 
thirty per cent of the entire 
population of the consti-
tuency" (30) 

Mr. Speaker: These amendments 
are before the House. 

Shri Tyagi: I am speaking on my 
amendment No.2. Having lost the 
battle for circulation, I will now con-
tent myself by appealing to the hon. 
Minister not to apply this provision 
to the assemblies, because the cumber-
some constituencies are mostly those 

(Abolition) Bill 

which are paliamentary constituencies 
and which. are spread over larier 
areas. I therefore suggest that if at 
all he applies this rule on thos,e 
constituencies, let him spare the 
assembly constituencies which are not 
so widespread as the parliamentary 
constituencies . 

Morl'Over, it is not the members of 
the assemblies who can decide here. 
We, the Members of Parliament, 
might well legitimately decide about 
our own fate. But I think th.e 
assemblies must be omitted. Because 
the hon. Minister has not agreed to 
consult the opinion of the members 
of the assemblies in th.e various 
States, to be fair to them, I would 
like the assemblies to be omitted. 
That is all that I want to say about 
this simple amendment. 

Shri A. K. Sen: I am afraid this 
will completely fr tra~e the object of 
the Bill. After all, we are more 
concerned with the assemblies than 
with the parliamentary seats. I have 
already explain.ed the object of the 
Bill and also the various points of 
view. I do not think I have anything 
more to say except that we cannot 
accept this amendment. 

Pandit Thakur D¥ Bhargava: I 
have moved my amendments. As I 
said yesterday, so far as this Bill is 
concerned, it is very defective in so 
far as it takes away the right of 80 
per cent of the popUlation in the re-
served constituencies. Therefore, the 
questtion is, what should be those 
areas where this right is to be taken 
away. The question is most impor-
tant for the whole of India. Delinrl-
tation was previously done under the 
Delimitation Act. Then we know 
that a judge of the Supreme Court 
presided over the Commission and a 
high court judge also was appointed. 
In the second Delimitation Commis-
sion, the chief election a t or ~ was 
also a party, and there were seve>:!. 
Members of the Lok Slabha to as.>iBt 
the Commission as associates. 

I do not insist that those seven 
persons should be there to assist him 
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that there should be a judicial body 
as as.,ociates, but I am very anxious 
to delimit the constituencies. It is 
very curioUs that that is not done and 
only one executive officer is appointed 
for that work. It ii quite true that 
We are appointing the Chie!' Election 
Commissioner, who is a very ilnpar-
tial person. We know what part he 
played in the previous Delimitation 
Commission. I am here to offer my 
tributes to him. Here also I have no 
o ~ that he wiH be impartial, but 
in an important matter like this, it is 
much better to have a judicial autho-
rity and not a single executive officer 
to decide this question. After all 
the whole proposals will be put up 
by the district authorities and I do 
not suspect their bona fides also. But 
at ·the same time, to give oatisfaction 
to the general public, it is but good 
that on merits alone the question is 
decided and not on other considera-
tions. It is, necessary, therefore, that 
this body should have a Supreme 
Court Judge and a High Court Judge 
of the area in which delimitation is to 
take place. 

From the Bill it appears that even 
rthe inquiry which is sought to be 
made is very perfunctory. I was also 
an associate member of' the Delimita-
tion Commission and I have got some 
experience. People came forward and 
put in their objections, which were 
gone through not on one day, but on 
several days and the whole thing was 
thrashed out thoroughly. Here I find 
from the Bill that the objections will 
be written only and prepared by .a cer-
tain date they will have to be sent to 
an officer and he may decide them in 
his chamber. He may not hear oral 
representations. We know that our 
countrymen are not very alert and 
they do not send in their representa-
tions, but they come on the date of the 
hearing and give some objections, 
which are sound. So it is very unfair 
that the inquiry will be perfunetory 
and more unfair that there should be 
only one officer to deal with it. The 
combined wisdom of all the three 

should be there, so that the whole 
thing may be thrashed out thoroughly. 

This is the most drastic of all the 
constitutional amendments that have 
so far been made It takes away the 
right of crores of people to become 
members of Assemblies and the Par-
liament. They cannot become Minis-
ters; they cannot become members 
and their rights are being taken away. 
So, it is much better that those persons 
ara given full hearing and an oppor-
tunity to see that their constituencies 
are not made reserved constituencies. 

Shri Shree Narayan Das (Darbhanga): 
At persent the Election Commission 
consists of one member. I think the 
work of delimitation is semi-judicial 
and so some amendment should be 
made so that some persons may be 
associated with the Election Commis-
sion for this work. As 1 have said, the 
Election Commission at present con-
sists only of one member, viz. the 
Chief Election Commissioner. So, I 
would suggest that the Government 
should accept some amendment by 
which it may be possible to associate 
at least two persons fitted for this work 
with the Election Commission to decide 
all these matters instead of having a 
single person sitting in judgement 
over a number of suggestions and ob-
jections. I think the Commission 
should consist Of more than one mem-
ber and be a judicial one. 

Shri Tangamani (Madurai): Mr. 
Speaker, Sir, I rise to support amend-
ment No. 29 moved by Pandit Thakur 
Das Bharga va. As it is the definition 
of 'Commission' only includes the 
Election Commission appointed by the 
President under article 324 of the 
Constitution. The definition should be 
modified to include a Supreme Court 
Judge to be appointed by the Chief 
Justice of. India and a High Court 
Judge to be appointed by the Chief 
Justice of the High Court having juri-
sidiction over the constituency to be 
delimited. The Constitution clearly 
provides that the delimitation work is 
to be left to somebody else. A Deli-
mitation Commission is set up soon 
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after the publication of every census. 
Here under special circumstances, we 
are now having a sort of delimitation 
and if it is left to the Election Com-
mission itself, the impartiality whicb 
is attributed to the Election Commis-
sion w:11 no longer exist. 

The association Of two judicial per-
sonnel will at least give an imPTession 
to the people that it is no longer an 
arbitrary decision by the executive. 
As the mover of the amendment 
pointed out, when the previous Delimi-
tation Commission was set up, some 
Members of Parliament were also asso-
ciated. Here also I suggest that some 
Members of Parliament may be asso-
ciated, so that, although they may not 
have the power to vote one way or the 
other, nothing will be done without 
their knowledge. That is the purpose 
for which the associates were original-
ly included in the Delimitation Com-
mission. 

With these words, I submit that am-
endment No. 29 may be accepted by 
the House. 

Shri A.. K. Sen: I certainly appre-
ciate the purpose which has impelled 
the hon. mover of this amendment to 
bring forward this amendment before 
the House. He is certainly actuated 
by the motive of making the work of 
de1im:tation as impartial as possible 
and yet he forgets one necessary con-
dition viz., this work must be 
done very very quickly in order that 
the elections of 1962 may be held on 
the basis of these newly demarcated 
single_member reserved constituencies. 
If we are to associate a Judge of the 
Supreme Court and a Judge of the 
local High Court and various other 
persons, that wilJ be the surest way 
to see that the elections of 1962 can-
not be held on the basis of these 
constituencies. The quickness with 
whicb it must be done so that a1l the 
preparations for the ccmting elections 
may start on the basis of the consti-
tuencies newly demarcated can only 
be achieved on the basis of these de-
marcations being made by the Chief 
Election Commissioner. 

Mr. Speaker: When is the delimita_ 
tion work expected to be completed by 
the Commission? 

Smi A. K. Sen: The Commission 
has already .started the preliminary 
work in the expectation that we shall 
pass this Bill. 

Mr. Speaker: At le'ast, why 'lot allow 
an appeal? After all, there may be 
some error hear and there. Because 
of the emergency, what ought to be 
delimited by a Commission is sought 
to be made by the Chief Election 
Commissioner. But why make him 
the sole judge? 

Shri A. K. Sen: He is not the sole 
judge, because the objective conditions 
are prescribed. First of aU, there 
must be geographically compact areas. 
Secondly. that part which has larger 
concentration of scheduled castes will 
be the constituency. So, the objective 
conditions are clearly specified by this 
Act. 

Mr. Speaker: In every Act, it is 
specified, but every Act is broken. 
Otherwise, why should there be 
courts? Of course, it is not broken 
deliberately. 

Smi A. K. Sen: But it is impossible 
to carryon the next election.s, unless 
there is a finality by, let us say. April 
in regard to this matter. 

Shri Tyagi: Yesterday Dr. Ram 
Subhag Singh said that already the 
constituencies have been broken into 
two. and that in his own constituency. 
all these criteria which ha'd been laid 
down had been broken altogether. His 
own constituency has been split into 
two. He comes from a double-mem-
ber constituency from which comes 
Shri Jagjivan Ram also. The consti-
tuency has been so chalked out as to 
include three tehsils. sub-divisions, 
etc. Like that he has already been 
affected and he has no chance to lay 
his grievance before any authority. 

Sml A. K. Sen: That is not true. 
lt has not been done. As I said. the 
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preliminary work of getting the data 
and other things has been started. 
The scheme of the Bill is that after the 
preliminary work is over, objection 
will be heard. Shri Tyagi, with all 
respect to him, is wrong in what he 
is saying that Shri Ram Subhag Singh 
has no remedy, whatever his grievance 
may be. In fact, this Bill has not 
been passed and I have no doubt that 
when the facts are placed before the 
Chief Election Commissioner he will 
look into them. 

Shri Punnoose (Ambalapuzha): Are 
we to understand that the public will 
be invited to give their objection, not 
on paper but orally? 

Shri A. K. Sen: Oh yes. Whoever 
wants a personal hearing will get a 
personal hearing. There is no doubt 
about it 

Mr. Speaker: Objections will be In-
vited and will be heard. 

Shri Punnoose: These constituen-
cies are spread all over India. I want 
to know whether the Election Com-
missioner will have time to hear all 
objections personally. 

Mr. Speaker: What he says is that 
if every appeal should go to the Com-
mission itself and the Commissioner 
must disPose of it In various constitu· 
encies spread all over India whether 
he would be in a position to do that. 

Shri A. It. Sen: Though the con-
stituencies are spread over, it is ex-
pected that if personal objections "are 
going to be made he will certalnIy 
move about as the Delimitation Com-
mission moved about. 

Shri Tyagi: Sir, you will remember 
that you were yourself responsible for 
safeguarding the privileges and rights 
ot Parliament. Last time, betore the 
first elections were held, you, along 
with other members, insisted that 
constituencies being the source of the 
structure of Parliament, they should 
not be in the hands of any other 
authority, Parliament being sovere_ 
ign. Therefore, you persuaded the 

(Abolition) Bm 
then Speaker to nominate a panel of 
two or three members from each 
House for each State to advise the 
Election Conunissioner, and the Elec-
tion Commissioner was to act accord-
ing to the advice of that Committee. 

Mr. Speaker: In the first Delimita-
tion Commission the me'mbers were 
nominated by the Speaker. In Madras 
I was the Chairman of the Delimita-
tion Commission and there were a 
few other members. Then, the non-
official was removed and an o~ er, a 
Judge of the Supreme Court, was ap-
pointed as Chairman with one or two 
members. Gradually, from Members 
of Parliament it has come to a single 
official. On this depends the very life 
and existence of Parlia-ment and its 
members but in this case alone there 
is no appeal. Here I do not want to 
give my personal experience In the 
previous Commission. It looks 
,(range. I leave it to the Government 
and to the hon. Members. After all, 
time is not the only point. Also, in 
the matter of time we can hasten it. 
If an official or a person commits a 
'Hong, he would not admit it is wrong. 
It is a matter relating to Parliament. 
In other countries it is Parliament 
that looks into it. Parliament appoints 
the delimitation cO'mmlSSlon. The 
objections are also looked into by 
Parliament. Now even that right is 
taken away from Parliament and 
vested in the official. Then let the 
official alone rule the whole country. 
The hon. Minister must look into the 
whole thing. It goes into the very 
foundation of this Parliament. There 
must be at least a provision for ap-
peal. Even that is not done. 

Shrl Tangamani: Especially when 
the total seats in Parliament and the 
Assemblies come to such a big num_ 
ber. 

Mr. Speaker: am saying this 
because I am interested in Parlia-
ment. In the previous regime when 
I was a member, the majority were 
nominated members. 

Shri A. K. Sen: Where it is a ques-
tion of delimiting constituencies even 
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now we provide for associating mem-
bers, as in the case of the Bombay 
Re-organisation Act. This, unfortu-
nately, is not a case of delimitation of 
constituencies. We have got the exist-
ing reserved constituencies and 
double-member constituencies. It is 
a question of bifurcating the existing 
constituencies on the basis of their 
larger concentration of Scheduled 
Castes and Scheduled Tribes. 

Shri Tyagi: It is a much smaller 
work. 

Pandit Thakur Das Bhargava: It is 
much more important. 

Shri A. K. Sen: The re-adjustment 
of constituencies will be done only on 
the basis of the census figures. So 
far as this Bill is concerned, we have 
the existing double_member consti-
tuencies and we are dividing them on 
the basis of larger concentration. My 
submission is that there is no question 
of dealing with the rights of members 
or of the Assemblies in any manner 
in this Bill. 

Shri Tyagi: Another difficulty is 
that the larger concentration has to 
be taken into account. The hon. 
Minister has agreed that after one 
election this constituency will be 
changed into another. So, another 
will be thin as far as Scheduled Caste 
populat:on is concerned, and that 
number will be wasted. Then you 
will have to demarcate it again. So, 
if there is pressure of Scheduled 
Caste people in one constituency, let 
it be equally divided 50 that equal 
treatment may be given to the Sche-
duled Caste population. 

Shri Radhelal Yyas (Ujjain): During 
the last time in Madhya Pradesh, 
which is a big State, the Delimitation 
Commission did not have more than 
two sittings. It hardly took two or 
three days. Now if only the double-
member constituencies are to be bi-
furcated, how much time will it take? 
Even if the Members of Parliament 
are associated with it, it will hardly 
take a couple of days. So, I do not 

think the time schedule will be dis-
turbed. I submit to you that the han. 
Law Minister should agree to the as-
sociation of Members of Parliament 
with this work. 

Shri A_ K. Sen: In fact, this House 
has accepted the principle that in such 
matters it is better that Members of 
Parliament are not associated as they 
are interested parties when their ob-
jections are heard. The moment the 
Members of Parliament are associated 
their personal interest may conflict 
with their duties. 

Mr. Speaker: But the amendment is 
not with regard to that. 

Shri A. K. Sen: This is an answer 
to the point which the hon. Member 
has raised. I know this does not re-
late to the =endment. Therefore, 
having regard to all the circumstances 
and having regard to the fact that 
the Delimitation Commission which 
deliberated last time got these double-
member reserved constituencies al-
ready fixed-they are already there 
as reserved constituencies fixed by the 
Delimitation Commission--and it is a 
question of bifurcating them on the 
principles enunciated in the Bill, 
namely, they must be geographically 
compact areas and there should be 
facility of communication and, second-
ly, they should have a larger concen-
tration of Scheduled Castes ... 

Mr. Speaker: I have a doubt. If 
a double-member constituency is 
divided, it may SO happen that a 
divided portion may contain less 
population of Harijans and Scheduled 
Castes than if the two parts are com-
bined together. 

Shri A. K. Sen: That larger delimi-
tation has to be done after the census 
of 1962. That we cannot do before the 
elections of 1962. 

Mr. Speaker: In the double-mem-
ber constituencies it may so happen 
that you have demarcated half of it 
in one constituency and that may 
sometimes contain less than two 
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contiguols Schedultd Caste constitu-
encies, which can be put together. 

Shri A. K. Sen: It mayor may not. 
But it is highly improbable because 
generally these double-member con-
stituencies have been demarcated by 
the last Delimitation Commission on 
the basis that they contained a fairly 
substantial number of SCheduled Caste 
people. 

Mr. Speaker: It can happen. In 
my district it is different". There are 
various taluks where they are equal.-
ly represented. 

Shri A. K. Sen: They are not con-
tiguous. There are hardly two re-
served constituencies whlch are to-
gether. 

Shri Chlntamoni Panigrahi (Puri) : 
There is in our State. 

Shri A. K. Sen: In one or two cases 
it may be so. But, by and large, they 
are never contiguous. (Interruptions). 
It is very difficult to answer if mem-
bers put questions simultaneously. As 
I said, it is not the larger question of 
delimiting the constituencies: I ap-
preciate we should really have the 
medium of the Delimitation Commis-
sion for the general demarcation of 
constituencies and we will have it 
after the census of 1961. Here it is a 
question of dividing the already de-
marcated constituencies. The demar-
cation had been done by the Delimi-
tation Commission itself. Therefore, 
it is not a question of deciding any-
thing except following the objective 
tests laid down by the Bill itself. For 
that, I have no doubt, this Commission 
would be the best instrument for 
doing these things quickly and effec-
tively. Further, a procedure is laid 
down for hearing the objections. I 
am afraid, possibly those members 
who were rather apprehensive about 
the question of objections have not 
taken good care to read clause 4. It 
says, first of all, that the proposals 
are to be fonnulated and publishea in 
the Official Gazette of the State to-
gether with a notice specifying a date 
on or after whioh the proposals will be 

(Abolition) Bill 
further considered by it. Then it says 
that as soon as the interim proposals 
are made, those Who are concerned 
with bifurcations would come for-
ward. 

Shri Punnoose: That is why I ask 
whether the Election Col1llBissioner 
will hear the objections personally. 

13 hrs. 

Shri A. K. Sen: I am reading clause 
4. He will not hear unless you ask 
for a hearing. That is a very well 
recognised principle. He will hear 
only those who want to be heard per-
sonally. 

Then sub_clause (b) says: 

"after considering all objections 
and suggestions which may have 
been received by it before the date 
so specified, determine the matters 
referred to in section 3". 

That means the objective tests laid 
down in clause 3. 

Then under sub-clause (c) by noti-
fication there will be final bifurcation. 
So I do not see any reason for any 
han. Member being apprehensive 
because if any proposal like the one 
referred to by Dr. Ram Subhag Singh 
is made he should lodge his protest. I 
should aavise Dr. Ram Subhag Singh 
to lodge his protest the moment the 
interim proposals are made. I do not 
think any interim proposals have been 
made so far because interim propo-
sals will be made only after the Bill 
is passed and the interim proposal 
will contain a date within which ob-
jections are to be filea. I shall refer 
him to the Chief Election Commis_ 
sioner detailing the reasons why that 
interim proposal should be invalid. I 
hav"" no doubt that if it is as prepos-
terous as it is alleged to be the Chief 
Election CO'mmissioner will change it 
immediately. I have no doubt that 
some district officers may send in 
proposals which may not be fair. But 
against these proposals not only would 
all valid objections be raised but will 
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also be heard and disposed of proper-
ly, 

Therefore having regard to all thls 
I am afraid it is not possible to accept 
these amendments, I wish I had 
plenty of time to associate some 
judges with it, But I do not see how 
judges can do more than what the 
Chief Election Commissioner can do 
in the matter, 

Shri Bem Raj (Kangra): After 
constituencies had been delimited by 
the Delimitation Commission conse-
quen t to the re-organisation of States 
constituencies in Punjab were again 
delimited and power was given only 
to the Election Commission, When 
objections were filed with the Election 
Commission and we went to the Elec-
tion Comm'i3sion for being heard, the 
Election Commissioner refused to 
hear us, That is our experience of 
the last occasion, 

Shri A,. K. Sen: If after this the 
Chief Election Commissioner refused 
to receive objections-the hon, Mem· 
ber is a lawyer-he will only have to 
file a writ petition and it will be 
allowed in the course of fiVe minutes, 

Shrl Bern Raj: But if the amend-
ments of which I have given notice 
are accepted, he shall have to do it, 

Shri A. K. Sen: If certain duties 
are not performed, the Act cannot 
provide for;t, Then the remedy is 
the court of law. 

Dr. Samantsinhar (Bhubanesh-
war): The double-member constitu-
encies would be 'bifurcated and the 
single-member reserved constituen-
cies will be crea ted out of these double 
member reserved constituencies. Now 
by pasJing this Bill when a double-
member constituency is bifurcated if 
the number of Scheduled Castes and 
SchedUled Tribes people in that bifur-
cated single-member constituency is 
leJS than any other constituenc:{ 
w'biclh is not affected by this Act, 
which would be the reserved seat? 

Mr. Speaker: For the time being 
he must be satisfied with it. 

Shri A. K. Sen: Theoretically there 
may be one or two cases, 

Mr. Speaker: I put the amend-
ment, to the vote of the House: 

Amendment No, 29 was put and 
negatived. 

Mr. Speaker: I shall put the other 
amendment by Pandit Thakur Das 
Bhargava (No, 30) also to the vote of 
the House. 

Amendment No. 30 was put and 
negatived. 

Mr. Speaker: Need I 
Tyagi's amendment (No. 
vote of the House? 

Shri Tyagl: Yes, Sir, 

put Shri 
2) to the 

Amendment No, 2 was PUt and 
negatived, 

Mr. Speaker: The question is; 

'That clause 2 stand part of the 
Bill," 

The motion was adopted. 

Clause 2 was added to the Bi!!, 

Clause 3 -(Division of two-member 
constituencies) 

Shri B. C. Kamble (Kopargaon) : 
Sir, I beg to move: 

(i) Page 2, lines 3 and 4,-

omit "(other than a two-mem-
ber assembly constituency in the 
State of Gujarat) ". (10) 

(ti) Page 2, line 18,-

fcrr "1951" substitute "1961". 
(11) 

Shri A. K. Sen: After what I have 
explained, amendment No. 10 would 
completely disorganise the Bombay 
Re-organisation Act which this Par-
liament ha3 passed. I hope the han. 
em e~ appreciates the impHcations 
of this. 
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Shri Tangamani: Sir, 
move: 

0) Page 2, line 1,-

after "shall" insert--

beg to 

''through Delimitation Comnris-
sian appointed for the purpose". 
(39) 

(ti) Page 2,-

atter line 16, adcL-

"(C) the seat ~ all be split :into 
single member consti;uencies on 
the basis of the list of voters pub-
lished .tating that they are sche-
duled castes Or scheduled tribes 
and the same shall be finalised by 
the ComntisoAon so set up." (41) 

(iii) Page 2,-

after line 18, adcL-

" (2) The Delimi tation Comnris-
sion so appointed will hold dis-
cussions with the political parties 
before advi.3:ing the Comnrission." 
(42) 

Shri Chlntamonl Panigrahi: Sir, 
beg to move: 

Page 2,-

atter line 16, adcL-

"(c) the State Governments 
will be requested by the Election 
Commission to first publish the 
village-wise and Thanawise 
figures of Scheduled Castes and 
Scheduled Tribes population as 
recorded by the enumerators :in 
the CensUs of 1951." (24) 

Shrt Ram Sewak Yadav (Bara-
banki): Sir, I beg to move: 

0) Page 2, line 1,-

fOT "as soon as may be practi-
cable", substitute "latest by the 
end of July, 1961". (18) 

(ii) Page 2, line 14,-

omit "in the opinion of the Com-
misslon". (21) 

Pandit Thakur Das Bhargava: Sir, 
I also wish to move my amendment 
No. 30. 

(Abolition) Bill 

Mr. Speaker: That is over. It was 
to claUSe 2. 

Shri A. K. Sen: shall accept 
Pandit ThakUr Das Bhargava's 
amendment No. 32. I think it is a 
reasonable amendment. It says that 
the proposal should not only be pub-
lished in the Official Gazette but also 
in the important papers of the region-
al languages. 

Mr. Speaker: That is to clause 4. 
We are On clause 3 at the moment. 

Shri A. K. Sen: I am sorry, Sir. 

Shri A. P. JaIn (Saharanpur): 
had given notice of two amendments 
embodying the principle of rotation. 
The notice was given day before 
yesterday and the amendments were 
circulated yesterday. Now I have 
given you ..... . 

Mr. Speaker: What is the number 
of the original amendmen13? 

Shri A. P. Jain: They are Nos. 43 
and 44. Now for amendment Nos. 43 
and 44 I want to substitute the first 
four amendments of which I have 
given you the draft. This is the 
proper draft though it contains the 
same principle. 

Mr Speaker: I will allow him to 
~ eak. Then I will call other hon. 
Members one after the other. 

Shri A. P. Jain: Sir, I beg to move: 

Ci) Page 2, line 1,-

Before "the Comntission", 
insert "(1) n. (45) 

(ii) Page 2, lines 13 and 14,-

For "that single-member consti-
tuency" substitute "that one of 
the two single-member constitu-
encies". (46) 

(iii) Page 2, after line, 16 insert-

"(2) Notwithstanding anything 
contained in sub-section (1) on 
the expiration of the period of 
five years from the date of a'boli-
lion of a two-member constitu-
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ency and the coming into exis-
tence in lieu thereof of two 
single-member con..-tituencies 
under section 5, the seat reserved 
for the ~ e le  Castes in one 
of the said single-member consti-
tuencie3 under clause (b) of sub-
section (1), shall cease to be so 
reserved and in lieu thereof the 
seat shall 'be reserved for the 
Scheduled Castes either in the 
other of the said constituencies or 
in such other constituency as the 
Commission may, having regard 
to the population of the Schedule-
ed Castes, by order in the Official 
Gazette of the State concerned 
specify in this behalf. 

Provided that nothing in this 
sub-section shall affect any repre-
sentation in the Hou'le of the 
People or in the Legislative 
Assembly of a State until the dis-
solution of the then existing 
House or, as the case may be, the 
then existing Assembly." (47) 

13.09 brs. 

[SHRI MULCHAND DUBE in the Chair] 

(iv) Page 2, line 18,-

For "census held in 1951" sub-
stitute "latest census of which 
figures are available". (48) 

Shri TangaJDalli; The amendments 
are of a very complicated nature. It 
is only fair that we should be sup-
plied copies of the amendments. 

Shd A. P. lain: I shall pass it on 
to the hon. Member. 

Shd Kasliwal: The latest amend-
ment which the hon. Member, Shri 
Jain, has suggested is slightly 
different from tihe original. He may 
kindly explain the exact d1fference 
between the two. 

Shr1 A. P. lain: Mr. Chairman, 
had originally given notice of an 
amendment introducing the principle 
of rotation. That amendment was not 
preperly worded and the new amend-
ments which I have just read out 

bring out my intention more accur· 
ately and in a legal fonn. The fir"t 
amendment is a very simple one. I 
propose to insert a sub-clause No. (2) 
to clause No. (3) and therefore the 
first paragraph is made ao clause No. 
1. The second amendment is also 
very simple. At present the existing 
single member constituency is intend-
ed to remain a reserved seat for all 
times. Since it will rotate, the new 
amendment says that one of the two 
single member constituencies will be 
. declared as a reserved seat. 

So far as the third amendment is 
concerned, the proviso means that 
after a double-member constituency 
has been bifurcated for the first five 
years, one of the newly created seats 
will remain reserved. That reserva-
tion will continue until the next elec-
tions, so that there may be no distur-
bance in the middle. But after the 
next general election following the 
expiry of five years that seat already 
reserved cannot be kept as a reserv-
ed seat and again some other 
seat will haVe to be declared as a 
reserved seat. The seat which is to 
be declared as a reserved seat may 
either be the other seat resulting from 
bifurcation or it may be a new seat, 
the criterion being that there must be 
a concentration of the Scheduled 
Castes. 

When the Law Minister was 
addressing the House certain objec-
tions were raised. One of the objec-
tions was that members will not be 
interested in nursing the constituency. 
My answer to that objection will be, 
first that a member nurses a constitu-
ency which he represents, and not a 
constituency from which he intends 
to seek election next time. Moreover, 
the fact that a constituency which 
has been declared a reserved constitu-
ency will e ~e a general constitu-
ency later does not prohibit a Member 
from nursing it, even if it means that 
one has to nurse a constituency from 
which he wants to seek election. 

General constituencies are open to 
both the Scheduled Caste people as 
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11 'so to ether caste people And .it will 
place a scheduled caste .candidate jn an 
advantageous position, because a 
sitting member who has represented 
a constituencY can fight an election 
from that constituency more effective-
ly. He can do greater good to that 
constituency and therefore improve 
his chances of being xe-elected from 
the same constituency when it has 
been declared to be .a general constitu-
ency. 

As the Law Minister has very 
rightly and very precisely stated 
before the Hause, it is not a good 
thing to create reserved boroughs or 
reserved constituencies for all times. 
So, the principle of rotation is a -very 
healthy principle. If this rotation is 
introduced, I think some of the objec-
tions raised by my hon. friend Shri 
Tyagi and others will to a large extent 
be met. In fact, I was surprised when 
Shri Tyagi raised certain objections. 
I find that he has already given notice 
of an amendment to that effect. 

Shri Tyagi: Mine was limited to the 
double-member constituency. Now 
my hon. friend thr<JWs every oon-
stituency int" this and therefore I 
raised my objection. My hon. friend 
endangers every constituency in the 
whole of India 

Shri A. K. Sen: My hon. friend Mr. 
.Jain's amendment is the more correct 
one, because adm:inistratively every 
const; tuency is thrown open after each 
census operation. 

Shrl A. P. Jain: The difficulty is 
that Shri Tyagi thinks of too many 
dangers. Danger to whom? Not to 
the Scheduled Castes, not to the coun-
try cither, because it throws open a 
wider area. Therefore, I submit that 
this amendment is a very reasonable 
one and is for the beneofit of the 
scheduled castes as also of the nation 
at large. 

S" far as the last amendment is 
concerned, it is a consequential one 
and I need not say much about it. 

llI94 (Ai) LS.-6 

With these words, I commend my 
amendments for the acceptance of the 
House. 

8hri Parulekar (Thana): The basic 
principle of the amendment which has 
been moved is rotation. This is all 
right in the case of Scheduled Castes. 
As regards Scheduled Tribes they live 
in a compact area. 

8hri A. K. Sen: It does not apply 
to Scheduled Tribes. 

Shri Chintamoni Panigrahi: I have 
moved my amendment No. 24 to 
clause 3. This is with reference to 
the explanation in which it has been 
suggested that population means, 
population as ascertained at the 
census held in 1951. If you go 
through the Census handbooks pub-
lished by the different State Govern-
ments and also the Census Handbook 
of India, the census figures of Sche-
duled Castes and Scheduled Tribes 
are published district-wise or tal uk-
wise at least. The district magistrates 
are now being asked to tabulate the 
figures for scheduled castes and sche-
duled tribes police-station_wise or 
village-wise. 

The hon. the Law Minister said 
that objections are invited by the 
Election Commissioner. But for the 
public only the census figures as 
published in the handbook district-
wise or at best tal k~ e is available . 
The Election Commissioner should 
request the State Governments to 
publish these figures police station-
wise and village-wise at the first ins-
tance, so t.hat when objections are rais-
ed instances where a compact area has 
not been properly constituted may be 
cited. Otherwise we shall have to 
depend only on the report of the 
S.D.O. or district magistrate as they 
submit their figures and -the State 
Government will recommend that to 
the Chief Election Commissioner. 

In my State of Orissa, the bifurca-
tion of double-member constituencies 
has almost been finalised. One more 
clarification I seek of the Law Minis-
ter. What is the criterion for con-
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centration? Here it has not been laid 
down whether it is 60 per cent., 60 per 
cent or 51 per cent. I feel Government 
will not be put to any difficulty if 
they ask the State Governments to 
publish census figures with regard to 
Scheduled Castes and Tribes village-
wise and police station-wise. 

Shri A. K. Sen: May I lilY • 
word ..... . 

Shri B. C. Kamble: What is the pro-
cedure: whether we will speak on all 
the amendments and clauses and then 
he will reply or he will reply for 
each? 

Shri A. K. Sen: If Shri B. C. Kamble 
wants to move his amendments, I 
have no objection. Personally, I think 
he is going to nullify the entire effect 
of the Bombay Reorganisation Act. 

Shri B. C. Kamble: I am moving 
amendments Nos. 10 and 11. So far 
as amendment No. 10 is concerned, 
what we find is, exception has been 
made of the State of Gujarat. It is 
discriminatory in two ways: in 
relation to the State and in relation 
to the constituency. Exception is 
made with regard to the Assembly 
consti tuencies. Whatever may be the 
Act which has been passed, this law 
should be uniform. Therefore, the 
Government should make up its mind 
and see that at least this law is made 
uniform throughout the State. 

With regard to amendment No. 11, 
I have suggested that the Census 
figures of 1961 should be taken as the 
criteria for deciding the number of 
seats to be reserved for Scheduled 
Castes and Scheduled Tribes. Here it 
is a question of the Constitution, 
because, article 330 says that seats 
.halI be reserved in relation to the 
population of the Scheduled Castes 
and Scheduled Tribes. If the hon. Law 
Minister is suggesting with reference 
to article 61 where there is also a 
definition of population, which means, 
of the last preceding Census, I say it 
has no relationship whatsoever; 

Because, if the population of Schedul-
ed Castes has increased, the number 
of seats should be increased. If the-
population of rScheduled Castes has 
decreased, the number of seats should 
also be decreased. That is to say, I 
submit, in each State the population 
has to be ascertained, and according 
to article 330, that ratio has to be 
maintained. So many events have 
taken place particularly in the Maha-
rashtra where the popUlation of 
Scheduled Castes is likely to be 
affected. Therefore, in proportion to 
the population being either greater 01' 
lesser, the seats also will have to be 
allotted according to the proportion 
of the population. I would also 
further submit that so far as article 82 
is concerned which speaks about re-
adjustment of the constituencies after 
the Census operations are over, benefit 
is not being taken of these operations 
for the next first general elections. I 
am not for extending the life of this 
House. Election should take place at 
a particular time after five years. In 
order that we should be in line 
according to the Census operations 
under way, it does not matter if a 
year's time is extended further and 
then re-adjustments should take place 
according to the Census figures which 
are available according to the 1961 
Census. 

There is one small point and I wHl 
IInish so far as these amendments are 
concerned. The Law Minister seems 
to think that with regard to reserva-
tion of constituencies, there will be 
rotation. If there will b" rotation, 
the difficulty will be this. This is a 
BH1. It will become law. You have 
made a law that seats wi1I be reserv-
ed where the Scheduled Caste popula-
tion is more concentrated. Either you 
will have to continue for the next 
Ht years that very constituency under 
this particular provision or if you give 
it by rotation, it means, you will be 
giving that reserved seat to an area 
where there is no concentration 
according to your classification. It 
will be against law if such a kind of 
alternative is proposed'. 
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Shri Tangamani: have moved 
amendments Nos. 39, 41 and 42. My 
amendment No. 39 reads: 

Page 2, line 1, after "shall" 
insert ''through Delimitation Com-
mission appointed for the purpose." 

My amendment No. 41 reads: 

Page 2, after line 16, add--

"( c) the seat shall be split into 
single member constituencies 0IIl 
the basis of the list of voter! 
published stating that they are 
scheduled castes or scheduled 
tribes and the same shall be fina-
lised by the Commission so set 
up." 

My amendment No. 42 reads: 

Page 2, after line IS, add--

"(2) The Delimitation Commi.-
sion SO appointed will hold dis-
cussions with the political art ~ 

before advising the Commission." 

shall speak on all the three amend-
ments because practically the same 
purpose is sought to be emphasised 
by all these amendments. 

In the course of the First Readina, 
both Shri Punnoose and myself 
requested the appointment of a 
Delimitation Commission as it will 
meet the ends of justice. I wa! 
surprised that there was absolutely nO 
referen ~ to the appointment of a 
Delimitation Commission when the 
hon. Law Minister was pleased to 
reply to the First Reading. Probably 
he thought that this is not an issue 
which merits any consideration at all. 

Shri A. K. Sen: I did say that Shri 
Tyagi was possibly sufl'ering from a 
misconception in that he thought that 
the Delimitation Commission should 
function now. The Delimitation Com-
mission can only function after the 
1961 Census figures are available. 

Shri B. C. Kamble: The Delimita-
tion Act has been repealed. 

Shri Tangamani: What have 
suggested through this amendment 
and the suggestions we have made in 
the First Reading is that the Delimi-
tation Commission may be set up. We 

may call it Delimitation Commission 
or any other Commission: a Commis-
sion which has got the same powers 
as a Delimitation Commission which 
is set up under the Delimitation of 
Parliament and Assembly Constitu-
encies Act of 1956. The whole point 
is that the Delimitation Commission 
has not only officials, it consists of 
non-officials also. We have got 
associates who are Members of Parlia-
ment. They go from State to State. 
The political parties and the interests 
concerned have got an opportunity to 
represent to this body. That was the 
purpose for which I wanted a Delimi-
tation Commission. 

On the question of delay, one of 
the previous speakers was pleased to 
state that in one State, the Delimita-
tion Commission spent only two days 
and they were able to satisfy those 
who raised objections. If for delimit-
ing all the constituencies after the 
publication of the Census report, the 
Commission had taken only two days 
in a particular State--all the 400 and 
odd Assembly constituencies and SO 
parliamentary constituencies,-it is 
not going to take much time at alL 
The whole thing is whether the Gov-
ernment has got the intention to 
.atisfy the people and the House that 
in splitting these constituencies, they 
are going to base it on certain 
principles. That is the only point. 
We have made it very clear that we 
are not opposing this Bill. In the 
matter of splitting of constituencies, 
let not an impression be created that 
abuses are likely. Because, after all, 
even when we come to clause 4, what 
is the provision that is made? In 
clause 4, for the entire State one man 
is going to function. In all the States, 
one man will function. You are going 
to split up the constituencies, and 
publish that in the Gazette and then 
objections are to be addressed to this 
particular man. How is it humanly 
possible for him to go and meet 
individuals who want personally to 
represent a case? It is practically 
impossible. When a Commission 
which has to go from State to State 
is not in a position to meet all the 
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objections and satisfy them, I cannot 
understand how one man will be able 
to do it in all the 400 and odd 
Assembly constituencies and satisfy 
the people. If he is going to sit in 
the office, it will be only pUblication 
in the Gazette and formal objections 
will be raised. Nothing much comes 
out of it. That is why a feeling has 
grown in the minds of the people. I 
submit that the hon. Minister must 
respect the sentiment which has 
grown in the minds of the people 
that many of the constituencies have 
many of the constituencies have 
already been split up. That is why 
we want certain safeguards. These 
safeguards may be in the nature of 
accepting the amendments. We have 
also suggested, let there be consulta-
tion at the level of the constituencies 
on the basis 01 consulting all the 
interests, more particularly, the poli-
tical parties who will be interested in 
contesting the election. 

I would like to refer to another 
objectiD'Il which was raised. My 
understanding of the Constitution on 
this point is, there is nothing which 
prevents a Delimitation Commisson 
beng set up even before the Census 
report is published. Although it is 
obligatory on the part of the Govern-
ment to set up a Delimitation Com-
mission after the publication of the 
census figures, I do not see how they 
are prevented from doing a particular 
type of delimitation work which is 
really of a limited nature. It is not 
gO'ing to be very difficult for them at 
all, because we have already laid 
down, as the hon. Minister was pleas-
ed to state, that we are going to have 
only geographically compact areas, 
and that we are going to cD'Ilsider the 
physical features, communications, 
conveniences and concentration of the 
population of the Scheduled Castes. 

By my first amendment I want a 
Delimitation Commission to be set up. 
After it is set up, I want that the 
constituencie. should be so split up 

that contiguous areas with a pre-
dominantly Scheduled Caste or Sche-
duled Tribe population comprise the 
reserve seat. Let us not have the 
phenomenon of a double member 
constituency split up into two con-
stituencies, such that the general con-
stituency has a larger number of 
Scheduled Caste people than the re-
served constituency. That is why, by 
my second amendment I say: 

"(c) the seat shall be split into 
single member constituencies on 
the basis of the Jist of voters 
published stating that they are 
scheduled castes or scheduled 
tribes and the same shall be 
finalised by the Commission so set 
up." 

Now we have only got the census 
figures 01 1951. As Shri Chintamoni 
Panigrahi pointed out, from the 
Census Report published we are not 
able to find the number of Scheduled 
Caste people and their concentration. 
The electoral list for 1957 has been 
pUblished. That can be taken as a 
criterion. If that is taken for the 
limited purpose of delimiting, that 
will at least take away the suspicion 
which is now prevalent in the minds 
of the people. 

Lastly, by my third amendment I 
have said: 

"(2) The Delimitation Commis-
sion so appointed will hold dis-
cussions with the political parties 
before advising the Commission." 

Actually, if prior consultation takes 
place with the interests concerned, the 
objections etc., will be reduced to a 
minimum. The hon. Minister would 
be aware that in cases where a parti-
cular constituency has been delimited 
and the polling stations have to be 
altered, we are asked to give our 
objections to changing the venue of 
the polling stations. We know how 
very difficult it is to get them chang-
ed because the particular thing has 



Two Member MAGHA 28, 1882 (SAKA) Constituencies 

already been fixed on the basis of 
certain criteria. That is why if there 
is consultation before we come to a 
decision, it will make matters easier 
for the Government and the Com-
IIUSSlOn or any other authority 
appointed to delimit or divide up the 
constituencies. 

We once again press these three 
amendments which will really provide 
the safeguard necessary against likely 
abuses. With these observations, I 
request these amendments may be 
accepted. 

Shri Tyagl: On a point of order, 
Sir. An amendment has been moved 
just now by Shri A. p. Jain, and we 
did not get any notice of that bigger 
amendment. Are we not entitled to 
move amendments to that amend-
ment? 

Mr. Chairman: That is a hypotheti-
cal question. 

Shri Tyagi: I want to move an 
amendment. 

Mr. Chairman: When he moves, the 
question will be considered. 

Shri Tyagi: Then I want to move 
an mendment now to the amendment 
moved. 

Mr. Chairman: Then he may send 
the amendment here, and it will be 
decided whether it will be allowed or 
not. I do not want to give any 
opinion prematurely. 

o;ft ~l  ~ f : l'lmqfu ~, 

~~ 'f<'Inr ,ft"f '1>1 "'1l ~ ~~ ~ 
'<rl.'l f :' ~~'l:~~~ I 

n=r <tfT., "'1l mrn ~ "as soon as 

may be r t a le ~ <tfT f~ 'R 

"Latest by July 1961" 'l:~ f~T 

'JfP:[ I 1{ l:f1l: <rm S:l.'I' f ~ ~ 'l:Q,T ~ f'F 
S:H 'f"IT'i[ 'F1 "'1l m..-r ~ "as soon 

as may be practicable" '<rl'l 'FT 

~~ l:f l:~ rr fiI; ~ l,;+!'lT ~ ~ 

(Abolition) Bil! 

~m, f.l;m ~r l,;+!'lT CI'li ' t o;,' <t~ I'  
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or.: 'R, ;;ff r~';f ~'~ fif;!rr qr 
~ "fr-.,' 'l1'1' f~ ~ if, fil;fur.r"r om:: 
~' :. ~ 0: I!l if; yncr if ;;r<f f.!; ~ if 
'!"1T<I' g>:f .... 1<: ~ ~ g{ aT 
;mfuf) f.;qfq.r ~ '=I ~ ~r, ~ t '" ~ 

CI'li <ATlIT ~ 1  I l:f1l: '1lt'f ~ W'i 
f<f1l ~ 'R fir;m: 'f ~ fiI; ~ if ;;fl' 

~T ~ 'n~.rm ~, +r<rom ~ ~ 

~,,~.rm, ,,~~'<o CI'li l:f1l: 'fflT ~ 
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S:'1 ft;rl:f ,f' ~I ~ fiI; "!oiT'f ~ 

'I ml:f l:~ 'f :f<'r f f;;r<f l'l  

~,~ ~ 'R'l!' m-~ CI'li, ~ 
eT"f 'FT f.:rorf 'RID ~ I ~ 'I>1l,;+!'lT ~ 
~ ~'fT mfWi miff.!; 'F+r ~ 'F+r 
~: ~  'FT l.'I'+flf fl1<1' <';tl'l' Cl',f'l; <'11m 
>ii 'l"1.+r ll:1' 'JfP:[ fiI; m 'I T ~< f T '<r"f 

~~ f~~l~~ .... 1<:mm 
<'''' '~f~~~ ' l:ll:T~I :m 

~  ~ l{' ~ ~ fiI; "as soon 
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'lIT ~ , "Latest by July 1961" 

~ f~ ~ ffif'F ~ 'fi'T¥ 'FT ~
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fifi<: ,f l:f1l: ~ m~ ~ fiI; ~ 
'f<'IT;;r ~ 'FT Ofr ~ 'f"IT'i[ ('1'1) ~ ~ 
'111 ~ <'!TS:"1' if ..". " in the opinion 
of the Commission" ~ ~ '1>1 
~ m-r f~ I ~ "'1l ¥"'1 ~ 'fll: 
~ .... ~ ~ <rof'F ~. if ;;iT 
~~~ ~ ~ if m'fi "T'Ii f~ gliT 

~ : 
"In this section 'population' 
means the population as ascertain-
ed at the census held in 1951". 
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'1ft ~m< t "'l'Tm ~  Cf1f ~T l?f<-
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~ ~ ~'lT , .. ,iTlJl'l'mIT ~ f't; 

*£T ~ if; ~ m< "1:fT'f 00 '3l"{ 
~t ;;rril eft ~ ,,~ ~ ~ ¥ Wlia-
~ I 
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) '{ill' ~~  m:r l1<!<'fO[ 

~ ~T I!lT f.t; 'llT"f ~ 'l>Ai II ~~ ~ 
. ~ I 

Shri Tyagi: He has two years. 

IlIi\' !lI'o lI!0 ~;r : I¥T ;f it 'f>R rot 
.~ I 

Shri Chlntamoni Panigrahi: He 
lends one ear to Tyagiji and one to 
the Speaker! 

Ill) l:TQCI'fi ~  ~ ;f 

;;iT ~ml '  ~ ~ fl'f~ W 
~ "if II ~ 1:% en ~ ~ f.t; 

~ ~ 'Ift"lWf II ~ ~ 
"as soon as may be practicable" 

f'f'PT"f rot ;;nit.m: ~ ~ 'l <n: 11'flr 

'l>r 'fi:ti 11fllT ;rtq <it ~ .m: ~ 'Ii'T 
+R1lT'1T '111::[ i'f;?r 'fiT ~ if fu:"1lT ~, 

<nf'f. OIlriT 'l>T 'fo'l1 ~ 'fo'l1 ~ ~ 't ~ 'raT 

'<lor ~ f.t; "if'fiT 'l>T"fm ~'f I#?f 
tl:Tm I 

it" W'f" >:=im;H l1'tl: ~ f.t; nfOf ~ 

~ w.r ~ orro 'l>f "lWf ~ it ~ ~ 
"in the opinion of the Commission" 

f.vnTor rot ;;nit 'f!f1f.i; if ~ ~ I 
;;ror ~ ~ llT'f f<11!T f.t; m ~< T'f  II 
~ ' T ~ il:T'lT ~ Qf I#?f ~~ tftc 
ll~, aor~'f~  'l f~~ 

~ ~, '1fT<: lff" ~ I' t WT ;;naT ~ en 
~ ' 'f T ~ f' lfr'T QT'lT I 

~ f ~< T 'l; 'IN 4 ' ~ ~ fif«if 

~'lT f.t; i"r't >:=imem 'l>T ~ f.t;l;rr 
omr I 

The Deputy Minister of Seientifi. 
Research and Cultural Affairs (Dr. M. 
M. Das): On a point of information. I 
would like to know whether Govern-
ment are prepared to accept the 
amendment of my hon. friend Shri 
A. P. Jain. The amendment seeks to 
make very important and fundamental 
,changes in the Bill. It has not been 
properly circulated to the Members. 

I would like to know whether Gov-
ernment are going to accept that 
amendment or reject it . 

Shri A. K. Sen: Government are 
~o ng to accept the amendment. 

Dr. M. M. Das; Then, my submis-
sion is that proper opportunity must 
be given to the hon. Members to go 
through the amendment carefully and 
to consider the amendment properly, 
because it seeks to make vital changes 
in the Bill. 

So, I would submit that this Bill 
may kindly be postponed now, and 
proper opportunity be given to us to 
go through the amendment of my 
hon. friend Shri A. P. Jain and to come 
to our own decisions. The House 
cannot take a decision on such an 
important amendment, offhand, with-
out there being a proper circulation 
of that amendment. 

Shri A. K. Sen: May I say that the 
amendment is the same in substance 
as the ones of which notice has been 
given, and which have been printed 
as amendments Nos. 43 and 44? The 
only difference is that we have, in 
consultation with each other, provid-
ed a language which is different from 
the one which Shri A. P. Jain chose 
when he gave notice of the amend-
ment, but in substance, it is the same. 

Mr. Chairman: Whatever that may 
be, if an hon. Member wants to ex-
amine it, time< must be given. We_ 
can hold over clause 3, and proceed 
to clause 4. We shall not take vote 
on clause 3 now. In the meantime, 
the amendment may be circulated. 

Shri Tyagi: My amendment to that 
amendment rna,. also be moved, s, 
that the< House may not be taken by 
surprise again. Therefore, I would 
request you to give me a few minutes 
only to move my amendment. 

Mr. Cba.inna.n: I do not yet know 
whether the hon. Minister has ex-
camined it. 
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8hri Tyagi:l do not care whether 
he agrees or not. The Chair is not 
to be guided by what the han. Minis-
ter says. 

Mr. Chairman: I wanted his opinion 
before hand; before I decide whether 
that amendment is to be allowed to be 
moved or not, I want his opinion, to 
begin with. 

8bri Tyagi: I want your impartial 
judgment. 

Mr. Chairman: How does the hon. 
Member say that it is not impartial? 

8hri Tyagi: Because his opinion will 
count. 

Mr. Chairman: A judgment can be 
impartial only if both sides are heard. 

8hri A. K. Sen: According to Shri 
Tyagi, Government is not the other 
side, and, therefore, ought not to be 
heard. I think it will be highly par-
tial, if the Government were not 
heard in this matter. I have seen a 
copy of Shri Tyagi's amendment, and 
I am afraid that though there is much 
to be said in favour of the principle 
that lies behind the amendment, ad-
ministratively, it will throw open 
every constituency, and it will be 
impossible to accept that position. 

Sbri Tyagi: Does that mean that 
my amendment will be ruled out of 
order? 

Pandit Thakur Das Bhargava: 
cannot be ruled out of order. 

It 

Mr. Chairman: Whatever he may 
have said, I have not given my opinion 
yet. 

Pandit K. C. 8harma CHapur): It is 
not a question of acceptance. The 
question is whether he IS entitled to 
move his amendment or not. He is 
certainly entitled to move it. The 
Minister mayor may not accept it. 

8hri A. K. Sen: I never said that 
he was not entitled to move it. I do 
not think I ever contended that he 
was not entitled to move it. 

Mr. Chairman: The pomt is that a 
certain notice is necessary, and whe-
ther that notice has to be waived or 
not. 

8hri Tyagi: How could I give notice. 
when I did not know the wording of 
the amendment moved just a littlec 
while ago? 

Mr. Chairman: The question is whe-
ther notice is to be waived or not. 
The hon. Member may please wait 
until I have given; my ruling. 

The Deputy Minister of FOOd and 
Agriculture (Shri A. M. Thomas): It. 
is only a question of waiver of notice. 
The amendment of Shri A. P. Jain 
was moved only today, and since Shri 
Tyagi's amendment is an amendment. 
to that amendment, he is entitled to 
mOVe it. Whether it is going to be 
accepted by Government or not is a 
different matter. 

Mr. Chairman: Will the hon. Mem-
ber not permit me to examine it and 
see whether it is an amendment to 
Shri A. P. Jain's amendment or not? 
Does he want me to give my opinion 
before I have seen it? I do not quite 
understand how things are going on. 
I have got to examine it before I give 
my opmlOn. The hon. Member says 
that it is an amendment to Shri A. P. 
Jain's amendment. But how am I te> 
know? I have got to examine the 
amendment first. 

Shri A. M. Thomas: I only said that 
it was question of waiver of notice. 

Mr. Chairman: I perfeCtly agree, but 
I have got to examine it and see 
whether it is a new amendment or it 
is an amendment to Shri A. P. Jain's 
amendment. I have got to examine 
it, before I give my ruling. 

8hri A. K. Sen: If I may say so with 
respect both to you and to the hon. 
Member who supported or who tried 
to support Shri Tyagi that you were 
perfectly right in ascertaining from 
Government whether Government 
wanted notice or waived notice, be-
cause the rules provide for Govern-
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ment not raising objection to an 
amendment being moved at the last 
moment. Therefore, I say, with due 
respect to you and to the other hon. 
Members that the Chair was perfectly 
right in ascertaining from Govern-
ment whether Government waived 
notice or not. 

8hri KasUwal (Kotahl: I have also 
got a small amendment to that amend-
ment. Previously, he had used the 
words 'Scheduled Castes' as well as 
'Scheduled Tribes' but in the new 
amendment he has deleted the words 
'Scheduled Tribes'. I see no reason 
why the words 'Scheduled Tribes' 
should be deleted. 

Mr. Chairman: Will the han. Mem-
ber hand over that amendment to me 
first? 

8hri KasUwal: These are the two 
words that I want to add. 

Mr. Chairman: Whatever that may 
be, the han. Member may please hand 
it over in writing. 

Shri Kasliwal: All right. 

Pandit Thakur Das Bhargava: But 
there is one difficulty. These two 
han. Members have moved amend-
ments, but we have not fully appre-
ciated the amendment of Shri A. P. 
Jain. If the amendment is circulated, 
then We also have got a right to move 
amendment to that amendment, be-
cause it is a very important amend-
ment. First of all, let the amendment 
be circulated, and let han. Members 
be given an opportunity to read it 
and then have their say. 

Mr. Chairman: It is not denied that 
they have got the right. They have 
got the right to move amendments. 
They may move them. Let those 
amendments come before me, and 
then I shall decide whether they 
should be allowed or not. 

Pandit Thakur Das Bhargava: Be-
fore that, we should know what that 
amendment is, and analyse its im-
plications, so that We may be able to 
move amendments to it. 

Mr. Chairman: I have already said 
that· this amendment will be circulat-
ed. Clause 3 will be held over. The 
voting On clause 3 wL! be held over 
till such time as We have discussed 
clauses 4, 5 and 6. We shall take up 
this clause at the end. In the mean-
time, the amendment will be circulat-
ed; the amendments to that amend-
ment will also be circulated, and the-
whole thing would be there before the 
House. 

Shri Tyagi: I crave your ruling 
about my amendment, whether it is 
re:evant or not; you have seen it and 
you have also consulted Government. 

Mr. Chairman: Let that amendment 
come before me. 

If any han. Member wants to speak 
on clause 3, he may do so. 

Shri Tyagi: I haVe got my amend-
ment to clause 3. 

Mr. Chairman: He may move his 
amendment. 

Shri Tyagi: I had my objections to 
this Bill primarily because I feared 
that the deprivation of the right of the 
voters to offer themselves as candi-
dates would be a very serious affair. 
I still feel like that. 

13.47 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 
There are two rights given to the 

electors. One is that every voter can 
vote for a candidate of his choice. 
Another right, and a much bigger 
right is .... 

Shri Chintamoni Panigrahi: On a 
point of order. Is the han. Member 
speaking on clause 3 or some other 
clause? 

Shri Tyagi: I am moving my amend-
ment. My amendment is that ..... 

Shri Chintamoni Panigrahi: The 
Chairman gave a ruling that discus-
sion on clause 3 would be held over. 

Shri Tyagi: But the Chairman per-
mitted me to move my amendment. 
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Mr Deputy-Speaker: Let me follow 
what' is happening, and then I shall 
be able to answer. 

Shri Tyagi: The Chairman had per-
mitted me to move my amendment to 
the amendment of Shri A. P. Jain 
which had been moved just a little 
while ago. 

Mr. Deputy-Speaker: The objection 
by the hon. Member is that the Chair-
man has also held that this clause 
might be held over for some time. 

Shri Tyagi: Therefore, it will no' 
be disposed of? 

Mr. Deputy-Speaker: It it is to be 
held over, it means that discussion of 
it would be taken up after some time. 
In ~. ..,'  meantime, we might have the 
amendments to the amendments that 
have been reeei ved, and in respect of 
which notice has been waived. 

Shri Tyagi: I was called upon by th., 
Chairman to move my amendment. 

Mr. Deputy-Speaker: I have no 
objection. Certainly he has a right 
to move his amendment, and he will 
be allowed to move it. But, simul-
taneously, the Chairman has also ad-
vised me that he had given the ruling 
that this clause would be held over 
for some time, and in the meantime, 
those'.hon. Members who want to send 
in their amendments to these amend-
ments might send them in. There-
fore, we shall have to wait for some 
time--I do not know if any time has 
been fixed-during whiCh the amend-
ments to those amendments might be 
received, and then we shall take up 
all of them, and Shri Tyagi will have 
the first opportunity to move his 
amendment. 

Shri Tyagi: Before yOU came, the 
Chairman heard the opinion of the 
Law Minister on my amendment and 
he said that it was relevant, and the 
discussion On clause 3 would be held 
over for some time. 

Mr. Deputy-Speaker: My only diffi-
culty is, and hon. Members might also 
appreciate it, that some other hon. 

Members might like to send in amend-
ments to thOSe amendments. So 
should We not wait for some time and 
then have all those amendments? 

Shri Tyagi: May I at least read out 
my amendment? 

Mr. Deputy-Speaker: We will take 
it up after a little time when an op-
portuni ty has been afforded to all 
Members to send in their amendments 
if they choose to. Then Shri Tyagi 
might move his amendment. 

Pandit Thakur Das Bhargava: I 
have an amendment to clause 3, 
amendment No.3!. 

Pandit K. C. Sharma: Clause 3 is 
held over now. 

Pandit Thakur Das Bhargava: You 
are not the Chairman. 

Mr. Deputy-Speaker: We' might 
move On to clause 4 and come back to 
clause 3 together with those amend-
ments later. 

Pandit Thakur Das Bhargava: But 
my amendment No. 31 is an indepen-
dent amendment it has no connec-
tion with the amendment moved by 
Shri A. P. Jain. 

Mr. Deputy-Speaker: But if the 
whole clause has been held over, he 
cannot move it now. 

Pandit Thakur Das Bhargava: Am I 
entitled to move it when it is taken 
up? 

Mr. Deputy-Speaker: Yes, I am not 
barring him. 

Clause 4--(Manner 01 division). 

Shri Hem Raj: I beg to move: 

(i) Page 2, line 22, 

aft&r "State" insert-

"and fix a date for filing ob-
jections to the same". (12). 

(ii) Pag., 2, line 24,-

after "atter" insert-

"giving a reasonable oppor-
tuni ty to the persons filing 0 b-
jections of being heard". (13). 



Troo Member MAGHA 28, 1882 (SAKA) Constituencies 
(Abolition) Bill 

666 

Shri B. C. Kamble: I beg to move: 

Page 2,-

for lines 27 to 30, substitute-
"(c) place on the Table of both 

Houses of Parliament, and the 
State Legislatures concerned, a 
copy of the ma t tel's so determin-
ed; and after such debate On the 
same in both Houses of Parlia-
ment, and the consequential modi-
fications if any, made by Parlia-
ment, direct, by notification pub-
lished in the Official Gazette of 
the State and in the Gazette of 
India, such amendments to be 
made in the delimitation Order 
for giving effect to the said de-
cisions." (14). 

Pandit Thakur Das Bhargava: I bel: 
to move: 

Page 2, lines 21 and 22, 
jar "in the Official Gazette of the 

State" substitute-
"in the Official Gazette of India 

and in the Official Gazette of the 
States and important papers of 
the regional languages of the State 
inviting objections and sugges-
tions for amending the pro-
posals". (32). 

Shri Shree Narayan Das: I bel: .., 
move: 

(i) Page 2,-

for lines 20 to 23, substitute-
"(a) formulate its proposals in 

regard to the matters mentioned 
in section 3 and publish them in 
the Gazette of India, the Official 
Gazette of the State and in im-
portant daily newspapers of the 
State concerned together with a 
notice specifying:-

(i) a date on or before which 
objections and suggestions shall 
be received; 

(ii) a date On which and the 
place where such objections and 
suggestions shal! be heard in 
public;" (6). 

(ii) Page 2, line 24,-

.. jteT "after" insert "hearin, 
and". (7). 

Mr. Deputy-Speaker: These amend-
ments together with the clause are 
before the HOWIe. 

Shri Shree Narayan Das: I have 
just read out my two amendment& 
Nos. 6 and 7. Clause 4 is the opera-
tive part of this whole Bill. The 
Commission which has been autho-
rised to delimit or bifurcate the 
double-member constituencies and set 
up single-member reserved consti-
tuencies has to observe a certain pro-
cedure in regard to the division. So 
far as sub-clause (a) is concerned, it 
has been stated that the proposals are 
to be published in the Official Gazette 
of the State. My amendment suggests 
that these proposals should also be 
published in the Gazette of India and 
important daily newspapers of he 
State concerned. This will benefit the 
public in a greater measure. Official 
Gazettes are not generally received 
by Members of Parliament. So if the 
proposals are published only in those 
Gazettes, it wilJ not be enough. 
Therefore, I have suggested that 
these should be published in the 
Gazette of India and important daily 
newspapers of the State also. Gene-
rally copies of the Gazette are recei v-
ed very late by the public. These 
proposals concern a large number of 
members of the State legislatures 
also. Therefore, it will be in the 
fitness of things if the Commission 
publishes all these proposals in 'lome 
of the important newspapers also, 
especial!y the language papers in 
varioWl State •. 

Then no prOVISIOn has been made 
as regards having public sittings to 
hear objections. It is left to the option 
of the Commission to decide whether 
to hold public sittings or not. I would 
&uggest that a specific prOVISIon 
should be made here to this effect. It 
should be the duty of the Election 
Commission to see that al! those who 
want to be heard should be heard. 
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The hon. Minister has stated that 
those persons who want to be heard 
will be heard by the Commission. I 
would suggest that there should be 
a speci1lc provision in the Act itself 
under which different dates will be 
given for different States when public 
sittings will be held SO that those who 
are interested may present their pro-
posals, even if they have not given 
written suggestions or objections. U 
they have given written suggestions, 
they will be considered by the Com-
mission, but I think more justice will 
be done if the Coriunission holds its 
sittings in public and gives an oppor-
tunity to all those who are concerned, 
whether those interested as candidates 
or others to present their case. There 
should be public sittings where 
everyone desirous of presenting his 
case before the Commission should be 
heard. 

My amendment No. 7 is a conse-
quential one. The sub-clause as it is 
worded does not make it clear whe-
ther the persons who have to make 
5uggestions will be heard in person. 
So I have said 'after hearing and 
considering all objections .... '. 

r would request the hon. Minister 
to accept my amendments sO that 
provision may be made for the Elec-
tion Commission to compulsorily 
publish the proposals in the Gazette 
of India and in newspapers and also 
to have public sittings to hear ob-
jections. 

Shri B. C. Kamble: My amendment 
is No. 14. The task of bifurcation of 
these constituencies is a very huge 
affair. It covers nearly 90 parlia-
mentary double-member constitu-
encies, which means that nearly half 
the country is affected thereby. One 
single official has been entrusted with 
this job. My submission is that even 
though the hon. Law Minister has 
been good enough to reject the as-
sociation of learned Judges or Mem-
bers of Parliament or the different 
political parties, at least he should be 
good enough to give an opportunity 
to this Parliament to consider these 

matters as determined by the Election 
Commission. There are many Mem-
bers who have expressed sentiments 
in different ways. Each Member has 
a right to ventilate his gr e ~n e. 

The hon. Minister says that one 
official is necessary to expedite the 
matter. All right. Let him expedite 
the matter and let the whole picture 
come before the House and let the 
House discuss it, and with such modi-
fications as we may make, let the 
whole thing be finalised and publish-
ed. That is the purpose of my amend-
ment. 

The hon. Minister having rejected 
so many proposals and suggestions 
which are very reasonable-in fact, 
the Delimitation Act has been re-
pealed; I am sorry for i·-should at 
least have courtesy for Parliament 
and place all the proposals before 
Parliament before taking any final 
step in regard to this law. 

11ft ~~Il;f: :rne""l[1.1 ~ ., lrt ?r 
~ 'f; ~ >ro'l.f ;'f orgiI ~ <n:'T<W 
l ~ f<mrotT~ otT ~ f.I; ~ ¥TU 
;;jl ~ ~ 'l t T~r f'~ 'liT morr~ 

f.I;!n ;;n ~ ~ cit ;oB" 'f; f.l1hmnIT<: ?r 
'1fsw!; 'f; ;;jl wn'f m<: ~ lI ~. 

~'f T~'f; ~fl:t rr~  I 

1:f >;[l"<1" it <n: ~ 'liVir ~ ~. 
f.I; f;n;r <r'ffi ""'f Z 0, z 'liT ~ l t 

'f; ~ f<:f< f'l ~ '  ~ ~r >;:fh: 

~ f f ~~ l f 'liT fsforfi:R: f.I;!n ~ 
~ ~ q""{ lP1 ;'f 11;ifi" ~ f rr f~

~~ ~ mr f.I;!n ~ ;oB" '!if '1Cft;;n 

<n: ~ ~ f.I; :rn~ f ; l <  ifi"T 
qm W ~ f.I; @ffi rn ?r ~ tf'3fR if 
~~' f~ k~ 1;oB"'f; 

~~ '!if f Tl ~~'f; 

~gml~~;'f~ ' f 

+iT 'f>W f'!; ~ mr ~~~ -it;;]" ~ 
lP1 ~ ~ 'fit ~ ~ f;n;r 
q'Rf ~ 'f; mr ~~ ~ m<: tm 
gl: t~~ tf.l; ; l < f' r~~ 
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~ ~Tf';;rll ~ m'l ~ I l~ t~ 

~,  ;ll: <f~'  ~ <ft Ql1 ;j'1 

~< <'f f~~'f;~< rn:,,~r~ I 

~~ f<r<i if ll ~ m'l ~ ;;fr 'f~ 

~ ~ 'R it 'it .m f'l;flf '01" m'l ~ 

~ ~ ~ 'llR ~m m~ l~ 'RT"f 

" 'R 'll"T;r ~ -;> ~ ~ ~ ~ 'f; ~ ,: f 

~fom~  

U hn. 

4' ~ 'm['TI ~ fl; 'f('fl'if "(rt) it 
o;nf :;~ t~ m'fi f-q ~~  'f; ifR il 

~ ~ Rif orrif "cts fiIi'f"[ rt ic 'fin: 
~lf m~ ~ R AA" I m:r 
~ ~ ~ f'I; ~;ff r;; ' ft~ 'f; ~ 

'IN f~ orrif m<: ~ f ilTt it ~ ic 
fi:!i'ffl ~ ~I  ~. 'TIf'F ~ 'f;T ;;it 
~r m f~ ~ ~, ~ ;j'1 ic 
<f'f, m f~ ~ ~ I 

wfflT 'f,~ it il ~ ~ : ~ 

'O'ff"lSfl;<r ~ ~~ .  .  " I 
";j'1 'f;T ~ ~ 'it ~ WI>'TI ~ f'I; ;;fr 

m~ ;j'1 'f; 'ffif ~,'  'R ~ 

' ft~~m~ f~~t ;~~ 

~ I ~ ~ ~ f'I; !lmie{ 'f; ifR if 

~~ f~ Rif orrif : 
"giving a reasonable opportunity to 
the persons filing objections of being 
heard" 

.' ~' '~ ~~f'I;;; t< f'r<r 

WRT ' IT rt ~ ~ ~'IT ~, 

~ ,(0[ ~ ~ .9'W'T ' ft~ 'R 'Or 

~ ~ ~ T 'f ~ f'I; m'l'f; ~ 

m <r f~. ~ ~ m fWn ~ ~ ~ ~ 
< f'r<rT~m m'f.Tll r'f;r'fm I 

~ '  ~ ~ ~ ~ ~ 'f ,"'fir ~I 

lj ~ wft 'm'l 'f; ~ ~ f'I;1f[ 

?fT, <ft 'm'l if ~ ''IT f'I; 'm'l ~ ~t~'t, 
tf t~m'f;Tll'f. T I ~n'  

f~~'I'ff ~~l<: HY,'t, 'f;mf~ 

if orm:f ,:~~T;;r if ~ '01" orr 

(Abolition) Bill 

">{r ~ I 'd·T <["/fa rt'O ~ t  f~ 't ~ 

if 'lt1fT. 1fT ~ i ~l  if ~ I 

~ f f<w; ~ ~ff 'T ' lfr~ 'f; ~ 

'IN Rif orrq'ij-. <ft ~ al<: 'R 
~ 'T 'filfrwr ~. ;;it "lr ~ff r 

~T t. 'R 'Or 'FAT 'liq m 'F ~, 
~ 'f.TifT ~ fT I ~ m:r ~ >rf 
~ ~ I <'IT ~ ~'f ~, 

~~~ml :~' ft~~fl; fg .'  

~ lfOJ:' ~ ' t I 

~~.  ~T~ll' ~ ~ f 
lll";;r>r 'f 'fit I 

'* ~ mr : ~ ~' 'f 'it ;;r f~ 
~ I lTU ~ 'it ~<r<  ~ ~ ~~ 

~~r~I~~l .r ~  

~ f'I; ~ ' r ll'r "" ~ I 

~  liT"!;' -qm "lm : "l';;ror 
f~ m'l'><: ~ f. 'F.mr " ';3.,. 1i .. ~ 
'f; l : rf r<t:~, f",.,-1f; 1f<fl"f.lij; ' f~ 'f.1lf 

rnr I -3"if f~~ 'l'><:iT 'f.1 ~ fT 

<RiIl<T lfl1T ~ ~ l it:k >;fT'6 R 
~ I '; ~:t ~ lm 'llR f~~, '~ 

~~ "Err -iMT ' T~  I l :~ "1m 
l~r f~ <'f','tf ';3'1 f .f ~ ~,. fsrfU '!illf 
it lRR ~< ' t. 1fT ".ii\' I ~ itiic 
wIT ~ f~ <iii\' ~ ~ I 
1i '1Fmr ~ f'!: lJtill ~ f f~~  
ii 

Shri A. It. Sen: I have told him 
that I will accept his amendment. 
amendment No. 32. 

qm li1"H ~m ~~ : -iffl if; f<1rt 
1l ~ ~r<: i. ~'f  lj ~r <ft.. ;ffi 
m-( ~ 'P.',j 'fl~ ~ 
~T <ml ~'T 'f; lJ:i'fTfu;;r'O ~ I 

f'i:m<fT ~'I  "!'if sTf<ffllim 'filf'hR 

~oT, ao,. 'O'"it ~~ rt~ f~ la~ ~~ o't. 
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[tim-~<: m:r ~  

nr'li't 4' '+iT ~ I f;;rn "iJf'ffi. <l'll'T<r i't 
'5I'rw;n: i't ~ ~, err ~ ~ .,~ 
~ "t m, f'll'~  mo;if'ffi<i ~ 

'lhl it, ~ ~ff 'I ~, f'll"li't 

i!t '!>{ ~ f~ ~ it 'I;I'R ~ ~ 
~~ I lIW 'l1: <'frm ;f.T w orRr 'tft ~ 
' ~ ~ f'f; ~ ~ ~ fu'I' ~ 
'l ~ lI'R f'lR ~ i't oTiS 'fi<. '; ~'' T 

~<'  'f;<: f~ "friT I ~ .ft ;f~ 
f'f;lfl 'lI'Tlf f'f; '; ~ f~ .,T ~<ro'  

f~ ;ifT l:I'~ ~ I ;;r;t'Tii ql<'l1 WNr 'that' 

;f.T lf~T 'fi<lfT>i I '; ~ t ~ 'q'T<r-

~~. 'lhl ''If.!. ' r~r ~ I 'lI'T ~'ff <  
'; ~ f; <iT"G" f'f;if "flil'if, <s .. ..m .ff ~ 

~  f'f.l:fT 'il1lifTT I #' ~ 'f;~  ~ f~ 

'WI< 'f;~ ~;;~ 'f'RI' .,T ~n.<'f lfI 

he;; ~' f'I' ~, ifi if .,T ' f~~ 

~ ~I 

~ ~ : ~ r<:~ <'iT 

m't m~  iff ~ 'f'RI' m>iif I 

qm l ~ lim 'l'I'11T1I' : <rgc! ~ 
~r.mt~ I 

'I~ Il ~: Wi<: mfln:T CI'I(I 
.,T m.r.r'ffl'l' f\;rif 'lI'Tlf, <fr f'fi<: f<c'i 
if.r ~r 'PiT ' r~  ~ ? 

<ina' l t ~ lim 'l'I'11T<J fimoft 
<r=IiT '+iT '-if<rTift" ~~; ¥ lfif it I 
<it f~ i't <l'il"T<r 'n tf fl ,,~: ~  

i't 11fflT ~r <i<l"T I ~ <fr ~~ ~ ~lfm 
~r ;;:-ir;JT I W 'ffri ~ '~<I<: ~r

o:~~~ ' r ~ <ri'l ~ I Ft,,'r ~~ 
';;q:if ? ~<n < ~  mitif, Bf'M ~ 
1:fRl:I'cmr.r i[f 'lI'P1fTT f'l; 'f.1'[ ~ 'f.1'[ 
~~ Q?f':T'-irffi <'iT '1"t lflf I 

l'rft ': ~ ~ '>I"r 'f."1>A-'PT ~: 'to: 

frr~ ~ ~ I 'firi1 :sTf<>rflJi;r.,· 
"."R i't itfuflfo: ", •. "t '11 'l"\I 'f."F!<n l!rT 

f~~<'I ~~~lf l: 'T f f mcrT'lf 

~  ~~ m ~ ~.o: 'PT m11f<:1 WNr 
~ fT ~ I 4' ~ 'fi<.'l1 ~ ~  f~ 
~ if; ~ 'ffl'I' if; ~ i't 'llf~ 

'PT i[T ~ qi i[T'l1 ' f~ I lfi[ fsrfu...,. 
~ 'f ff~' f ;; ~ I 'I;fl1i ~T l:l' ~:II~ ~ 

'tft ~:ft ' r ~r ~ I f~m~ 

~~'f ~<'I ~ lf~

~ '1>':;;1 ~ I ~~ i't ~' r 

~ ~' t ~~~ ' r ~ qlf<'[ifcft 

' ffall~~T' r 'f>1 iff l'fir'-ir MT<'f ;;~r 

~ I ~. ~r'l: ~~ 'f>1 l:I''fl<'f ~ I 'llT~ 
ij; ~ ~f ';3l:1' ~l;l~ ~f f-.:01J: 'I><"t 'f1 
~ ~T ' fTf~ I 'f r~ Ili[ ~r ro ~ f~ 

mf11ffl m ~o: i't mar >ft ~ 
qlf<'[ifi': 'PT g'flf mH:<I<:r i[R,1 ~ ~;;: <'T 

~taT ~ om: "or ~f;r ' ': ;ofl'<f;f ~ 

~Iff f it I 'l~ ,,~ ~ f<r. ;iff 'ff~ 

'f.1'['"'toR "t 'f;<: f~, qil:r ~ I 'IT ~f If'!T I 

'llf<'[ifi': ~~ 'll:ST ~ I mfmr 

~~<'  'llf,i'ti': i't ~f;;T ' fTf~n: I ~t on: 
< ~ m i't ~<: o.ml ~ mi': i[f I 

~ ' '~<'f 'PT f(Cf[i.1 ~ I 4' <'11 flfRfo:<: 
~~<r i!t n: 'IT~ ~~ fT f~ 'f-f'f; 1Ii[ 
~ 'to: ~ if; 'PTfoT"1 ~, ~l;l f~ 

Cfil: ~ q<: I ~ ~ .: ~'f r '1'1', 
~I 

Shri A. K. Sen: As I have already 
said. with regard to amendment N? 
32. I am prepared to accept the obli-
gation to publish these proposals In 
important regional lang age~. We are 
drafting an amendment WhICh wIll 
meet more or less, with the conve-
n en~e of the Chief Election Com-
missioner. I do concede that publica-
tion in the 'Official Gazette' may 
prove inadequate in Jome cases be-
cause these 'Official Gazettes' do not 
circulate as well as the important 
newspapers. Therefore, it is of the 
utmost importance that the public 
should be apprised of the proposals 
for bifurcation. 
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With regard to the question of 
amending clause 4 for the purpose of 
making it obligatory to have a public 
hearing, I personally think it is un-
necessary. 

Shri Punnoose: It is very much 
necessary. 

8hri A. K. Sen: Whether it is pub-
lic or private, if the objections are 
heard properly and reasonably, there 
cannot be any question of the ob-
jectors having a good hearing. We 
are not setting up courts of law here 
to adjudicate in public. We are here 
to provide a forum where objectors 
will be heard; where objections will 
be decided in a reasonable way. 

First of all, public hearing is a 
difficult matter to define (Interrup-
tion) . There will be all sorts of writ 
applications to challenge the decisions 
of the Chief Election Commissioner. 

Shri Shree Narayan Das: In the De-
limitation Act, previously, there was 
a provision that the Commission may 
for that purpose hold one or more 
sittings at such time and place or 
places as it may deem fit. 

Shri A. K. Sen Yes; I know that. 
I have tried to argue that it would 
be a mistake to suppose that this 
bifurcation will be delimitation under 
the Delimitation Act. Let us not for-
get that these reserved constituencies 
were created by the Delimitation 
Commission itself after hearing all 
parties, after observing all the proce-
dure of the Civil Procedure Code. We 
are now only bifurcating them on the 
basis of certain conditions, certain 
objective tests laid down in the Bill. 

Dr. M. S. Aney (Nagpur): May I 
ask a question? When bifurcating are 
we not creating a constituency? If 
you are creating a comtituency, then 
the Delimiation Act will apply. 

8hri A. K. Sen: If the Delimitation 
Act were to apply we could not have 
the General ElectiOn on the basis of 
single member constituencies in 1962. 
As I said the Delimitation Commission 
took up nearly 3 years to complete 
its work. And, under the procedure 

laid down for the Delimitation Com-
mission, it is impossible to imagine 
that in the course of a month or two 
we shall have single-member con-
stituencies. It was felt that it was 
unnecessary to go through the elabo-
rate procedure except in the case of 
Gujarat where we will have to do it 
on the basis of the increased seats 
under the Bombay Reorganisation 
Act. An hon. Member wanted to pro-
vide for making Gujarat also the same 
as the other States, thereby doing 
away with the Delimitation Act ap-
plicable there for the purpose of ad-
justing the increased number of seats. 
'lIhe constituencies there have to re-
formed. But so far as the other con-
stituencies are concerned, let us not 
forget that they are already created 
on the basis of the predominence-
numerically or otherwise-of the 
Scheduled Castes and Scheduled 
Tribes. Weare now carving out of 
them single-member constituencies on 
the basis of the objective tests laid 
down, finding out how bpst it can be 
done. The objective tests are that 
they have to be compact areas geogra-
phically and by reference to physical 
features and there should also be 
numerical superiority of Scheduled 
Caste members in regard to the place 
which is selected as a reserved con-
stituency. After the census fi,gures of' 
1961 are out the delimitation commi-
ssion is going to deal with the matter 
over again but for the purposes of the 
1962 elections, all that would be 
inappropriate, as I have tried to ex-
plain. Therefore, the question of' 
putting expressly that the party will 
have a reasonable opportunity of be-
ing heard is absolutely unnecessary 
because when an authority like this 
is set up to consider all objections. it 
is written into the law that all ob-
j ections are to be heard reasonably 
and everyone will have a reasonable 
opportunity of being lJeard. If that 
principle is not follOWEd the autho-
rity's decision will be upset on that 
ground alone. 

8hri Hem Raj: Last time We were' 
not allowed to appear before the-
Election Commission. 
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Shri A. K. Sen: As I have told Shri 
Hem Raj earlier, if t ~ Election Com-
mission does not allow any person to 
appear or put forward his objection, 
that one ground would be eno ~  to 
upset the decision of the Election 
Commission before any court of law ... 
(Inte1"T'Uptions) . 

Mr. Deputy-Speaker: If Sthri Hem 
Raj is not allowed to :o:ppear before 
the Commission, he can appear 
·through the Law Minister. 

Shri A. K. Sen: Supposing we pro-
vide ~ at every one will have a rea-
sonable opportunity of being heard 
but the Election Commission does not 
hear him, the same question will be 
asked, If under the section as it is 
the obligatiOn is inherent, then by 
putting it expressly in that form it 
does not advance the matter further; 
it will again be the question as to the 
Erection Commission not observing 
its statutory obligation; j}.at is all. We 
know what remedies ar~ to be pur-
sued if a statutory authority does not 
observe its obligation. 

With regard to amendment No 32, 
may I suggest that it be phrased in 
this way? 

For "In the official gazette of the 
State together with t. notice", 

. substitute. "in the Gazette of India, 
the official gazette of the State and 
important newspapers in the re-
gional languages of the State". 

do not want to put the words 'Im-
portant ne ~ a er '. It may be put 
. as 'such newspapers as in the regional 
languages of the State /!s in the opi-
nion of the Chief Election Commis-
sioner are important'. We do not want 
an argument against as tc which are 
important newspapers PilJ which are 
not, in a court of law. Shall I put 
it in this way? 

"In the Gazette of IlOdia, in t·he 
official gazette of the State and in 
such newspapers in the regional 
languages of the State (.< are con-
sidered important by t ~ Election 

Commission together with a notice 
inviting objections and suggestions 
in relation to the proposals and". 

Shri Chintamoni Panigrahi: Daily 
newspapers will do. 

Shri A. K. Sen: We may leave it to 
the Ohlef Election Commissioner at 
least he can be truste"!. It may be 
that in some States there are no daily 
newspapers; in some 3-rtf.s there may 
not be daily newspapers. I suppose 
Pandit Bhargava is willing to accept 
the amendment as redrafted. 

Pandit Thakur Das Bhargava: It is 
satisfactory. 

Shri A. K. Sen: I beg to move: 

Page 2, lines 21 and 22, 

JOT "in the official gazette of the 
State together ~  a notice," 

substitute" in the Gazette of India, 
in the official gazette of the 
State and in such llewspapers in 
the regional languages of the 
State as are considered import-
ant by the CommiS'ion together 
with a notice inviting objections 
and suggestions in relatiOn to 
the proposals and" (50) 

Mr. Deputy-Speaker: This is amend-
ment No. 32 as substituted by Gov-
ernment amendment, No. 50. I shall 
pu t this amendment to the vote of the 
House. 

The question is: 

Page 2, lines 21 and 22, 

jor "in the official gazette of the 
State together with a notice", 

substitute" in the Gazette of India, 
in the official gazette of the 
State and in such newspapers 
in the regional language6 of the 
State as are considered im-
portant by the Commission to-
gether with a notice inviting 
objections and suggestions in 
relation to the proposals and" 
(50) 

The motion was adopted. 



Two Member MAGHA 28, 1882 (l)AKAj 

Mr. Deputy-Speaker: Shall I put 6. 
and 7 to the vote of the House? 

Shri Shree Narayan ))odS: Part of it 
has been accepted. 

Mr. Deputy-Speaker: He is not pres-
sing the other part. Has the hon. 
Member leave of the House to with-
draw them? 

The Amendment Nos. 6 and 7 were by 
have, withdTawn. 

Mr. Deputy Speaker: I shall put 
amendment Nos. 12 and 13 moved 
by Shri Hem Raj. 

The Amendment Nos. 12 and 13 weTe 
pitt and negatived. 

Shri B. C. Kamble: My amendment 
No. 14 may be put in tre routine way; 
I am not withdrawing it. 

Mr. Deputy-Speaker' I have no two 
ways-one routine way and another, 
out of the routine way. I shall put 
amendment No. 14 to the vote of the 
House. 

The Amendment No. 14 was put and 
negatived. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 4. as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 4, as amended, was added to 
the Bitt. 

Cl.ause 5 was added to the Bill. 

(Special provision faT Gujerat; amend-
ment of Section 19 of Act II of 1960). 

Shri A. p. Jain: I have to move 
an amendment to clause 6. 

Mr. Deputy-Speaker: It has not been 
circulated. 

Shri A. p. Jain: I rna,,, it formally 
now. The clause may be held over, 
just as you hav" held over the ot.her 
cIause. 

1894(Ai) L.S.-7. 

(Abolition) Bill 

Shri A. K. Sen: Thi3 follows from 
the other thing; it is really conse-
quential on the amendment to clause 
3. 

Mr. Deputy-Speaker: Then this 
clause shal! have to .tanG over. 

Shri Tyagi: I have a third conse-
quential amendment for this amend-
ment. 

Shrj A. p. Jain: May I move it for-
mally? 

Mr. Deputy-Speaker: He may move 
it now. 

Shri A. P. Jain: I beg to move: 

Page 3, after line 39, adc/.----

"(3A) Notwithstanding anything 
contained in sub-sections (2) and 
(3), on the expirati·,,:\ of the pe-
riod of five years from the date 
of the making of the order under 
clause (c) of sub-section (5), the 
seat reserved for the scheduled 
castes in a constituency shall cease 
to be so reserved snn in lieu 
thereof the seat shall be r!!Served 
for the Scheduled a te~ in such 
other constituency as the Election 
Commission may. having regard to 
the population of the scheduled 
castes, by order in the Official 
Gazette of the State specify in 
this behalf: 

Provided that nothing in this sub-
section shall affect any repre-
sentation in the Legislative 
Assembly of ,he State until 
the ol t ~ll of the t.'len 
existing Assembly. 

(3B) In sub-sections (3) and (3A), 
"population" means the popu-
lation as ascertained at the 
latest census of which figures 
are available," (49). 

Mr. Deputy-Speaker: He may make 
his speech also. 

Shri A. P. Jain: There is not much 
to say in support of this amendment. 



Pandit Thakur Das I'lhargava: Be-
fore you allow him, may I bring to 
your notice that this goes beyond the 
scope of the Bill? 

Mr. Deputy-Speaker: Let him say 
first what he has to. 

Shri A. P. Jain: The"e is not much 
to say in support of this. It is a con-
sequential amendment. Clause 3 ex-
cludes two member ,~ em l  consti-
tuencies in the State 0' Gujarat from 
the general operation of the Bill. For 
that purpose special provisions have 
been made in clause (6). As I have 
moved an amendment to clause 3 in-
corporating the principle that the same 
constituency shall not be kept as a 
reserved CQIlstituency after five years. 
If that amendment iq accepted, then 
ipso facto it follows that the same 
prtnciple must app:y to Gujarat. The 
acceptance or otherwise of this amend-
ment will depend upon the acceptance 
of the previous amendliJent moved to 
clause 3. 

Pandit Thakur Das Bhargava: Sir, 
this Bill provides for the abolition of 
two-member constituencies and for 
the creation of single member consti-
tuencies in their la~e. So that the 
principle of reserved constituency can-
not apply to any COT).stituency other 
than the existing double member con-
stituencies. One of t!">e two reserved 
constituencies shall be a reserved con-
tituency. But if it appEes to other con-
stituencies also, it will be beyond the 
scope of this Bill. I do not want to 
speake On the merits of the amend-
ment. After that amendment is cir-
culated to Members I shall put in my 
amendments to that. I am very much 
opposed to the rotation of constituenc-
Ies. The report of thP Election Com-
missioner on the previous elections 
also says that this is a great wrong 
to disturb the constituenciefl frequen-
ly. On that I will speaJr next day. 

Shri Tyagi: Shall r move, Sit", my 
amendment to this amendment? 

Mr. Deputy-Speaker: All that will 
be taken up next day because these 

shall have to be circulated and op-
portunity afforded to han. Members to 
send in any amendments that they 
would like to move. 

Shri Tyagi: May I c'lly read it just 
as my hon. friend bas done. I will 
move it next day 

Mr. D"puty-Speaker: If it so pleases 
him he !nay do it. 

Shri Tyagi: My amendment reads 
like this: 

Add at the end of tl~e amendment 
moved by Shri Jain: 

"Provided that as far as possible 
no seat for Legislative Assembly 
shall be reserved wlthin the area 
covered by a reserved constitu-
ency of the Lok Sabha." 

Mr. Deputy-Speaker: Clauses 3 and 
6 are to be held over. Tre amendments 
shall be circulated to hon. Members 
tonight. Those hon. Members who wish 
to send in their amendments may do 
so. I shall now put clause5 7 and 8 to 
the vote of the House. 

The question is: 

"That clauses 7 anrl 8 stand part 
of the Bill." 

The motion was adopted. 
Clauses 7 and 8 were added to the Bm 

Mr. Deputy-Speaker: I suppose we 
cannot proceed further. We can only 
resume further discus£ion on this 
tomorrow. 

8hri A. K. Sen: Sir, tomorrow is 
Saturday. May 1 suggest, Sir, that on 
Monday this may be taken up before 
any other business This will not take 
much time. 

Mr. Deputy-Speaker: Yes. This 
would be the first thine to. be taken 
up On Monday. 
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14.22 hrs. 

COMMITI'EE ON PRIVATE 
MEMBERS' BILL AND 
RESOLUTIONS 

SEVENTY-SIXTH REPORT 

Mr. Deputy-Speaker: Shall we take 
up the Private em ~r ' Business? 
Are the Members reaay. There are 
six minutes more. 

Shri Warior (Trichur): The first 
speaker is ready. 

An Hon. Member: ) s the Minister 
ready or not? 

Mr. Deputy-Speaker: There is a 
motion to be moved by Sardar A. S. 
Saigal. 

Sardar A. S. Saigal (Janjgir): I beg 
to move: 

"That this House agrees with the 
Seventy-sixth Report of the Com-
mittee on Private Members' Bills 
and Resolutions presented to the 
HOUse on the 16th February, 
1961." 

Mr. Deputy-Speaker: The question 
is: 

"That this House agrees with 
the Seventy-sixth ~ ort of tlhe 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 16th February, 
1961." 

The motion was adopted. 

14.24 hrs. 

RESOLUTION RE: ENHANCEMENT 
OF RATE OF CONTRIBUTION 
UNDER THE COAL MINES PRO-
VIDENT FUND SCHEME-Contd. 

Mr. Deputy-Speaker: The House 
will now resume further discussion of 
the resolution moved by Shri Warior 
on the 16th December, 1960 regarding 
enhancement of rate of contribution 
under the coal mines provident fund 
scheme. Out of 1! hours allotted for 
discussion of the resolution only one 

Enhancement of 
Rate of Contribution 
under the Coal Mines 
Provident Fund 

Scheme 
minute had been taken up. Shri Warior 
may now continue his speech. 

Shri Warior (Trichur): Sir, in order 
to refresh the memory of the House 
I may read the resolution once more 
as it stands. 

Mr. Deputy-Speaker: As well as his 
own. 

Shri Warlor: My r.esolution stands 
like this: 

"This House is of opmlOn that 
the rate of contribution under the 
coal mines provident fund scheme 
should be enchanced from 6! per 
cent to 8-1/3 per cent immediately". 

It is a simple resolution and I do 
not think that the Government will 
find it very difficult to accept it even 
without any argument. Still, Sir, there 
are certain features ..... . 

Mr. Deputy-Speaker: Then he need 
not say anything. Let us hear the 
hon. Minister. 

Shri Warior: But \lsually we ex-
pect that in the end it will not be like 
that. That is why we have to advance 
certain arguments in favour of this re-
solution. The provident fund scheme 
will be affecting about 3,50,000 
workers. The provident fund scheme 
is intended to provide for the 
workers in their old age when 
they retire from their employment. 
There being no provision at all for the 
majority of workers by way of any 
gratuity or any other fund 
on which they can fall back in 
their old age after retirement, this 
scheme must give sufficient provision 
for those workers so that they can at 
least make both ends meet in their 
old age after retirement. 

Sir,they work under very hazardous 
conditions. These coal miners are 
always exposed to accidents. We hear 
reports about such accidents here. 
Other conditions of their work are 
also not similar to the conditions 
obtaining in well establishment indus-
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trial concerns. It is, therefore, very 
necessary that these coal miners in 
our country get a fairer deal than 
what they have been getting all these 
years. 

Before this scheme was introduced 
in 1947, the wages of the coal miners 
were as low as Rs. 4 per week. At that 
time the D.A. was not calculated for 
the purpose of provident fund contri-
butions. Because the basic wage was 
very low, the amount at the credit of 
the provident fund account of a 
worker after taking into account his 
own contribution as well as that of 
the management at the time of his 
retirement was very small. In 1955 a 
change was made whereby the D.A. 
was also included along with the basic 
wage for the purpose of determining 
the contribution to provident fund 
account. In 1951 the weekly earnings 
of a worker including his D.A. was 
only Rs. 10.90 nP. In 1955 it went up 
a bit and it was Rs. 12.32 inclusive of 
D.A. Only in 1955 the Government 
said that D.A. also should be taken 
into account for determining the pro-
vident fund contribution. As a result 
of that, of course, the workers got a 
better accumulated amount on their 
retirement. In 1958 the wages went 
up to Rs. 20.86 and in 1960 it stood 
at only Rs. 23.21. These are the figures 
given by the Coal Bulletin of 1960. On 
the basis of these earnings, we find 
from the 1958 report, 11700 claims 
were disposed of-there were certain 
claims which were not disposed of 
due to some obvious reasons--and 
they have paid an aggregate amount 
of Rs. 21.41 lakhs. That works out, 
on an average, to Rs. 183 per worker 
or per claim. After all his toil over a 
number of years when the workers is 
thrown out of employment he has to 
depend on this Rs. 183 for help or 
succour. How can any worker, for 
that matter, pull on with Rs. 183 for 
the remaining years of his lite? 

There is one other thing which you 
have to consider. In our economy 

there is a tendency for one-way tra-
ffic. The father is expected to bring 
up his children and take every care 
of them. But when the children grow 
up they are not expected to look after 
the father because they in their turn 
ha"e to look after their own children. 
Previously when there were joint 
families they were keeping all the re-
sources together and anybody could 
take advantage of those resources 
when needed. Things were very easy 
then. Now there is a special trend in 
the present economy where you will 
find that. by and large, it is a one-way 
traffic-father looking after his child-
ren and the children becoming fathers 
and looking after their children. There-
fore, in a worker's family, especially, 
the worker has to depend on his own 
resources. He cannot depend on his 
son's earnings. He is not given a 
living wage and, at the same time, the 
next generation of workers will not 
be able to protect him. In such cir-
cumshnces, by whatever means of 
calculation or whatever be the ingen-
uities. how can a worker in his old 
age live upon this Rs. 183 which alone 
hp l!ets for his labour? Out of the 
3.50.000 workers in the coal mines I 
am told that only about 25,000 are g;tt-
ing gratuity. Only such a small num-
ber is covered by the gratuity scheme. 
But how much is the percentage? It 
is a negligible percentage out of the 
3.50000 workers. All the remaining 
workers are more or leso dependent 
upon this Rs. 183. 

If we take into account the disburse-
ment. of earlier years, we will find 
that this did not come even up to Rs. 
183 when the claims were met. The 
amount is quite insufficient and there 
is no necessity to elaborate on that. 

Under the employees' provident fund 
scheme. the workers got their dear-
ness allowance included in th basic 
wage from 1952. But in respect of 
the coal mine workers, this was not 
done by the Government. The dis-
tinction was made in this case. It is 



more or less a case of discrimination. 
While the employees' provident fund 
scheme was introduced in 1952, the 
workers' dearness allowance was also 
included in the basic wage for the 
purpose of calculating the contribution 
to the provident fund; why were the 
coal mine workers left out? Hence 
the coal mine workers suffer a lot. 

Last year, the Government received 
the report from the study group on 
social security. They had instituted 
a study group to study this problem 
and in that report, the study group 
had conclusively recommended an en-
hancement in the rate of contribution. 
There is the recommendation or the 
charter o~ the study group; the report 
was published in 1958. I think the 
study group was constituted in 1957. 
On page 36 they have discussed the 
circumstances leading to the question 
of pen5ion scheme and an integrated 
pension-cum-provident fund scheme. 
They were arguing as to why the pro-
vident fund contribution should be en-
hanced while the integration scheme 
had to wait and so on. Finally they 
came to the conclusion which I quote: 

"Therefore as a first step, the 
present rate of contribution to the 
provident fund should be raised 
from 61 to 8 1[3 per cent from as 
early a date as possible." 

That means this should not wait till 
the pension scheme is actually intro-
duced. This report came in 1958 and 
it was lying with the Government from 
then. If that recommendation had 
been accepted by the Government-it 
is very vital in the interests of the 
workers-by this time, at least about 
Rs. 3 crores would have been accumu-
lated in the provident fund of the coal 
mine workers. The Government have 
worked out that with the enhanced 
contribution of 8 113 per cent, the 
total sum would come somewhere near 
Rs. 75 lakhs. We think it is a bit less. 
Anyway, it will be somewhere near 
Rs. 75 lakhs. In two years it will 
mean Rs. 150 lakhs. This will be the 
contribution from the employers. A 
simihr contribution from the workers 
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also would mean that about Rs. 3 cro-
res will be invested in the provi-
dent fund. But two years have been 
lost. The study group says it should 
be done as early as possible. If two 
years is not "as early:'; possible" and 
are not enough for the Government, I 
do not know when the Government 
will start it and what they mean by "as 
early as possible" 

Not only that. The Government are 
getting something from the coal mines. 
The coal mines can afford to pay that 
amount. This is also one of our con-
tentions. The coal mines are paying 
about Rs. 6 crores to the Government. 
When the Government are getting this 
amount, why not they at least give up 
about Rs. 70 lakhs to Rs. 75 lakhs in 
the interests of the workers as con-
tribution to the provident fund? 

Another factor is, production has 
also increased in the coal mines tre-
mendous:y, from 1951 to 1960. In a 
decade, the increase is shown to be 
about 20 million tons; that is, from 32 
million tons to 51 million tons. Within 
the space of a decade, this ;ncrease 
has worked up to almost 75 to 80 per 
cent. or more. Further, the producti-
vity of the worker has also increased. 
According to the data available, the 
ro ~l t t  of the worker has increas-
ed from 0'33 to 0'42 in 1959. When 
the productivity of the worker has 
increased and industrial production 
also has increased, and when the con-
tribution to the Government has in-
creased, the only thing that has not 
increased is the contribution (0 the 
.workers' provident fund. In every 
other sphere, it has increased. Why 
should such a discrimination be made 
and why should the Government keep 
this in abeyance for such a long time? 

Another aspect of the quest;on is 
that the employers or the mine owners 
have nothing to complain if t e~e is 
an enhanced rate of payment for the 
precise reason that thp price of coal 
is fixed by the Govpm'11ent. When-
ever there was a slignt wage increase 
for the workers, the mine owners only 
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advanced the plea that the cost of pro-
duction had gone up and that there-
fore the price also must be higher. 
What do We mean by the increase of 
the pr;ce of coal? We mean that more 
money comes from the people for coal. 
More money is spent by the railways; 
more money is spent by the industries, 
and even for the ordinary home con-
sumption, the people are paying much 
more. All this money is contributed 
by the people in one form or the other 
and in one direction or another. But 
the coal mine owners as such do not 
suffer anything by the increase in 
wages, because it is compensated by 
the increase in the prices. It is within 
the hands of the Government to in-
crease the price even now. But in 
this respect, I wish to tell the Govern-
ment that the workers do not want 
any increase at all in the prices be-
cauSe of the fact that contribution is 
increased. The consumers must not 
be taxed in the name of the workers. 
Even without all th:s, the mine owners 
or the mine operators are in a position, 
in this country, to give an enhanced 
rate as far as their contribution to the 
provident fund is concerned. 

In the report on the administration 
of the provident fund schemes, there 
are very many things to be seen. But 
we do not take th's report as a whole 
now. We confine ourselves on the 
present occasion only to the m ~e 

issue of the enhancement of the rate 
of contribution from 61 per cent. to 
8 1/3 per cent. I hope that the Gov-
ernment will find it possible to give 
this increaSe for the benefit of the 
most illiterate sections of our popula-
tion. In the report itself it is men-
tioned that the coal mine orke~  are 
hard-workng and are at the same time 
undergoing many hazards and even 
accidents are hitting them. The con-
ditions in which the coal mine workers 
are working are deplorable, and the 
workers need the sympathy of the 
Government; they need the' help and 
guidance of the Government and 
therefore the rate of contribution to 
the provident fund must be enhanced. 
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There are many more arguments to 
come and I think those hon. Members 
who are waiting to speak after me will 
mention them. I hope that in the cir-
cumstances explained by me, the Gov-
ernment will not find much difficulty 
in accepLng this enhanced rate which 
has already been recommended by the 
study group. I hope that the Govern-
ment a:so are very sympathetic to the 
workers and at least now, in 1961, they 
will accept this recommendation of the 
study group. 

Mr. Deputy-Speaker: Resolution 
moved: 

"This House is of opmlOn that 
the rate of contr.bution under the 
coal mines provident fund scheme 
should be enhanced from 61 per 
cent. to 8 1/3 per cent. immediate-
Iy." 

Shri S. M. Banerjee (Kanpur): Sir, 
I rise to support this well thought-out 
resolution of my hon. friend, Shri 
War;or. Much has been said in this 
House regarding the increase in the 
contribution to the provident fund 
from 61 per cent. to 8 1/3 per cent. 
Questions after questions have been 
ra:sed in this House whether the em-
ployers controlling the coal industry 
or any other industry have agreed to 
this increase and every time we receiv-
ed the reply from the Government that 
the matter was engaging their urgent 
attention. 

This resolution concerns the workers 
employed in the coal mines. The vari-
ous accidents in the coal mines will 
prove that social security of the work-
ers in the coal mines is absolutely 
essential. I do not say there is no 
social security, but the mine-owners 
are in a position today to increase the 
provident fund contribution from 61 
to 8 1/3 per cent. The workers are 
running great risks and the figures re-
garding various accidents will re ~l 

how badly the mines are managed by 
the owners. I want to know from the 
hon. Deputy Minialel" why this matter 
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has not been considered as yet. Who 
is stand.ng in the way? If Govern-
ment feel that this has to be done, I 
am sure this would have been done 
by this time. If the pressure of the 
coal magnates IS so much on the Gov-
ernment, then I am afraid no amount 
of official or non-official resolutions 
will hep the workers. The time has 
come when we want a definite assu-
rance whether this demand is genuine 
and if so, what steps Government con-
template to take to see that this is 
implemented. 

The condit:on of the mine workers 
will excite pity. In certain mmes, 
they are den.ed even the basic ameDl-
ties. Recently in Calcutta I saw on 
the stage a play called Angar. When 
I saw :t, I saw a true picture of the 
conditions under which the mine 
workers work. I wish the same play 
is stage everywhere. Our Min sters at 
least should see it to realise the bad 
condiLons under which the mine 
workers work. It is so true, SO real 
and so genuine that when you see it, 
you really see the horr. ble conditions 
in the mines. 

I do not want to quote the same 
figures quoted by Sh ci Warior. But I 
once more request the hon. Deputy 
M nister to let U3 know the real reason 
as to why this has not been imple-
mented as yet. I wish this resolution 
's adopted by this Hou3e. This should 
haVe been brought by Government 
themselves, but since they have forgot-
ten the whOle thing, merely because 
the opposit'on has raised it, it should 
not be rejected. With these words, I 
lend my full support tc, this resolution 
and I request the House to adopt it. 

Dr. Melkote (Ra'chur): Sir, I rise 
to support the motion made in this 
House ,,7th regard to the increase in 
the contribution to the provident fund 
from 6t to 8 1/3 per cent. As the 
House is aware, this House has been 
plead'ng, particularly those Members 
who are working in the labour field, 
for a rise in the p-ov'dent fund con-
tribution from 6t to 8 1[3 pe, cent. 
Now this motion is restricted to the 
coal workers alone. I have had inti-
mate connections with some of the 
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coal mines and I am aware of the 
difficulties which the workers there 
are undergoing. Their lot is indeed 
very difficult and the stress of Lie that 
they undergo, particularly those who 
work underground, is not merely 
hazardous and difficult, but at the 
same time very dangerous. 

But apart from this, apart from the 
question of cost of living having gone 
up, as the previous speakers have 
po.nted out, Government themselves 
off and on have been making conces-
S;OIlS to the owners of these mines 
with regard to the cost per ton of coal 
that has to be fixed. They have been 
comistently raising the cos, in the 
pa;t decade and more and therefore, 
they have protected the interests of 
the mine·owners very well. All this 
mOlley comes f.n>m the consumer, who 
is not an ordinary domestic consumer, 
an individual. Most of the coal is con-
sumed either by the railways or other 
major indust',ies in the country and 
those industr:es have been increasing 
the price structure of the dJferent 
commodities. The Government have 
fe't that the cost structure pattern of 
coal should be enhanced in order to 
give the management a sufficient re-
turn. It is, therefore, fitting that Gov-
ernment themselves should come for-
ward to increase the prov'dent fund 
contribut'on from 6t to 81/3 per cent. 

I do not know what is holding back 
the Government from doing this. They 
promised to bring a very comprehen-
sive security scheme where'n pension, 
acc'dent insurance, provident fund-
aU thes!, things will be merged in 
such a manne,. that the worker gets 
all these benefits. It is nearly 3 or 4 
years since Government made that 
promise and that Bill is yet to come 
before the House. Delays are always 
not welcomed by any party, particu-
larly the worker who has to do haz-
ardous work. Therefore, while sup-
porting the motion, I p'ead with the 
Government that they should being 
forward the scheme as early as possi-
ble. Meanwhile if for any reason there 
should be delay, then they should im-
plement th's part of the scheme at 
least immediately. 
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Shri Nath Pai (Rajapur): Sir, the 
strong endorsement of Shri Warior's 
resolution by Dr. Melkote shows that 
the"e is a consensus of opinion in this 
House as regards the desirability of 
increasing the provident' fund contri-
bution. Very often we have heard 
Government spokesmen showing a 
kind of agreement with this thing and 
we, therefore, remain a little puzzled 
as to what is it that has been corning 
in the way of giving effect to this kind 
of anxiety which has been reflected in 
their speeches in this House. 

There are only a few points to be 
made, because the case is very cogent 
and does not need much elaboration. 
Let us remember that so far as the 
employers' side of this is concerned 
though I do not like to accUSe this 
Government, we have found very 
often an undue anxiety to protect their 
interests. When we come with this 
reso'ution that the provident fund 
contribution may be increased, what 
will be normally argued-we antici-
pate it because we have heard it in 
the past-is that the cost of coal will 
go high and therefore it will be reflect-
ed in higher industrial costs and this 
may not be good for the country as a 
whole, if the prices of industrial pro-
duce go high. There is a plausibility 
of this argument. But may I point out 
one Or two factors? When the rail-
way Board increase the freight on coal 
by 5 per cent., as the railways normal-
ly earn Rs. 40 crores, as a result of 
this 5 per cent increase another Rs. 2 
crores would be added. This the in-
dustry can afford to bear. 

When we say that the increase 
should be from 61 per cent. to 8 1/3 
per cent., a plea is raised that this will 
be reflected in the cost of the coal and 
that the industry cannot bear it. Now 
let us examine the two aspects. In 
the fir,t place, when in last August, 
August 1960, the Coal Price Revision 
Committee recommended an increase 
it seems it was concerned only with 
the employer side of the problem and 
not the labour side. It should be borne 
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in mind that during this period the 
coal exported from India was of the 
order of 1,700,000 tons. As a result of 
that, they have made a very substan-
tial profit because whereas the inter-
nal price of coal is, if I am not very 
wrong, about Rs. 19 per ton, the export 
priCe was of the order of Rs. 31 per 
ton. They have been, I think, cushion-
ing this against all those eventua-
lities, the net increased burden which 
they may be called upon to bear if 
they are called upon to implement the 
Government's labour policy, to which 
a poignant reference was made by 
Dr. Melkote just now when he called 
upon the Government to come out 
with a comprehensive scheme. So, in 
a nutshell, it is not quite correct to 
say that if the industry is called upon, 
if the employer's side is called upon 
to make a higher contribution, they 
cannot bear it and, therefore, it will 
be reflected in the higher cost of coal 
and, therefore, of industrial produce. 
I am trying to make out a point that 
the industry has the capacity to bear 
this burden. It is another thing what 
the burden will be. 

There are 360,000 employees in the 
coal fie'ds. Out of this, about 11,000 
employees roughly retire every year, 
because of their pitiable condition and 
health to which Shri Banerjee made 
a reference. The scheme was imple-
mented sO late and it originally was 
on the basic wage with the result that 
after an arduous life in the cause of 
society they get something like Rs. 200. 
You can imagine how big an amount 
Rs. 200 is after a life of service in the 
coal mines of India, with their present 
conditions! What a man can do to 
his family when all his earnings at the 
end of his life is only Rs. 200? But 
this is what a large number of them 
are getting. This, of course, will be 
increasing because the number of years 
during which this provident fund will 
have been accumulated is increasing. 
The scheme was originally introduced 
in 1947 and then it was only on the 
basic wage; but, since 1955 it has been 
based on the total emoluments of an 
employee. But the fact remains that 
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11,000 or something like that number 
claims mature every year and the em-
ployee who goes hopefully gets some-
thing like Rs. 200 by way of his sav-
ings of his life, and he is no longer 
able to take any other work because 
of the incapacitating effect of his work 
in the Indian mines, whose condition 
and hazards are proverbial. 

Before I conclude here are some 
figures given in the Monthly Coal 
Bulletin for July 1960. The accidents 
that take place in the Indian mines 
are heart-breaking. They come under 
the two main categories--fatal acci-
dents and serious accidents. Here I 
will mention one or two figures. In 
1951 the number of fatal accidents was 
319. In 1952 it was 353 and 1953 it 
was 330. It goes on like that every 
year. The next year it was 429. Then, 
of course, it has come down slightly 
and fallen to 309. These are the 
number of fatal accidents in the coal 
mines. The number of serious acci-
dents for these years again are of the 
order of anything between 2,000 or a 
margin of 100 here or there. This is 
the hazard involved in this industry. 
These figures are from your official 
bulletin and this is not a party litera-
ture. This is the hazard that he has 
to undergo every day of his work and 
what he gets as his life's saving is a 
pittance of Rs. 200. 

Then, is there not an economic as-
pect in which we can take an interest? 
I will be happy if We persuade our 
employers or, for that matter, all sec-
tions of our community to get into the 
habit of thrift and saving. In indus-
try if the contribution is increased· 
from 61 to 8 1/3 per cent. what will 
be the heavy burden on the industry. 
The total contributions--again, the 
figures are subject to correction-may 
be of the order of Rs. 60 lakhs. We 
know that labour is ready to bear its 
part of the burden. I would like to 
be convinced by anybody that if 
labour can bear the burden of Rs. 60 
lakhs and if savings is very good for 
the country, this kind of saving which 
we have been trying to encourage in 
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the country, cannot the industry bear 
it? If the plea was that only the em-
ployers' side should bear the burden 
then, of course, one could say this was 
a partisan, untenable and unsound ap-
proach based on some emotional kind 
of approach to the labour. But the 
cogency of the plea is established by 
the fact that labour will be increasing 
its own contribution. Now, if labour 
in its present condition is willing to 
pay Rs. 60 lakhs, is it unfair, is it bad 
economics to suggest that the employer 
be called upon to shoulder the burden 
too? 

I think we have made a very con-
vinc:ng plea. Let us remember that 
there are 360,000 employees and if WP 
multiply the figure by five, which IS 
the nOlmal family unit in India, we 
know the sector of society that will 
be benefited, which is quite considera-
ble. It is good for the general economy 
of the country also becaUSe any sav-
ings that we made during our deve-
lopmental stage ultimately benefit not 
only those who haVe saved but the 
society as a whole. We, therefore, 
would call upon the Government to 
shed its over-anxiety. Every time a 
plea is made for social security Gov-
ernment shows over-anxiety as to how 
the employers will be affected. I hOPe 
the Government will show the same 
sympathy to the employees and come 
quickly with a scheme which will im-
plement the plea contained in Shri 
Vlarior's resolution 

8hri T. B. Vittal Rao (Khammam): 
While supporting the resolution mov-
ed by my han. friend, Shri Warior, 
for increasing the rate of contribu-
tion to the Coal Mines Provident Fund 
from 6i to 8 1/3 per cent., I would just 
like to refer to the First. Plan. In the 
First Plan, in the chapter on labour 
policy and programme there is a very 
good sentence and it is better that the 
treasury benches are reminded of it 
often. When a worker has placed the 
assets, labour and skill, at the disposal 
of the community, he should be assur-
ed of a measure of social security 
against the hazards to which he is 
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exposed. This was stated some ten 
years ago. 

At the time when the Second Plan 
was being drafted, when the labour 
policy was being evolved, there was 
a tripartite meeting represen ~at e of 
all interests under the chairmanship 
of Shri G. L. Nanda, the then Planning 
Minister, in which I was also present. 
Almost an agreement was reached ;n 
that committee that the rate of con-
tribution should be increased from 61 
to 8-1/3 per cent and there was not 
much opposition. But the Ctla:rman. 
Shri Nanda, advised us that we should 
defer this question of raising the rate 
of contribuLon for a while because he 
was thinking of imposing a levy on 
the industry for housing. Now what 
has happened? We are at the fag end 
of the Second Plan. Only a month 
more and the Second Plan will be 
over. In what manner has the assu-
rance he held out in the tripartite 
committee been implemented. He said 
that it v.ill be implemented. Now 
neither has he raised the rate of con-
tribuLon, nor has he imposed a levy 
for housing on the industry. This is 
how that chapter has been given effect 
to. Here is a failure on the part of 
the Government in not giving effect to 
it. In 1957, the Labour Minister wrote 
to me a letter that a decision has been 
taken and it is only a question of 
time to enforce this. Four years have 
passed. Nothing has been done. In 
1959, I sent a note to the Minister to 
include this matter for the Industrial 
Committee on Coal Mines. He did not 
include it. In 1960, it was not includ-
ed. In 1961, it is supposed to be in-
cluded for the Committee which was 
to have met tomorrow and the day 
after, but which has been postponed 
to April. Why all this? Are we ask-
ing anything which is unnatural? We 
are asking this for the poor coal 
miners. 

15 hrs. 

Let us examine the performance of 
the coal miners during the past de-

cade. Whether it is in the matter of 
production or whether it is in the 
matter of productivity, he has done 
very well. Production has increased 
during the course of the past 10 years 
from 35 million tons to 51 million tons 
in 1960. Similarly, his productivity 
has alsc increased from .33 a decade 
ago to A3 recently. Can there be a 
better climate than this to give effect 
to this? What prevents the Govern-
ment from g;ving effect to this, I am 
not able to understand. 

If you take their arguments for a 
minute, the very same Government 
will not be able to stand them. For 
instance, we have increased the price 
of coal so many times. We did not 
increase the price of coal to give effect 
to this. Was it borne by fact? Imme-
diately after the statement was made, 
the Railway Minister increased the 
freight charges on coal by 5 per cent, 
which my han. friend Shri Nath Pai 
very ably put. What prevents the 
Government from doing this? Has 
the industry not been doing well? 
The industry has been doing very 
well. Examine this l?oint. There are 
481 joint stock companies in t ~ coal 
industry. If you take the internal 
resources used by the various joint 
stock companies, public limited com-
panies, for capital formation, the 
figures would be very revealing. 
would only quote a few figures about 
internal resources used by the various 
industries in the country for capital 
formation. These are given out in the 
Reserve Bank bulletin 1956 Rs. 117 
crores; 1951-Rs. 83 crores; 1951l--
Rs. 103 crores. The picture will not 
be different in 1959 though the data 
is not available. What does this show? 
For ploughing back into the industry, 
the worker has contributed. For 
society, the worker has raised the pro-
duction. What does he want? Some 
people might ask, why do you single 
out the coal miners. I want this for 
all the factory workers as well. For 
the factory workers, this question has 
been referred to a Technical commit-
tee. I do not agree with the approach 
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of the Government in appointing the 
Technical committee, because I have 
shown in the various committees in 
which I participated that there is a 
strong case for increasing the ,:;.te of 
contribution. Only to avoid enforcing 
it, they have appointed' this Technical 
committee. Not with a sincere desire. 
Because, profits during all these 
years, whether you take the coal 
industry or the other industries, have 
increased. Profits have not gone 
down. Otherwise, there would not 
have been so much of internal resour-
ces used for capital formation. 

The hazards to which a coal miner 
is exposed are nine times more than 
of a factory worker. If you take the 
ser'ous injury rate, it is far far greater 
than any other worker. Is that wor-
ker not entitled to a fair and better 
treatment? In reply to a question, the 
hon. Deputy Minister said that the lia-
bility on the coal industry will be' 
Rs. 75 lakhs a year. What has been 
the value of coal raised by these wor-
kers? He raises coal worth Rs. 100 
crores. Are not the workers who 
raise Rs. 100 crores worth of coal en-
titled to an additional Rs. 75 lakhs? 
For what purpose? So that he C3n fall 
back upon it when he ret Te~ from 
service after putting 25 Or 30 years of 
service. Is he not entitled to spend 
his leisure after active service in a 
very good way? Is he to be thrown 
on the streets after having given his 
best to the country and to the indus-
try? What stops the Government 
from doing this? I have always ob-
served that this Government does cer-
tain things only after a very long time, 
after pressure is brought. When there 
is a case, when there is need for it, 
why wait at all? We have seen, for 
example, the Workmen's Compensa-
tion Act. The coal miners also come 
under this. This is also a form of 
social security. For the last so many 
years, the rate of compensation to be 
paid to those who are injured in acci-
dents, which has been put in the sche-
dule prepared in 1939, continues. The 
schedule has not been revised. They 
said they are going into it. They have 
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appointed a committee. The commit-
tee has given a report. The Govern-
ment have examined the report and a 
Tripartite committee has also endorsed 
it over a year ago. They have not 
amended the schedule. What goes-
this show? Have you got the,:i'iiter-
ests of the workers at your heart? 
Tomorrow the coal miner has to pro-
duce 97 million tons of coal. If he is 
not going to raise that, the whole 
industrial development of the country 
will founder on the rock of coal. 
Therefore, in order to enthuse hiin, in 
order that a worker may spend his 
leisure after active service in a better 
way, he should be ensured a proper 
social security measure. Can there be 
a better climate than this for enforc-
ing this measure? 

I have proved from the production 
point Of VIew, from the productivity 
point of view, from the productivity 
of internal resources that have been 
utilised for capital formation. The 
royalty that is being paid year 1ifter 
year to the State Governments has 
increased. The coal miner's wage has 
also increased. But, when he retires, 
he gets only Rs. 200. Is that sufficient 
for a worker who has  got a family 
He will immediately be thrown on the 
street. Ei ther he has to go in for 
another job with a less wage or go 
abegging. Therefore, I would earnest-
ly request the Minister to accept this 
Resolution moved by my friend Shri 
Warior. 

Let Us take the earnings of a coal 
miner. An average factory worker, in 
1958-59, got an earning of Rs. 1284 
whereas a coal miner got only Rs. 1200. 
He has always got the lowest. If you 
take an industrially advanced coun-
try, you will find that the wages of a 
coal miner are the highest amongst 
all the industrial workers in that 
country. Any industrially advanced 
country you can take. That is so be-
cause the industry is like that. The 
hours of work in those countries are 
less than the hours of work which a 
coal miner has to put in in our coun-
try. Under these circumstances, I 
would very strongly urge upon the 
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Government to accept the Resolution 
moved by my friend Shri Warior. 

Another point which I wish to make 
out is about the plea that is made out 
-which I do not accept; I say that the 
industry can meet this liability of 
Rs. 75 lakhs. Even assuming for a 
moment, that it results in an :ncrease 
in the price of coal, the plea that the 
industries which are based on coal will 
not be able to bear this burden is un-
tenable. Because, the cost of coal in 
the most coal intensive industries 
accounts for only 10 per cent of the 
cost of raw material. Therefore, the 
plea that the industries cannot bear 
the increase is not tenable. Only last 
year the Railway Minister has proved 
that the industries are able to bear 
another Rs. 2 crores, by enhancing the 
freight rate. 

Therefore, considering the life to 
which a coal miner is exposed, I once 
again strongly urge upon the Minister 
to accept this resolution. Let him not 
say that he is not in a position to 
accept it because we, as Members of 
Parliament, have to discharge our res-
ponsibility towards these workers who 
are in the lowest rung today. 

Shri D. C. Sharma (Gurda:pur): 
There are some foreign observers who 
have told us in their reports, after 
vis:ting our country, seeing our indus-
trial establishments and our labour 
legislation, that the labour legislation 
of India is very much out of propor-
tion .... 

An Hon. Member: Out of date. 

Shri D. C. Sharma: .... to the ,ocial 
and economic exigencies of the coUn-
try. They think that our labour legis-
lation is very progressive and that it 
goes SO far that some of the industries 
in India cannot bear its impact. 

Shri Chintamoni Panigralti (Puri): 
From which countries are they? 

ShTi D. C. Sharma: Though our 
labour legislation is very advanced in 

some respects, is very progressive in 
some ways, so far as the coal industry 
is concerned I feel that it has been 
by far and large out of step or out of 
tune with the changing conditions of 
the social and economic climate of our 
country. When I look at the coal in-
dustry map of India, I find it to be a 
kind of patch-work. In some parts 
it is good, and in some parts it repre-
sents some out of date things, things 
which should have become obsolete 
long ago. 

For instance, though we stand for a 
mixed economy-I also stand for a 
mixed economy-I believe that so far 
as the coal industry is concerned no 
cogent grounds have been given' for 
having this mixed economy in it. This 
industry, I believe, in the llt~re~t. 

of the country, in the interests of the 
proper working of the coal mines and 
the proper utilisation of the coal reso-
urces in the country, deserves to be 
nationalised straightaway, here and 
now. There should be no delay about 
it. I do not understand why this is not 
being done, why the private sector is 
be:ng kept alive in this industry. The 
private sector .has so many other in-
dustries to look after, to exploit and 
make use of, but this industry deserves 
nationalisation. 

An Han. Member: Immediately. 

Shri D. C. Sharma: If you will keep 
quiet, I think I will be able to make 
my own point, and I do not think I 
stand in need of prompting from you. 

I was submitting very respectfully 
that if there was one industry which 
needed immediate nationalisation, it 
was the coal industry. Look at it from 
any point of view. Here are so many 
accidents in the coal industry. Only 
some time back, there was a veT"!" dis-
astrous accident in a coal mine. We 
hear of strikes in this industry, we 
also hear of other things which are 
not socially desirable connected with 
this industry. We also hear that some 
of the proprietors of these coal mines 
are exploiting the mines in such a way 
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that they are doing hann to the na-
tional good in the long run, that they 
are not exploiting them in a prorer 
or scientific way, in a way to give the 
maximum results to the country. 
Therefore, I feel that this coal mine 
business is such as will not make any 
Indian happy if he goes into it pro-
perly, thoroughly and exhaustively. 

While the coal mines are not up to 
riate in the matter of exploitation, in 
the matter of utilisation of our resour-
ces, I also believe that the coal mine 
worker is not receiving his due. I say 
this with due deference to all those 
persons who are responsible for run-
ning these coalmines. As the coal-
mines are a patchwork of progress and 
backwardness, SO the coalmine worker 
is also a victim of, I should say, things 
progressive in some parts and retro-
gressiVe in other parts. Therefore, I 
feel that the coalmine worker should 
be given his due, his proper due, in 
this country, about whose labour legis-
lation we feel so very proud and 
happy. 

I say this for many reasons. When 
I talk of the workers, I feel that it is 
the workex's standard of living, the 
worker's standard of wages, the wor-
ker's economic status in whatever field 
of industry he may work, that condi-
tions the economic conditions of all the 
workers in the other fields. I do not 
say this only with reference to the 
skilled workers. I say this with refer-
ence to unskilled woxkers and to 
mechanical workers. A worker sets 
the pace of economic standards in any 
country, and I feel that if we want to 
see whether a country's standard of 
living is going up, whether economic 
prosperity is being shared by all, we 
have to look to the worker. What is 
he getting in terms Of wages, in terms 
of holidays, in terms of amenities, in 
terms of other social benefits? We 
have to ask ourselves these questions 
and if they are answered satisfactorily, 
they are answered not only for the 
good of that worker in that particular 
field, but for the good of all kinds of 
workers, even white-collared workers, 
workers in all fields of endeavour in 
the country. But when you look at 
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these coalmine workers-I have seen 
some of them-I feel that somehow 
we have not been able to give them as 
much attention as necessarv. What 
does a worker want? A worker wants 
proper conditions of work. I ask the 
Labour Minister: has the coalmine 
worker proper guarantees of safety in 
the mines? So far as safety in the 
mines is concerned, our country is not 
very up to date. I say this with a due 
sense of responsibility. We have not 
taken note Of those devices of safety 
which the coal mine workers in other 
countries have. 

Again, have we provided all those 
amenities to our coal mine workers, 
which are given in other countries of 
the world? I saw a picture of Queen 
Elizabeth in one of the papers in UK 
when she went to visit a coal mine. A 
coal mine is a place where you should 
be able to show that the workers are 
being treated with the utmost conside-
ration. But, here, I think most of us 
would not like to go to those coal 
mines, because there the safety of the 
worker, and the standards of living of 
the worker are not looked after pro-
perly. Therefore, I would say that, in 
order to redeem our name, and in 
order to redeem our reputation in this 
country, we have got to look after the 
workers in these coal mines. We have 
to provide him with greater safety of 
work, becaUse he goes down into the 
bowels of the earth to bring coal for 
us. We have to provide him with 
those modern things which enable him 
to enjoy the amenities of life. We 
have got to do all those things. 

It is said that the industry will not 
be able to bear the extra cost of this 
rise in the rate of contribution to the 
provident fund. I say that provident 
fund does not benefit only that person 
who gets it: it does not benefit only 
that worker who is going to get it, but 
it is going to be a kind of national in-
vestment. To look UPOn provident 
fund as something personal, as some 
advantage which some person gains is 
not right. Provident fund is a kind o~ 
national saving; it is a kind of national 
deposit. It is so because it is the most 
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visible and concrete form of social 
security which any progressive coun-
try can provide to any worker. There-
fore, to say that by paying 8-1/3 per 
cent as provident fund to the coal wor-
ker, you are taking away something 
from the industry, which will be very 
detrimental to its interests, is utterly 
wrong. Any amount that the indus-
try gives to the worker, so far as 
provident fund is concerned. w'n in 
the long run be conducive to the good 
of the nation. That is so because, in 
the first place, the worker will be 
more productive than before. Produc-
tivity is the slogan of the twentieth 
century. All the countries of the 
world are progressing only because 
they are trying to step up the incidence 
of production. There are some coun-
tries where people are paid in terms 
of hours Of work, per hour of work. 
Here, of course, we are paying our 
workers in tenns of a day's labour ur 
a week's labour or a month's labour. 
Provident fund gives greater sense of 
social security to the worker than 
anything else. 

My hon. friends have been talking 
about compensation and all that. I do 
not say that the workers should not 
get adequate compensation. But com-
pensation is something positive done 
for something negative. That is to say, 
compensation is given for some injury 
that has been sustained, for some risk 
that has been run. That is also good. 
I do not say that compensation should 
not be given. But this provident fund 
is something positive done for some-
thing positive. That is to say, you 
give this provident fund to a worker 
because he has been putting in good 
service all these days in the mine or 
in some other field of work in which 
he is engaged. Therefore, provident 
fund blesses both those persons; it 
blesses the worker, because he works 
with a greater detennination than be-
fore, knowing well that his old age 
will be looked after better; it blesses 
also the person who owns the coal 
mine and who gives it, because he 
knows that he is going to be paid back 

in terms of greater work and greater 
productivity than before. Therefore, 
nothing can promote the contentment 
of the workers to a greater extent than 
the provident fund. 

am a finn believer in this, and I 
believe that the coalminer who has to 
run so many hazards aeserves this as 
much as anybody else. I was going to 
say that he deserves it much better 
than anybody else, but I do not want 
to make any invidious comparison 
between one type of worker and ano-
ther. Therefore, I believe that the Tate 
of contribution to the provident fund 
should be raised now. 

It will be said that the industry 
cannot bear it. It will be said that our 
resources are not adequate for this 
purpose. I believe that in this matter 
we should not always equate resources 
with social security. Social security 
stands on a higher footing, and, there-
fore, it is not to be relegated in that 
mar." _", I would, therefore, say that 
the desire generally expressed in this 
resolution that the rate of contribution 
to the provident fund should be raised 
is something that deserves considera-
tion, not only because our Industrial 
Policy Resolution says that, not only 
because we Say that our labour legis-
lation is very progressive, not only 
because we are thinking in terms of 
the Industrial Policy Resolution, but 
because I feel that the worker in the 
coal mines has to be looked upon as a 
worker whose condition of livinll is 
going to affect the conditions of lite of 
all other types Of workers. I think. if 
I am not wrong, that the coal mine 
worker is the fiTst kind of industrial 
worker in this country. Therefore. 
the coal mining industry is a kind at 
pioneer industry in this way. There-
fore, I would say that this resolution 
which has been put forward by my 
hon. friend 8hri Warioo- deserves the 
entire support of this House. 

We are now in the beginning of the 
Budget Session, We are at the end of 
the Second Five Year Plan, and we are 
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going to embark on the Third Five 
Year Plan. We are going 
to have a new plan for the eco-
nomic improvement of our country. I 
believe that in the Third Five Year 
Plan, the worker is going to play a 
very imIJ'Ortant role. If this resolution 
is acc-epted today, I can assure you 
that it will be like a word of good 
cheer not only to the coal mine work_ 
ers but to all kinds of workers. I 
would say also that this kind of thing 
will affect not only the industrial 
workers, to whatever categories they 
may belong, whether skilled or un-
skilled workers, but also the so_called 
white-collared workers. 

We should not think of white_col-
lared workers only in terms of secre-
taries, additional secretaries, joint 
secl'etaries, half secretaries, under-
secretaries} section officers and so on. 
There are other kinds of white-
collared workers also in our country 
and their number is much more than 
that of the persons whom we see 
around us, and who are doing good 
work for our country. There are 
white-collared workers in the fi",ld of 
teaching, for instance, and also in 
other fields. I do not want a teacher 
to be called a worker, but I am call-
ing him a worker in a diffoerent sense. 
The white-collared workers of all 
varieties, in all classes' and at all 
leV>els of life will feel happy when 
they get this news. I believe this will 
be a very good beginning for the 
launching of the Third Five Year Plan. 
This will be an auspicious beginning; 
it will be something which will let 
our Five Year Plan procoeed very fast 
and very successfully. 

I was told the other day that the 
Naga State's in1>erim body was going 
to be inaugurated on the 15th of Feb-
ruary, but it was put off because it 
was thought that the 15th February 
was not an auspicious day. I want that 
the 17th February should be an aus-
picious day in the annals of labour 
legislation and we should accept this 
proposal and see that this auspicious 
day marks also the beginning ot the 
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Third Five Year Plan. With these 
words, I sUPIJ'Ort the Resolution whole-
hear1>edly. 

Mr. Deputy_Speaker: How long will 
the han. Minister take to reply? 

The Deputy Minister of Planning 
and Labour and Employment (Shri L. 
N. Mishra): Ten minutes. 

Shri Huhammed Elias (Howrah): 
shall not take more than 5 minutes. 

Shri Ranga (Tenali): Are you call-
ing upon the Minister? 

Mr. Deputy_Speaker: Not just now. 

Shri Muhammed Elias: I am very 
much thankful to my han. friend, Shri 
Warior, who has moved this Resolu-
tion, and to other hon. friends who 
have supported it. This Resolution is 
absolutely non-controversial and the 
Government should not hesitate to ac-
cept it, because it seeks to increase the 
provident fund contribution of coal 
mine workers from 6! P€r cent to 
8 113 poer cent. 

The coal mine workers in our coun-
try are the worst sufferers, in spite of 
their holding a very important posi-
tion as thoe coal industry is a most im_ 
portant industry. Without coal, the 
trains cannot move. the factories can-
not run, steamers and ships cannot 
operate; nothing can go on without 
coal. That is why the workers of this 
industry should be given better facili_ 
tioes and the best wages. This princi-
ple is universally accepted. In other 
countries, the coal workers are the 
best paid workers. Their amenities 
are also of the best standard. Recently 
I had occasion to visit some of the 
EUropean countries, Hungary, Czecho_ 
slovakia, Poland, East Germany and 
the Soviet Union. There I saw how the 
coal miners are given the best wages 
and amenities. In thOse countrioes, 
their wages are similar to those of the 
Ministers. In Czechoslovakia, the coal 
miners get nearly 3,000 to 4,000 
crowns; the Ministers' salary also is 
3,000 crowns. In the Soviet Union, 
the respective salaries are almost the 
same-I do not know the exact figure 
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because there is some change due to 
the new currency coming into force. 

Mr, Deputy-Speaker: AIe the pro-
fessions also interchangeable? 

Shri Muhammed, Elias: The profes· 
sions are not interchangeable. But it is 
because of the importance of the 
work and the fact that they have to 
work under very difficult conditions 
that thcir wages are the same as those 
of the Ministers, We hear of many 
accidents in many countries in coal 
mines; but we never hear of an acci-
dent happening in those countries, 
because the safety measures there are 
sO wonderful that no accident can hap-
p'en, Except for one accident in Cze-
choslovakia within the last ten years 
where just 12 workers died, we do 
not hear of any accident in those 
countries. 

If I go on narrating the amenities 
which the workers get in those coun-
tri'es, it will take nearly one hour, So 
I am not going to go into details of 
the amenities which these' workers 
enjoy, But in our country the condi-
tion of most of the workers is very 
very bad; it is the worst in the coal 
industry, That is why, as Shri D, C. 
Sharma has said, without nationalis-
ing this industry, the condition of the 
workers will never be improved, This 
is because the employers and indus-
trialists who are in this industry are 
only interested in making profits; they 
are not interested in improving the 
working and living conditions of the 
workers, 

I support Shri D. C, Sharma in say-
ing that the Government should think 
of nationalising this industry so that 
the conditions of the workers may be 
improved, But now I am only plead-
ing for the acceptance of this Resolu-
tion by Government for the simple 
reason that thereby the or~er  would 
be a little benefited, I do not believe 
that if this Resolution is accepted, the 
whole misery of the coal mine work-

ers will be ended, But even under 
present conditions, a little bit of 
benefit will aCcrue to them if this 
Resolution is accepted, That is why I 
request Government to accept this 
Resolution, 

Shri Banga: I am glad to associate 
myself with this Resolution and I hope 
the hon, Deputy Minister in charge 
will be able to associate himself also 
with the spirit and the principle of 
this demand, 

Shri L, N, Mishra: Of Course. 

Shri Banga: I can easily appreciate 
how my hon. friend would be feeling 
because h" has himself been a well_ 
known labour champion. Therefore, 
he would be able to appreciate the 
need for this little mercy that our 
friends are asking for our coal miners, 

There may be practical difficulties 
for the time bemg, but I would like 
Government to try to overcome them, 
In view of the fact that they are now 
planning for further production-step-
ping up the production of coal-and 
also in consideration of the fact that 
there is an improvement in the condi-
tions of labour all round, I think it is 
only reasonable for them to agree to 
this demand and try to improve con-
ditions of miners to this small extent. 
In other countries, the wages of 
miners are very high because, among 
many other reasons, there is full em_ 
ployment there. The workers have a 
choice between coal mining and vari-
ous other employments. Naturally, 
very few are willing to continue to be 
coal miners unless reasonable and 
humane conditions of employment are 
afforded to them. Unfortunately in 
our country, we are too far removed 
from the prospect of full employment 
for our labour force, and most of our 
miners have very little choice bet-
ween coal mining and any other em-
ployment. Often times, they have no 
other employment at all if they were 
to give up coal mining, It is for that 
reason that they have to agree to 
work under these sub_human, if not 
inhuman, conditions of employment. 
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The question of nationalisation is 
relevant in this particular matter, 
.because quite a good proportion-I 
speak subject to correction-of coal 
mining today is under the control of 
Government themselves through the 
National Coal Development Corpora-
tion. I would like to know whether 
ihe conditions of employment afford-
ed in these mines are very much 
better than those offered by private 
enterprise. Even if Government were 
willing to do this bit of justice to coal 
miners in the mines under their con-
trol directly or indirectly, it would be 
some consolation, and it would be 
some kind of a challenge also as bet_ 
ween the protagonists of private en-
terprise and public enterprise. Let 
Government take this point also into 
consideration and try and help these 
miners by raising the quantum of pro_ 
vident fund. 

A very good point was made by 
Shri Sharma that whatever contribu-
tion is being made to the provident 
fund is, in an indirect manner, a con_ 
tribution to national savings; and 
until the workers come to be qualified 
for receiving the payment out of the 
fund, that is when they cease to work, 
all this money will be at the disposal 
of Government and Government 
would be in a position to make use of 
quite a good proportion of this accu-
mulation for national developmental 
purposes. Therefore, this is also an 
additional reason why Government 
should welcome this proposal. 

Shri L. N. Mlshra: Mr. Deputy-
Speaker, Sir, I have listened very 
carefully to the speeches made by hon. 
Members. I have noted the interest 
and support given to the resolution on 
the part of hon. Members. I also 
appreciate the anxiety of the hon. 
Members. So far as we are concerned, 
We are not also opposed to the spirit 
and object of the Resolution. We want 
to provide for fair wages, better liv-
ing conditions and to secure more of 
social security measures. We stand for 
the welfare of labour. But the question 
js how and when to do all these. 

1894(Ai) L.S.-S. 
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Sd,e'me 
So far as the question of raising the 
rate of contribution to the provident 
fund is concerned, it· has been under 
the constant consideration of Govern-
ment for some time; and we are going 
to consider the issues at the meeting, 
next month, of the Industrial Com-
mittee on Cool Mines. The hon. 
Member, Shri Vittal Rao happens to 
be a member of that Committee and he 
has made some suggestions and we 
hope We would come to some decisions 
at that meeting. 

In the course of the debate many 
other points, which haVe not much of 
relevance to the subject, have been 
.;aised. However, I would like to say 
something about them. The first was 
about accidents in coal mines. I might 
inform hon. Members that things are 
not as bad as they have been stated 
here. About six months ago we had a 
full-dress dehate on that question. The 
House will remember that hon. Shri 
Nanda had stated what the working 
conditions were and what were the 
safety conditions and safety measures 
taken in coal mines. A comparative 
study of the situation will convince 
hon. Members that the rate of acei-
den ts in our country is in no case 
higher than in other countries. We 
have enough of safety conditions 
though there is still scope for im-
provement. We had safety confer-
ence; a number of committees have 
been appointed and we are at it and 
we propose to improve their condi_ 
tions further. There is nothing to be 
pessimistic about the working condi-
tions in coal mines. 

Shri Vittal Rao raised the question 
of housing and he said that the hous-
ing problem has not been solved. It is 
a fact that the ;:>roblem of housing in 
coal mines is there. I have myself 
gone to the coal mining areas and I 
might inform the House that the 
housing problem is there not because 
of want of funds. There is enough of 
money. But there are other problems. 
Land is not available; materials are 
not available; there is not enough of 
co-operation from the parties con-
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cerned. That is why the problem of 
housing has not been solved till now. 

Recently, we have raised the coal 
mines cess from 6 annas to 8 annas per 
ton and we bellve that this will also 
give us some funds to cover the pro-
gramme· of housing. 
. Shri Vittal Rao asked what prevents 
.G<>vernment from increasing this rate 
of contribution. As I said earlier, we 
want other things to be taken into 
consideration. Hon. M-embers raised 
the question of the capacity of the in_ 
dustry; especially, Shri Nath Pai 
raised it. It is a fact that coal-mining 
is one of the best organised industries 
in th'e country. Whenever· there has 
been a demand for raising the wages, 
there has been a simultaneous rise in 
the price of coal also. Therefore, if 
we raise the rate of contribution it will 
have its effect on the price of coal; 
and that is a thing which has got to 
be taken into consid-eration. In the 
Third Five Year Plan, any rise in the 
price of coal will have a bearing on so 
many other things such as railways, 
transport etc. These things cannot be 
brushed aside lightly as s.-,:ne of the 
hon. Members have suggested. 

Shri D. C. Sharma ref-erred to our 
progressive measures of legislation. 
We do not think that our laws are in 
any way much ahead of the times. 
Our labour legislation is meant just to 
meet our needs. It would be wrong 
to say that we are going much ahead 
of the times and that it is not propor_ 
tionate to the economic capacity of our 
country. 

He also raised the question of na-
tionalisation of the coal mines. You are 
all aware of our industrial policy and 
OUr economic policy. We are not oppo-
sed to such measures. So far as na-
tionalisation of coal mines is concern_ 
ed, it may not be a wise step to take 
at this stage. We are opposed to na-
tionalisation of coal mines at the pre-
sent moment because woe have very 
many important things to do. Our 
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resources and capacities are limibed. 
If we take it up at the present 
moment, I do not think we will be 
doing justice to ourselves. 

About the living conditions in coal 
mines, I want to say that it would not 
be correct to say that they are as bad 
as they are represented Or worse than 
the living conditions of other working 
class people. It is fact that, compared 
to some highly organised industries 
like the textiles and iron and steel, 
their conditions are bad. But if we 
take into consideration the working 
conditions of other working classes as 
agricultural labour and other indus-
trial labour, I do not think their con-
ditions are worse in any sense. 

I have seen some of the miners in 
the iron ore mines in Bihar, Orissa 
and Bengal. Their conditions are 
worse than the conditions of coal 
miners. So, as far as priority is con-
cerned, it should first go to the iron 
ore workers. Their living conditions, 
so far as welfare measures and hous-
ing are concerned, are hopel·essly bad. 
If anything has to be done we have to 
start with those people. 

Anyway, I am not opposed to the 
idea of enhancing the rate of contri-
bution to the provident fund-of coal 
mine workers. But this has to be 
considered in the light of other prob_ 
lems like its effect on the price of 
coal. The question is under the consi-
deration of the Industrial Committee 
on Coal Mines. After that We will 
come to some decision. So, I would 
suggest to Shri Warior to withdraw 
his Resolution and not press it. 

Shri Warlor: Sir, I am thankful for 
all the support I had received from 
various sections of the House includ-
ing the hon. Minister. Really, ther" 
is nO cogent reason not to accept the 
Resolution. The Minister did not 
advanCe any reason at all. Rather h? 
had answered those points which had 
only an indirect relation to the sub-
ject. 
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Prevention of the 
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Provident Fund 

Scheme 

The question is a simple one of 
enhancing the rate of contribution 
from one rate to another. There are 
50 many other matters connected with 
the provident fund scheme. For in-
stance, on:y after the worker has put. 
in a service of 15 years is he entitled 
to have the benefit. We want to re-
duce it to 3 years or something like 
that. The rate of interest paid is only 
3.75 per cent; and we want to raise 
it to 4 per cent. or more. I did not 
bring in all these matters because the'l 
have been discussed and discussed and 
argued and argued and, as the hon. 
Minister, suggested have been re-
ceiving the attent ~n of G<lvernment 
for the last so many years. The study 
group has also gone into this along 
with other schemes of integrated 
social security benefits. They hav(' 
also recommended two years back 
that this must be done. There is no 
reason to be advanced against it. The 
question is evaded even now; the 
final settlement and implementation 
are evaded. Government has nothing 
to say against it; the employers hav .. 
nothing to say. All the arguments are 
in favour of enhancing the rate. How 
long are the workers to wait. A day 
more means the workers lose and the 
nation a'so loses. It is now postponed 
to the next industrial conference. We 
do not know what all new subjects 
will be brougllt in and what irrele-
vant and extraneous matters will be 
brought in to defeat this proposition. 
That is the only fear we have. If the 
Minister can give us an assurance at 
this stage that this can be implement-
ed, I am cent per cent. willing to with-
draw the Resolution. Otherwise. I 
will request the indulgence of thP 
House to have at least a voice vote. 

Mr. Deputy-Speaker: The question 
is: 

"This House is of opInIOn that 
the rate of contribution under the 
coal mines provident fund scheme 
should be enhanced from 61 per 
cent. to 8  1 i3 per cent. immediate-
ly." 

use of Places of 
Religious Worship 
for Political 
Propaganda 

The Resolution was negatived. 

Mr. Deputy-Speaker: We shall now 
take up the next resolution. Shri 
Warior wanted only a voice vote. 

RESOLUTION RE: PREVENTION OF 
THE USE OF PLACES OF RE-
LIGIOUS WORSmp FOR POLITI· 
CAL PROPAGANDA 

8hri Parulekar (Thana): Sir, I beg 
to move: 

"This House is of opinion that 
the Government should bring for-
ward suitable legislation to pre-
vent the use of places of rdigious 
worship and pilgrimage for politi-
cal propaganda and agitation." 

Sir, I do not expect that the sub· 
ject matter of this Resolution can be 
of any serious controversy. 

Mr. Deputy-Speaker: Why is there 
the need for this Resolution? 

Shri Parulekar: BecaUse there are 
many things which are not controver-
sial and yet the Government does not 
take steps to implement them. 

Shri Punnoose (Ambalapuzha): Gov-
ernment has to be encouraged .... 
(Interruptions) . 

Shri Parulekar: I do not expect 
it to be aeon troversial issue for the 
reason that the principle embodied in 
this Resolution is innocuous, innocent 
and reasonable. This Resolution says 
that the places of worship should not 
be used for political propaganda or 
agitation. The merits of the Resolu-
tion are so obvious and apparent that 
it is not necessary for me to dwell at 
length on them. 

Now, what is the object of a place 
0f worship? The object is to worship 
God. to offer prayers to God, to seek 
Hi, blessings for various pur-
poses. It is the individuals busi-
ness. Anyone can go to a temple, a 
mosque or Church or to any other 
place of worship and seek the aid of 
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[Shri Parulekar] 
God, for instance, for getting elected. 
There is nothing wrong in that. 

Mr. Deputy·Speaker: The opponent 
would go there simultaneously. 

Shri Parulekar: All of them should 
go and pray; all should have freedom 
to pray and freedom to seek the bles-
singS of God coming out as successful 
candidates. If someone aspires to b" 
a Minister, he is also free to go and 
pray to God that he should become a 
successful Minister. There is nothing 
wrong in that. But it is wrong to use 
such places of workship-whose sanc· 
tity is recognised by the millions of 
people in our country-for o~t al 

propaganda and agitation. It will be 
wrong to use such places for assembl· 
ing all the voters and ask for votes 
in the name of the sacred place or 
religion. It is wrong, for instance, t.o 
assemble people belonging to a parti· 
cular faith in such places to carry on 
agitation for issues other than the 
worship of God. That is what this 
Resolntion seeks to achieve. Let us 
not USe thOse places for setting mat-
ters outside the scope of religion. 

There is another reason why t am 
moving this Resolution. Ours is a 
secular democracy. If we allow these 
tendencies to grow, there will be 
serious danger to the development and 
growth of secular democracy. The 
danger may not be so imminent to-
day but it is growing. That is why 
it is necessary to intervene at t ~ 

stage to see that our secular demo· 
cracy is safeguarded. 

One may agree with the principle of 
the Resolution but one may deny or 
dispute either the necessity Or the 
urgency of taking legislative measu· 
res to see that such places are not 
used for political propaganda. There 
may be disagreement on the assess-
ment of the situation and tbat it why 
it is necessary for me to point out to 
this House the situation as it exists 
in the country today and how it is 
necessary to take legislative measures 

to see that these places are not used 
for political propaganda. I want to 
submit that this danger is fast de-
veloping and is assuming serious pro· 
portions. It is developing fast and 
with the approach of elections it is 
likely to develop at a faster rat~. 

That is why it is necessary at thiS 
stage to take some steps to curb ~ a 

tendency which is a danger to secular 
democracy. I will cite a few instances 
to show how the danger is mounting 
and in this connection I will refer to 
the record of the Church. 

Here is a circular which was issued 
by the Bishop of Nellore in 1955. It. 
is dated 20th January, 1955 and I 
will read only the relevant portiom 
of this circular whiCh was issued at 
the time of the Andhra elections: 

"As the Andhra State Elections 
are coming nearer I request you 
to instruct our people that it is 
their duty to vote, a conscient· 
ious duty, to be fulfilled accord· 
ing to the laws of God and of the 
Church ...... I further request YOIl 
to warn ollr people against join-
ing or supporting the Communist 
Party in any way, either by vot· 
ing or by spreading its literature 
·or by becoming members of the 
Communist Party ..... We so'emn· 
ly exhort pastors of sou.ls to wa,:'l 
those committed to their care, In 
season and out of season .... that 
a Catholic who, even though be 
does not admit these false doctri-
nes knowingly and freely joins 
or ~ ort  a Communist Party, 
may not be admitted to the 
Sacraments and that he endangers 
his eternal salvation." 

In this particular case, th" Church 
is being used-the Church which is a 
sacred place of workship-for politi-
cal progapanda and for political agi· 
tation. 

It may be that in this particular 
instance the sermons were directed 
against 'the Communist .Party but 
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there is no guarantee that at some 
future date, the same sermons may 
not be directed against the Congrens 
Party. They may take delight or be 
satisfied saying: "All right; the ser-
mons are being delivered against the 
Communist Party; we are also againrt 
the Communist Party." 

Sbri 8raj Raj Sin«h (Firozabad I: 
He is listening very attentively now. 

Shri Parulekar: Let me point fR,t 
to him that tomorrow it may be turn 
of the Congress Party. lJ' he is quite 
sure that it is not going to be so, then 
it is a different matter. But all the 
same, this has to be viewed in an 
objective manner. Now, this was as 
late as 1955. 

16 hrB. 

Sir, now I corne to ano1!her circular 
which was issued by the Bishop 01 
Mangalore at the time of Kerala 
lIlections. This is dated 23rd Septenl-
ber, 1959. I will only read a few 
sentences from this circular. It says: 

"While giving one's votes a 
Catholic Ehould clearly bear in 
mind that he is forbidden under 
pain of excommunication to vote 
for the Communist candidate. It 
does not matter what enticing 
promises he makes or what bene-
ficial undertakings he gives, the 
very fact that he is a communist 
he is a unworthy, unsuitable and 
dangerous candidate for us 
Catholics." 

will refer, again, in this circular to 
another part of it which says: 

"It is permissible for a Catholk 
candidate to receive or canvas for 
Communist votes." 

It is not a sin to receive Communist 
votes, but it is a sin to vote for a 
Communist. It says: 

"There is nothing objectionable 
in this, provided by accepting 
their votes he oe~ not play into 
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their hands nor sacrifice Christian 
principles." 

Mr. Deputy-Speaker: What is the 
reaction of the Communists? 

Shri Punnoose: We reacted ver.'! 
well. 

Mr. Deputy-Speaker: Did they a;so 
receive votes from the Catholics or 
did they give votes? 

Sbri Parulekar: Despite this cir-
cular they did. The circular concludes 
like this: 

"This circular should be read in 
all churches and public chapals of 
this Diocese on any Sunday in 
October, and should be explained 
in the appropriate vernaCUlars." 

Sir, I will read a small paragraph 
from a despatch which was sent by 
the Special Correspondent of Hindu-
stan Standard which has appeared in 
its Calcutta issue dated 19th June, 
1959. He visited Kerala and this is 
what he says. I am reading it only to 
point out how dangerous tendencies 
are developing. This is what he 
says:-

"The plam-fringed Kerala has 
been turned into a battle-field for 
the Catholic crusaders against 
their arch enemy, the Reds. 
Every parish and church of the 
State has now been converted into 
a sort of Catholic fortress. 

The bogey of "religion in 

danger" has been raised all over 
the State to rouse the religious 
feeling of the godfearing and, 
peaceloving Catholics. The 
Bishops are going about villages 
calling upon their followers to be 
ready to sacrifice everything in the 
struggle to save "our religion and 
culture". 

Then it goes on to say: 

"Allegations are made by the 
Government and some of these 
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are supported by even those 
Hindus who are opposed to the 
Government that preparation have 
been made in the churches to or-
ganise an armed conflict with the 
Government. The Catholic 
churches in Meenachil taluk, the 
most important Catholic centre in 
the State, are reported to have 
been transformed into arsenals." 

This was the situation at the time 
of Kerfla Elections. If these tenden-
cies are not curbed, when other elec-
tions come all these unhealthy ten-
dencies which poison the political life 
of the country, which poison the 
democratic traditions of our country 
will assume dangerous proportions. 

Shri Maniyangadan (Kottayam): In 
June 1959 the Communist Party was 
!"uling in Kerala. There were no elec-
tions in June. 

Shrl Parulekar: I can give a copy 
of this circular if you like. 

Shri Maniyangadan: I am not dis-
puting that. You said that the cir" 
cular was about the elections in June 
1959. There were no elections in 
1959. 

Shri Parulekar: Still worse. If even 
in peace time such circulars are 
issued, we can imagine what will be 
the situation when elections are held. 

Shri Maniyanga.dan: I am referring 
to the Hindusthan Standard report. 

Shri Parulekar: I did not say it was 
a circular. 

Shri S. M. Banerjee (Kanpur): Why 
don't you quote certain other circulars 
which you have in your pocket? 

Shri Parulekar: I am not only 
against the church being used for 
political propaganda. I lind that even 
mosques are being used today for 
political propaganda. Sir, the Muslim 
League is reborn. It has come in the 
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oPen. The credit for its rebirth goes 
to the Congress Government and the 
Congress Party. 

An Bon. Member: And the P.S.P. 

Shri Parulekar: I am now dealing 
with the Government. Just because 
they entered into an un-principled 
alliance with the Muslim League 
which was a communal organisation in 
order to defeat the Communist Min-
istry there, this danger is again ap-
pearing on the political arena of the 
country. 

-Dr. Melkote (Raichur): Is it not a 
fact that the Communists first aligned 
with them (Interruptions)? 

Mr. Deputy-Speaker: Order, order. 

Shri Parulekar: These are side 
YRle8. The main issue is that the 
Muslim League is reborn. It is mak-
ing use of mosques to carry on ~ 

propaganda to strengthen itself and 
to organise itsef. Sir, the mosque 
which is a place or worship and a 
sacred place for the Muslims should 
not be allowed to be used for carry-
ing on political propaganda. There 
are open places. There are the mal-
dans where they can hold their meet-
Ings and preach wha ever they like. 
The Christians also can hold their 
meetings in the maidans. Why 
should they use and take advantage 
of the sanctity of a place of worshlp 
to organise themselves, to get politi-
cal gains? That is the question. 

Here again, Sir, a new trend, a 
serious trend, a developing trend is 
coming up. We find that the Muslim 
League which has now come in the 
open, which was rather underground 
has come in the open today being 
encouraged by the Government and 
Its policies. The mosques are being 
used by them for political propa-
ganda. 

Now I come to a recent develop-
ment. There is a certain section of 
the J'unjliltis .•• 
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Mr. Deputy-Speaker: I am sure the 
hon. Member is now coming to the 
north. But I was thinking that per-. 
haps all those people against whom 
he is complaining might say that the 
omm~ t  have no sacred place 
which they can use. 

Shri S. M. Banerjee: Maidans. 

Shri Parulekar: Ours is the maidan 
where we worship our God. Every-
body has his own conception of God 
for worship. 

Now, coming to a recent develop-
lDent, there is a section of Punjabi-
speaking people who are agitating for 
a Punjabi Suba. Let me make it 
perfectly clear that I support this 
demand. It is a reasonable demand, 
a ,democratic demand and it mlist be 
conceded. What I object to is that 
the gurudwaras which are religious 
places should not be used for carry-
ing on this propaganda. Let them 
remain sacred. By making use of 
gurudwaras they are alienating other 
people who support the same demand 
and thereby their demand becomes a 
distorted demand. 

I have covered the churches, mos-
ques and gurudwaras. Now I coma to 
the temples. The temples also may 
be affected. Certain sections of the 
people, taking note of the fact that 
other people are using the religious 
feelings and sanctity of places of 
worship for their propaganda, may 
start using temples and in the name 
of God and in the name of the 
temples they may ask for votes for 
their political party. 

Under these circumstances, the 
danger is serious, and that is why 
time has arisen when it is necessary 
to take steps to curb and check alI 
such tendencies which are harmful 
for the growth of a secular demo-
cracy. 

As I am a Communist, it is likely 
that my resolution may be distorted 
BIld may be misinterpreted. That is 
why I want to make one point. This 
resolution is not In tended to Interfere 
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with the religious belief of any reli-
gion. They are free to worship their, 
God according to their religious faith.: 
That freedom is guaranteed by the 
Constitution and it must remain 50., 
All that I am saying is that in order' 
that our secular democracy may: 
grow un-hindered it must be seen 
that these harmful tendencies, which 
are coming on the surface, are curbed 
before they become SO dangerous, that 
we will be in a helpless condition at 
a later stage to curb them. 

With these words, Sir, I commend 
my resolution for the acceptance of 
the House. 

Mr. Deputy-Speaker: 
moved: 

Resolution 

"This House is of opinion that 
the Government should bring for-
ward suitable legislation to pre-
vent the use of places of religious 
worship and pilgrimage for poli-
tical propaganda and agitation". 

ShrI Ajit Singh Sarhadi (Ludhi-
ana): Mr. Deputy-Speaker, Sir, the 
principle underlying the resolution 
sponsored by the han. Mover is cer-· 
tainly laudable and there cannot be 
two opinions on what is contained 
there. But I feel that he should not 
bring emotion and sentiments in the 
consideration of this resolution but 
that he should have rather a realistic 
approach to the conditions obtaining 
in the country. There is >10 doubt 
that the hon. Mover has referred to 
certain Incidents and certain circu-
lars in Andhra Pradesh and Kerala, 
and he has tried to prove thereby, 
and contend on that score, that reli-
gious places have been used for the 
purpose of winning the elections. If 
this is the only argument which the 
hon. Mover has got in support of his 
resolution, I may point out that we 
have got other legislation on that 
point. The present Representation of 
the People Act has got a provisIon 
which definitely lays down that where 
the name of religion or sect or caste 
is used for the purpose of an election. 
that would be a major c01T\2pt prac-
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tice and that would vitiate and 
invalidate the election. But if the 
hon. Member's view is that the reli-
gious places are not to be used for 
political purposes at all, at the outset 
he should have defined what is a 
political purpose and if there can be 
a precise definition at all of a poli-
tical purpose. If a certain community 
takes into consideration its own eco-
nomic development, discusses it in a 
religious plaCe and discusses its own 
cultural aspects and religious faiths 
and other affairs pertaining to the 
community alone, does the hon. 
Mover mean that the religious place 
should not be used for a political 
purpose? Unless the hon. Mover is in 
a position to give us a precise defini-
tion of political purpose, we cannot 
go any further. 

India is a country which is inhabit-
ed by diverse people. We are in the 
formative stage and we have to bring 
unity out of diversity. We are pass-
ing through a critical, formative 
stage. Therefore, I repeat iliat the 
approach to the problem should be 
realistic and not emotional and senti-
mental. 

[SHRI MULCHAND DuBE in the Chair] 
use of gurdwaras for a certain 
movement. I agree with him. It was 
very unfortunate and I say that I 
deplore it. Gurudwaras should not 
be used as centres of activity for a 
movement which is basically and 
inherently linguistic and cultural. He 
agrees with me also that the move-
ment has suffered a setback and has 
not been able to carry the entire 
country with it in spite of the fact 
that it is in consonance with the 
principles, policies and the program-
mes which have been implemented 
throughout the country. Why? It is 
because the centre of activity went to 
the precincts of the gurdwaras and 
it 'created' a suspicion that only the 
community has given' its support. I 
know that there are a very large 
number of Hindus in Punjab who are 
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in support of this demand for a liD· 
guistic unit which is a problem. , 
may also and that Ch. Ranbir Smp 
will agree with me that the Harlan. 
people are more keen than the 
Punjabi population for the creation 
of a linguistic State. But because 
unfortunately the movement went to 
the gurdwaras, it made the others 
silent. 

But I would ask hon. Members to 
leave aside the things that happened, 
and have a realistic approach towardl 
this aspect of the problem. As I said, 
and I would repeat that however 
much we might discuss this delicate 
question, however much we may 
like and appreciate the principII> 
underlying the objective of the reso· 
lution, we must consider whether ,a 
legislation of the nature that is sug-
gested in the resolution is called for 
at the moment. You will agree with 
me that despite all that was done 
there, the Chief Minister of the 
Punjab was wise enough not to inter-
fere in the matter at all and looked 
to the development of public opinion 
for the purpose and left it to the 
people to condemn such practices 
themselves: and public opinion was 
gathering round. I would submit that 
it would be treading a very dangerous 
arena if we had a legislation of the 
kind suggested in this resolution. 

As I said, we have not got a precise 
definition of political purpose or of 
politics. But there is also another 
point here. Let us take the questioD 
of Sikhs. Most hon. Members know 
the history of the Sikhs. The Sikh 
religion or the Khalsa Panth is a sort 
of socio-religious entity and it has got 
a history behind. The fifth Guru, 
Guru Arjun Dev, gave his life as 
sacrifice for the cause of liberty. He 
sacrificed his life at the time of 
Emperor Jehangir. His was a purely 
religious movement, but as soon a. 
restriction on religion came in and 
Emperor Jehangir began to' call ita. 
a shop in his Tozak-ri-J ehangiri, the 
Guru had to' make a sacrifice for the 
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purpose of the liberty of religion. 
But what was the result? The result 
was that the sixth Guru had to wielli 
two swords, one being the sword ot 
religion and the other a sword 01 

power. He made Shakti and Bhakti 
as the basis, and he wanted his fol-
lowers to be both sain ts and soldiers. 
When the sacrifice of the ninth Guru 
was made, it was again for the pur· 
pOSe of religious freedom, and it was 
a t the request of the Kashmiri 
pandits who were being made 
Muslims. 

What I mean to say is this. It was 
again an act of sacrifice that led to 
the tenth Guru to create t..'le Khalsa 
which, as I said, was a sort of socio-
religiOUs entity by itself and not for 
the purpose of creating ill-will 
against anybody or any individual It' 
was not against the Muslims. He had 
among his followers many Muslims. 
Even Shri Durbar Sahib, the most 
sacred place in Amritsar had its 
foundation-stone laid by a Muslim. 
It was never against the Muslims but 
it was for the creation of a society 
with a politico-religious purpose, to 
support the down-trodden. The tenth 
Guru sacrificed his life for that pur-
pose. This society and entity was 
created in a religious place, in a 
Gurdwara, called Anandpur Saheb. 
The PUrpOse of the society or the 
Panth which was created was to fight 
f-or the down-trodden or the suppress-
ed. There were certain ideals that 
were to be strived for. 

16.18 hrs. 

[Shri Mulchand Dube in the Chair] 

So, my submission is that we have 
got to see all aspects of the matter. 
I would certainly say that all efforts 
should be made and public opInion 
should be created to the effect that we 
should not allow religious places to 
be used for political objectives or for 
political purposes. I agree On that 
point. But I submit in all humility 
whether We are justified in recom-
mending to the Government that there 
should be a legislation to that effect. 
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As I said at the outset, it is really 
a question of different people l ~. 

together, or co-living, in the country, 
and they have all got to look to their 
interests---economic, cultural and lin-
guistic and the rest. They may con-
sider them at the mosques or at the 
Gurdwaras, and we should certainly 
create public opinion in that respect. 
If we try to unify the people in such 
a manner, it should not at all be 
necessary to go to the places of 
religious worship for any political 
purpose. But then, if a leg~lat on is 
sought to be made, and if the Gov-
ernment really intencis to formulate 
legislation of that kind, that will 
create a sort of suspIcion. That 
will give a set-back to the creation 
of public opmlon. Our approach 
should be whether we have reached 
a stage where we should have a 
legislation of this kind. I WOuld sub-
mit that situated as we are in this 
country, with all kinds of people 
living together, where we have to 
bring about unity in diversity, when 
we are in the formative stage, a 
leg~lat on of this kind would be very 
much detrimental and would create 
susplClOn. We are yet to create a 
unified public opInIon and we are in 
the formative stage. 

So far as the point of the hon. 
mover is concerned, the law definite-
ly lays down that the name of religion 
cannot be used for political .purposes, 
and elections will be invalidated if 
it is so used. There are several 
authorities in this regard. But to 
tread the other paths-economic, cul-
tural, social and educa tional-would 
be certainly dangerous. I need only 
say that in a matter of this type, 
rather the pulse of the people should 
be seen. I feel this is not the stage 
where we should have a legislation 
of this kind. Therefore, I would 
submit that the hon. mover 
shoulO withdraw his resolution. 

'lit r~ ~ ( 'ISl'l'fq) : 
'l~~',~~~;;fT~ 

~ ~ f.t;m ~ for, f;;r'1 enfu; 
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'fiT ~ m<:"6'f1"'f <f; orm ~T ~~ f<Rir 
~ 'lT romf<r<f; >it 1 l{ ;; ~ if;<.or 

S1T'<f '1ft ,!k ~ I ~ r~ r  '1ft ~ft : 

~ ~:l  ~ ~ <mi "i ~ ~ ll'fr ~ Il' 

I~ ~ T fl~ ~ f'l; -.;Rer if; ~
<m 5fM 'R ~r  If"iifr<'!it it; mr 
~ ~ if; ;rtf ~ m~ ~  

m;;rr<.u if; ~ ~ ~ ~~ 1fI0lflJT 
~ ~ ;;rr "D ~ ~ f'f-m it; f.ri!;<r ~ 
~I 

~ R'f ~ <tl" 'E/C'lT ~ f'l; 0fIllT 
~ f;~ t~ f;~~~ 

it ~ ~ it; lfEIlif li'Jft ;;ft' <tit ~ '1"'1' 
mn- 'fT ~ 'tI'f.t :a'« ~ lt ~ 
II{ ~ ~ 'fT fit; 0fIllT mr it ~ 
m'T~~~~~m 

~ • ~ it; f<;rQ: ~ ~ 1ftlT 
fit; ~ ~ ~ ~ ~ ;rrij f_ fit; ~ qr ~ ~ ifI1l ~ " 

use of Places of 
R.eligiau.s W OTship 
for Political 
Propaganda 

<lW ~ ifTCf q-cf.t '1"'1' it ~ ~ ~ If{ 
"lIT 1m vft fiI; 'fT1TT ~ lt ~ m 
~ mRf ~f< f ~ T ~ t 
m ~ ft;rr:I: 'Wier ~ ~ fiI; 
~ t; rt~~ lIT~~.~ 

~~lt~~' ~;;r  

~~'I 't~~~ . lfT~ I 

~~~lf m<I ~Tgm'fT 

f'" 'fT1TT ~ ~T 14tl"'d 1<1 l<ft ~ 
~ m-.r 'i{<'f OR. ~ it; ~ it <tRuro 
~~lf ~~~ ,,~ f;~ 

"" ~ it; <n~ <tit ~ ~ ~ 
vft I 0fIllT ~ if; '3"i ffi1f'( if; ;m 
f f;;; 't~~m t~~ llrof 

t;mmr~~~~ m~ 

~ W!il<: it; ~ q;;if ~ ~ I 

~~~~~f I;~~ 

'FT s:<r W!il<: 'FT ~ mur if; ft;rr:I: ~
'm'Ii if'iffi ~ 'i{<'ff ~ <w ~ 1 ~ 

1fT'l"'!>l If{ wrrqn: s:<r ~ ~ "lIT ~ 
~~f I;~~~~ :<r 
W!il<: if;"llmlI1 <tit ~ ~ 14Rf it; 
~~~<tt~ ~;;rt T~ 
~~ ~ 'I>'t ~ '<fT~ m<:m 
,.;t ~, '<I"Tt ~ it ~ ~ 
'I>'t ~ 1fT ~T it ~, ~ ~ ~ 
~' T~~~ 

~gm~ 1 ~~er~~lfI~~f I; 

~ t~<fm~~~ 

'i{<'f <w 'fT (!if ~ ~ ~ '1"'1' mw 
IJlJlf It't ~ ~ ~, <it WI"{ ~ 
~ '1"'1' Q-"lIT m <tit f1:r.t 1 ;;it fiI; 
~ ~ if; q-cf.t .~ <tit 
~~ ~'I 'I'<t T.~~ 

~ ll ITlt~~f I;~~ 

~~ :<r~~f I;~~ '~ 

m~~~~,, , 

~~~~'f T~~ 

~~~ fto f ~~ 
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731 Resolution re: FEBRUARY 17, 1961 Te ~t on of the 732-
use of Places at 

[""' lI'~ ~ fr  

iJ tm ~ ~ 1fIf ;:;ft fit; ~ 
~~ rr~ 1 l m~ '~~~~~ , 

~ ~ • fit; !X Wffif, !t¥15 

;o~~~ f;f. ' f;~~~ 

~~ t~ f;~~ 

;:;ft ~ «lfll'  «lfll' q<: ~ 

<r.fT ~ ~;;r r ~ ~ ~ m't ~ 
iIl't l'f'f ll'm ~ m<: l'f'f 'I>l ~ 5fA 
<ft~ t~ l ~~~ 
;f ffi;r if!<: If'{ qT{ ffi;r om: ~ ~ O<f 
'!lIP' ~ ~ Qlf,,@.,''l q-;.ft if; ~ 
~l'flf f~m ~ 1 ~ m 
~ ~ t;:;ft m't ~ ' f ~ ~ ~ ~f t;;:r 

m~~~~<f :IT~  

~m 'I T~ t~~~~~ 
f.I; ~ ;:;ft ~ ~ ~ ~ ~ ~ 

f~ Il't~~l l:~ ff ';f;~ 

l ' or~~ 1 ~m t<mt~ 

~<t t~~ ~ 'Ift~ 1 
~ «lfll' ~~~~  1 

~ ~m or ~ fit; <frij nm ~ ~ 
~rnrn~m~~f t; 

~~ f;~ t~~ 

«"IT ~ ~ miT 'I"f ~ ~ ~ 
' fl ;;::~~ ~ ~ ifi7 ~ 
;om <:or~ fTlf'  ~~  

fit;H 'l'f~ t<fol l:;:;ft~ 

~~~~~ f;l'fT'f ~ 

;;.:('ifi', f.tiM'vr ~ ~ ~ '1ft ~ ~ 
ll f~ t ''f  ~ "fll ~ q<: ~ 
<'PTf'!f' 1 

~T  ~ ~ f.!; om: it ~ 
~~ f;~~~ 'Ift~~ 

~n:~~~'Ift~~  

~ 'fiT 0lIT'1' ~ ~ 1 ti;;rr-r if; 
lR': ~ 'lGtT<ft ~ ~ 'fiT ~ 
~ 'I"fT ~ 1 q;r ~ om: it 
~;;fT'f T~~m~~ 

Religious Worship 
for Political 
Propaganda 

'fiT ~ f~ ~ ~ 'lfm if; mm: q<: 
~ \Ih: ~ if; 'CITIm: q<: ~ ~ 

'lfm~ ~ <tit ~~~f~ 
,qr ~ !1ft 4"' ~ ~ it ~ 
<ft~~~~ lfT 1 ~m~ 

~~ f;~~ll 'm 

~ ~ ~T .r.r ~ ~~ if; ~ 
~ it ~ ~ f.!; 'lfm 'fiT m ~ 

~m~ ~ ~ ~ 1 'Ilmf iffif 

m ~ ,qr fit; q'q <tit ~ if; r.ro: ~ 
~~'I fT~~ I ;r. . ~ 

l'fImm fit; ~ ~ 'fiT l ~ i11frf 
~~~~~;:;ftf t;  

~ if; ~< 'f ' vf ;;.:('ifi'T ~~ if!fT'1' 
~~ f;~ f~~  

~ ff f t ~~~ ~~ 
1f fit; ~ ~ ~ 'I>l '1ft w ~ 
'fiT l'fII".for ~ ~ ~  'flIT ~ ~ Gt"R-

'fiT'U ~ tfit; ~ ~ mr '1ft w ~ 
ifiT ~ 'fi'( ~ ~ r;fn: ~ ~ ~ 

tf fit; ~;:;ft f'fi' ~ 'fiT ~ 
m ~ ~ w ~ ~ ~ ; 'lf 'f  

'CITIm: q<: fm ~ ~ 'fiT ~ 

~T;;rrlf 1 ~~~~'f 'Tt'~ 

~ ~ ~~~m'f T 

~ ~ ~ m ~ it ~<f~ 
if; ~ ~ "1ft fu<; ;;rm ifi<m ~ ~ om 
~ ~ q'GtT<ft ~ ~ it; fu1:!: 
mor ~ '1ft lfliT 1 If{f ~ it; 
lR': ~ oqe"IT 'Eli\' f.!; ~ ~ 
~l ~~~~m flf~ 

~ ~ if; fmt 1 Gt'if <mi if ~ 
Gt'ifTiI' cr.r<r ~ lfliT m ~ ~ fit; 
~ ~ 'flIT rn ~ 'lTl'f li!f.t <ff.I' 
'f T~~~ ~~ ~ 

~ if ~ m 'fliff.I; ~ ~ 
f'f ''f 'Tt''f ' 'lf~~m~~ ~~T 

<:f.;r ~ ~ : ij-fu<; ~ ,I q'GtT<ft 

~~~ fom~~~ 



'fiT f.!;Q;rr ~ ~ '11ll ~~ '11: it 
fq@¥'Ii ~ ;;n;rr ~ I in:T 
m~~t:f t;mr~'I :~ 

~ liT ~~ ~ m f,;rnif .,f ~ 
~ fit; ~~ q'fi ~ ~ Ai ~ tnt 
~ f~~~ f ~flI; 

~ ~ m ~mf.;:r~~ 

~ "I'l6llIfh,'tI ~ 'tim, ~ ~ 
~ f ~ iFf f.t;;(f ~ ~ 

iti' ~ tr.I'O ~ ~ t 'Ii! ~ 
~~~~m~ I  

~'I : <t;~~ I ~~ 

ft ~ f~m~~~ 

mR1 ~ if\T.t 'liT ~ m, m 
~f ~ ~~ f 

~ ~ ~ '!it ~ ;;jof.t ill ~ if 
~~~~I ~~f' ff 

~ if 'fi"<: 1iI' 'SI"'l'R <j;[ f"q<:1a fHid 

<kl <j;[ OfraT ~, aT ~~ mlf if ' t~ 

~'f ~or.n >;fT<m<j; ~, ~ ~ if,>;[ 

OfT ~ : ~'l'  <j;T ~ .na 'I<IT ~T ~ f<j; 

' f r<f~ it "" If'l'R <j;T ~ .;f ~  f<j; 

~f ;:r il11:t'li f~.lf<:r~ ~' ~ <j;T """f 
llR<: il1 !jfll;f ~ 'liT ~ m~ ;o~ 
~ l: ~ m 'f~ <j;T ~T 
it 'l<'IT lflIT ; ~ I' il1 '~ra 'I;fTUf a'li 

<RTif qq;tilG '3'<f 'liT ~T ~~ ~l  
~ I ~ If ~ ' 'f ;.r qlt <'I'm il1 ~ f 

'~~ q''tt m1!f ~ il1 ~ if'f 
;;'TIi, m ~ f.r~ ~ M; tmr"l<m ~'I  

'i'f ~ f~ il1;:r;;r." if m'ff tWrr 
~ '{o/fT if; m f.pflf ~ ~, . 

~ f roifY 'liT lfFr if;<r.r ~r 1 '1>1 
' :~;; ~ f<'fii ~r ~ f ~f~'  ' ''''' ~,f,,' ' 

I~T I T tft 'I ~ <iT ~ <j;T OfRfi ~, 

f3r'l it lfl~ ~'l'  'lfR ~ Tlf ~, 

il1 f~ f f~ "rr<'IT;;mI'r ~ m{ ~ <j;[ 
;ftfu OR ~.,r '1ft ;;mft ~ I ~ ~ 
lI''l'R <j;t lf~ 'I <I ~ fIf~  1 i!1t ""'-

Religious Worship 
for Political 
Proplll14nda 

<::tiflU it;f 'fi"<: 'liT ;;rrcr[ ~, 'flIT!l,l1 

<ii <reT 'i1!:T ~ for. F' ~ f <it f~ il1 

'f~ f  };iift if; <:ffl1 'f OfT lf~'  s'q'f , 
~;:r ~ f~ '1<: <;f.rn il1:7i'1( ~ 

f'lilfT lflfT 'lfR 'rW,t il1 a;n: ~ ~ 'If'~ 

'fT~ <j;[ ;;rTcr# ~~ 'If' !!" 'Ii) 
miil ~r M; ~rrt; lT~~ If'l ~ 'liT ~ 
'fiW ~ l'f<!t ,.". ~T ~ ,  . 

~~ ;f~ il1 'L'i ~' <'f  'ffRT 

l'rof~, Oflfil Ofrril 'Pl' 'fi"<: 'I ~ ~ 

~~ ~ f'li ~ mU ifTcI'i '!it 1iIR it ~ f'lilfT 
;;JTlf'lr, ~~. ~ ofTlfT <j;T ~~ f 'Ii<:iiT 

~r~t, fT~~~for.~rt~~ 

'liT 'ITfl!;rnr;r ~ ;:r~'f ~, f~ ",,'Of-

'firu Of<!T f'li ~ iflcr ~ 'lf ~ '1<: 'li<!t 
orr rt~, ~ 'Ii ifTCf ~ 'fi"<: :r~ ifSf 

tm'i'q. g-m f'li ·jifr '!1CT il1 ~kT ~ 
iI"l'<1 il1 <:"'f'Fior ~; : it <; ~ ~ 

~lf >;flft '~ ifiJ:1 fif ;f'l~ iftfT ~a lf t~ 

~ ~ r  l?:T Ofm-, lIT 'lfq-'f '3"I'ITff it 
~ ~T .n-if, 'iT '~  qilif ~lI 

<rnf il1 f'iit :flfR ' T~t g ~ qr f~;.r q'"IT'l 
it ~~ 'fi"<:,.".q: , lr(t ~~ if ~  'q'fCfT 

fit; ~ 'I ~l : r~ >Tr il1 ~I~'r<: l?:R 'lfR 
'ITfl!;rnr;rt 'liM 'lif 'If[11'l'f it 'f ~  

~ f<j;6 ~l : it f'lilfT' ;;Jtn: 1:tif m 
m lim:< Oft ~ ~ M; ' Tf f~ il1 
~ ~;:r If'l'R 'liT f 't~ ;:r~ Of\rT ~ , 
f' ;~ 'ITfl!;rnr;rt 'liH ~ f  ,'~' 'liT 

<m:urrlf ~I f ~t '1T 7 

~~ ~lf ' ~ ~ ' ~ l:l;;r 'liT 

~ ~~ ~ f W Vl'1, a'T ~ 
'ffiI' it 'SI"<:t'f iit-t i!1t ftVfrn ~ g~ 
1ft, ,,~ 'ii'F ~.,.  'r; 'lb4' <\1 <it ~ 

~  ~'fT q'ift Vl'[ for. oft<f; 1iI'11, It ~ f'l  

~~ ~ f'l ~t I'<: ~. 'lit 'Q"1"fcr ;;'i!:T <it 
OfTlfm , ~f'f<; Of<f ~;:r oft'Ii <:fifl ~ 

'f' fIlI~  ~ 'fi"<: I!;if OfT if<l: ' I <: ~' g\iT 

VfT furo ~ il1 fuit ~ ~f ;:r iff 
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[lift ~ ~  

offil!Jf 'R:"r 'f~r I ;all it ~ if; 
fG<C:r 'f ~ m ~f<;m if; iff"" 9iIW-
~ 'fi"T ~ lf f \!r.rr 'm I :l' n~ 

~ iffcr<i' >;fR 'WR ;~ 'Tq I (Ill'flf 

l'I'~'f  qft q-fr >ft, i1f'f."i1 ~ '11: ~T 
~ ~~~t~~ll'f 
'R: ~r I!ff I f~ '3"l'I' 'fi"f ' ~  

it 51' hr ~ 'li"l.: l'I"fi"(fr iff I ~l'I' ~ in:r 
>;fnrif,"lf <nl: i1Ql ~ f'F '3"i1 Gf<;;r >p:r:u 
I:It ~ ..m lfI ~;ff <it 'l.:&n ;r 

<it 'lfT'1 I iTt ~ 'Ii"T ~ 'r< f l'I'f "lft"1lT 
it ~ >;fi1;lf,"I1" <nl: ~ f'fi" ";3'., 'Ii"T 5I'ifT'T 
~,  '1ft .r<:1lT ~ >;f'h ~.l  51''1'1<: 'fi"r 

' ;f~ ~;fr<r, ~ r f ' m~  if; 

fuq i1 rn Rm;;n-q I >;f[Of <r~ ~Tar 

~ f'fi" ~l;; l.:  it ~  'P: q';;rnft ~~ 'Ii"T 
~ 'ifOi'rm ;;riCTT ~ m<: ~~ 
";3'i'j 'FT 'qC<:OOU it 3I'ro ;;Q:l >r<: l'I"fi"crf I 
'fi"0i' <nl: Q:T l'I''Ii"CfT ~ f'F fff;; ~  it ~l'I' ~ 
if; ~~ f'n ,  if; ~ r f mo~T .f 

"l<'ITT ;;rrii' >;fR s:cfr 5I''FC<: f>rl.:'ifl'ifn 

it ii;it 'fi.;il<;f.,r 'f.l ~;r'ff  fif.1fi "'i1 I 
<IT '!'IT t'(r1 ft f~ it <rQ: 'T'l".rfie: ~~ 

'fir f, .'~ ' ~ t;g '!l1.i[. '1'<: ll:i'< '1{ ~ 
~ 'l t' :~l 'r ? T't;'>f r~ 'F"i ;rif;ffie: 

'lir ftify,r Q:m'r? S:l'I' f.-,ij' '!fro; ~<r 

~ f'I; :~ \1'0.;. ' ~ ~TI if; :gf1f ' ~ f '3011TT 

;;rim 'q,f(:l ~f:rf' 'TI  f"flIT ;;rr.,r ' f~l I 

:~ yqif<r it il"u .. ;;r f., f~ <nl: 1fr 
~ f'I; 'Tif;ffie: 'PT ~ 'f q -ttr;<r1 

'1fT ~ rr <ir ~ ' ~r "l'rf\?:q I 
'Tif;fitc: 'lif 'q"R ~ 'fi"W ~~ 5I''Frl.: 
'lir 'f.~ crT ... ~ m ;;n-ij', r r;r ~. <it 

Gf<;;rcrr it filiifT 5I''li"Tl: i'1 orr"i 'frq, 
7f1 ; '~ 'fi"T ll:rf.i qft I ~f'l;., ; ' ' 'fi"T 

qfq;rcrr <ii ~ ma- ~  l1f ii;it 
'l'T ";3'o,l;;n-ii' f'f.~  'PT >;f1f"<i<:i 'li"TliT 

if; fuif 5I'!'Ii'f 'I f'lilIT ;;rrq-I '>;fI'f 

<it '1"<r[ ~ f'f. ifrir<r >;fr( q;;rr;r ~ if; 

use of Places of 
Religious Worship 
for Political 
Propaganda 

'frl'l'q';;rr;r if;'U'¥Tt fulfiii ~ >;f1<fG'f-
'PI' ~lf >;fR if'fflOlT f~ fr. , ~n't 'J,iTT 

if; ~ ~, f~ '11: afo>r<: ~r rm:1 ~ 
~f t<'f l "l<'ff <:rt t, ";3'lJ '11: I'f~fl 

01"Im G\'N I f~ ll:lf m ~ Ai' 
~ iff ~ tr ~ mur 01\', 
~~'ff re' ~~; f , 
~lIl~~~f'f ~,.,' ' 
~ !fiT;r;nlf ~ 'fi"T ~ '>;f!Af 

tr~, ~ iil'f !fiT ~ ~ ~ lit 
~~ t~~~;;rrm 

t, ~ ,!r.rn ~ lit ~l  3I"Ii"T<: ~ ~ 

~ ~ 'l'fq;r ~ QT ~ ~., 

;:; Tftm~~~~ if; -smr 
'Ifcr.f 1lTCAT ~ i I ~ ~ 
<'!'tTl <ft';;rnft' fit; if ~ '.!R': ~ ~rttm 
~ ~ f T ~ ~ ..m, ~ qr-r 
;;rif ~ ~ ~ f.f If ifffl 'R: l:ll:T ~, 
~ m.rr ~ it ~ fWcr 'fi<1 ~ fit; 
~  ~ it afo ~ ~f : 
~., if; ~~ ~ ~rtt ~ I 

~ ~ ~ if lin:! ";3"i"1it ~ 
f.t;lrr orrm ~ ~ ~ f< II f ~  

;r;:ril' ~T f ~  ~ I ~ ; f it 
~ ~  ~ ~tf<t ~ I 

' :~~ ~ QTm ~ f'fi" ~ fWcr 
if; ~ if qq.fik 'f.'T <mrr if; mI!f 
f.ruil1" ~ 'T ~. ~ ,,~ 1m!: ~ 
~ ~ f'P ~ ~ <it 'If<r;rcrr 

<it ~ ffT ttT I ~ *f\" ~ it 1f ~ 
~ fit; lift ~ ill' 'SffifTif 'f.'T ~l: 
~ f<;r!rr ;;r11l I ~ qm ~ fit; ~ 

'SffifTif!fiT ~ 'R:'f it ";30l<it ~ 'fin 
m-rrr ~ ~, ~ ~ <r'fi" 'lffifTif 
'lit ~ 1lTCAT 'fi"T ~ ~, ~ orw ~'  
li' U!ffi U'f.T ~, 1f ~ ffilTIl ~ ~ 
~ trrn· ~ ~ AAor 'R:rrT ~ 
~ r", ~l  orR if WIT if; mI!f ~ ~ 
~ '101"I1"T G\'TIf I  . 



737 Resolution re: MAGHA 28, 1882 (SAKA) Prevention of the 738. 

11ft f~ l  ~ : ~ l T

qfu ~, 1l ~ ~ ~ ~lf ... om:'f 

iF ft'fli ~ Qm ~, ~ 1l ~T ~ 
~~~~~ 'f ~ 

<iT-cfN *" ;;it ~ ~, :a~ <' ' ' 

~ ~~ if 'SffiIlC!"I'i ~ '!iT fio<: ~ 
~om:<rT~I~~~~~ 

~ ~ ~~ ~  ~ ft'fli 
~~~~~,~~ t 

~ If(f ' ~ ~t ~~a ~ m<: WR ~ 
mffilf ~ *" \I@:Sll;lf'l¥ ~ 
~~<:flff l <:!iRT ' ~~, m~ ~ 

t~~f~ t l 't~~ 

~ ~ I f;r'l" m ~:'llf lll if ~ ~ 
f.r;m-if gm, m-r-A' ~ ~ ~  

'lit ~ q;f' ('1'1> ¥ ~ fI'~ ~, ~ 

QfR it <:@ om: ~ ~ ~ '!iT 
~ 'lit ~ ~, ;;it <.$ tt¥m 
'fiT ~ ~r ~, ~'f l'f ro~ ~ 

~T~lm ~~ <n: ~ l<:r<m  ~ 

~ 9;11<: ~' T li fin<. ~ ~ ' I ;,f'l 'I ~ 

' 'r f,~ 'fiT <; ~ ~aT ~ I 

~ ~  ~,~ <'T~ 'fiT 

f..-.rtur f'l>'I1 ~ I ~~ ~ mzr 
ltl[ ~ f", <To;.i,fu m<. fI'~ 'lit o;rwr 
~ flT <:@T orRT ~ I ::;ft <: ~;f f  

'!iT 'J1'SIGl'T *" m"I" ~~~ ~, 1fT ' I' I~ 

<it <:1O'I';ffu ~ fl'1¥f ~~ ;¢r ~, if 
~;~ If ~ I' ~f f<I;m If; f ~ 

it m n~ ~ ;¢r ~, fin<. 'fI~ ~ fI'm[-
~I~~f'f 'l'f~r~ , 

~. if ~ ~ ~ ~ SffilT'f 

'ffi1' '~ I ~ ~ f;ftf  m<. ' ~lf 

'lit fI!<;rr;r ~ m ~ ~ it <.~ ~ I 
WR ~~'T 00 ~ ;;rr ~, aT ~ if 
ffi.Sji;lf'l'l>dl m ~ fu<: :aoriMt ~ 
~~~~~<:lT~ 

~ ~. ~ Wf;c l1I'?T ~ ~ , 

~~~lf T f,T~ 

we of Places of 
Religious Worship 

for Political 
Propaganda 

fi!;ln" ~ I f.t;it ~ ~~lf 'lit ~T 
t: ~ "l ~~ ~ ~ ~ ;rt, 
~ ~ if ~ '¥f'I' ~, ~ 
~~~ ~~Tm~ 

~~ I ~~f tl;~ t,~ 

it, ~ 1fT m;;nm: it Gflom: 
~~ ~ '1ft 'flfT ~T ~ ? 
~~g ~ ,fT~~~ 

'f~~~~~~  

~arre; n~I~~ ~ 

~~~~~~<t ~  ~ 

'!m'f If ~ ;;it "1ft ~ ~ ~ m 
~,~~~~~~~~,~ f 

~ ~ '1ft qfu 'lit ~ ~ 'lit 
~~~~~~I ~, 

~ t~~,~ t~om: ~ 

~ om:'f it ~ ~ '3(q"f ~ff T ~, 

m<r <iT 9ifR « ~ ~ '!iT;flfu ""eft 
~ ~, ~ ~ ifTlRl if, aT :a~~ 
~ ~T ~~ fl ~ I ~ ~ it 
~ T ~ ,,~ t 'fiaif m- ' 'T~, ~

mt ~ ~ 'Pf'!i < ~ ~ f.!lltur 'fi'l 
<: '~ 'Iffi ~~ ~ 
~ ~rm:, m"fTerU 'lit m(l '!it ~ 
'!iT ~. om:'t" ~ ~ 'f'lTl:lT ~ ~ 
fio<: '3'fI''Iit mrf'li<lT ~ ~ ~ 

~ t~ ;;I;ftf ;;f, 'lfClF'lf'lrtl f l~ 

'31"," 'f T~.~, n;' T,,~ '1@ f~ 

fI"f<iT I ~ <ri ~ ~ f ~'  ~ .. 

11ft ~ 'f ~Tl <: ~ fmIT-
, f l' ~~ ;;nfulrt) : ~' o ~o 

~o '!iT 111kiT. ~ it iIT ~ ~ I 

~ ~~~I t ; m<: 0 ~o  ~o 
~~~~~~~ ifu 
f.r f~ ~ f'" WT<. ~ ~ aT ~ <iT <r.Td" 
~~~~< T; ~ rT~ 

~ ;;r;r 1l ~ ~ 'fiT ' ~ ",'-('IT ~ 

aT m<:o TRIo ~o ~ m <m'IT <t@ 

~ I lfl1<: ~ ~ fT<l~ ~ if 
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~ <n~ lft  

~~~~~~r..T~f' '~~ 
''I T~~~~,~~~~l m 

12: ~ ~m ~ ~ fffir ~ ~ ~~ 
~, ~ ~ fI f ~ ~ ~ «'''st«,F'I'fl 
m<if ~ ~;m n IRa-~ I ~ ~~ 
<tt <mf ~a ~ ~ «Of ~ ffi1iT ""'" 
~' ~~m Ilf ;rn r~ 

f.I; ~~ ~ ~ m:"Ift ~''' t ,f I'''<'  

,A;(. ~ 'I'I'f .~ ~ m.: lI~ ~ CIlfi' ~ 

·flWft ;;r.r CIlfi' f.!i ~ W flj .. st«,F'Iifi<'ir 
~ ~ it 'fi"lft Of ~ rT ~ mll 

~~~~ I ~ Ift f~, 

'';I;~ 'liT ~ "1ft ~  ~, :I~ ,  qq;fi 

~ .,FctF .. F'Ilii lfill ~ i!fT 
~ :~~~I 

o;pn '~ <m ~ f", Wf'fTf<'1'fi" 
'ffufqN<tf i!fT 'lf~ 'flIT ~T, f~ 

~ ;;rrq; f", ~ <Ff;ftf.:rj; 'ffcrfqf'f ~ 

m<: f'liit ~ ;;rrq; f'" ~ ~  ~ I mr 
f~~f , ~~~~ f.t 

'f 'f~t ~ fi1'<!; f'fll'll" iRT 'ci ~ f!f; 
<f ' ~;ftf<f if m<T ~ ~ ~ ~ I 

~ 'ffun?n-'!iT ~ ~ ~ 
m ~ o;mfT ~ I oru;n: "'T ifi1{ 'fi'f. 
~ wn: Wf;ftf.:rj; <rfum if m<T 
m ~ m ~ ~ 'l11<r'fT ~ ~ m<: 
wn: ifi1{ 'fm-itfT "'T ....w.n{ t '1T m 
~tn:~o~~~~~~, 

~ ~ if ~ i!fT 'DlI" <fi ~ 
~~m<: ; '~~~ 

iI"I'T{ ~ 'J"f(lT ~ f~ ~ mIT 
W<f <tiT, ~ <r.r.ftf<'1'fi" "fIl'<r ~ 
<tiT ~ mflr<;r rngl:!; ~ f;~
f(% m<: 'frtlrifi '; ~ tn: flRiT 
~~ 'fiT ' f~ 'f "flT I 

~ fwr ~ ~ f", ~~ 5ffiIT'f 
I T~' .fr~~~ ~f I ~. 

;fifuifi <rfuf'lN<tf '!iT ~ ~ ~T 

~ ~ 'flfi:r<!; ~ it ~<f 

~ ~~, W """ <tiT f I'~ rn 
~f lf~m~~ I f~ f; f'f 

it it 'fT~T ~ ~ Qlf ~ ~ ~ fif; 
~~<m~f '~~~~Tf  

if; If~ 'f ~ ~mf~~f< l  

m ifil'1:f ~ ~, ~ 'lfurf!fT 
'flIT~, ~ mN 'flIT ~t, if ~ ~ 
~ ~ m ~, ~ tn: f11'Of ;fo ~ 
~~~m m~ Imr 
~ ~ ~ ~~ I:!;ifim ~ ;;IT ~ 

~, ifi1{ * ' ~ '3'm ~ ~ ~ 
~  ~ ~ ~ ~ ~ liifi?: f"l1'J' 
f"l1'J' ~ iT ~r ~ I mr f~ ~ 
f ,~fm ~ 'T~  .. t' r'l~, tl 

<tiT ~ 'f 'Iii:, 'fT~ ~ ifilf ~~T 
~ '!iT ~T m~ 'fT~ ~ l ,,~ ~ 

'!iT I ;;it f'fll'll" GRit ~ ~ ~ for:!; 

~ ~ ~ ~ I lf1l"<: 00 <m ~ f",'!'''fTif 
if ~ it ,!f"f« ~  ~ ~ ~, 

lf1l"<: ~~ if; ~ ~ ff.~~ lj-

,!f"f« ' f<f~ ~ 'J"f(lT ~ I wn: f'fll'll" 
;f.t g'\1; ~ m ~T if; ~ ~ ~ ~  

'fT~ I o;M ~ if ~ W{r>f 
ff.~ it m tn: ~T f  <'I1TT ~T TT{ '.1"1 

;;r.r f.!i ~ <:lifi 'I~f 'fiT ~ 
'flIT~~~~ fl't~ 

f;f< l ~~~~' ~m T 
.rr <r{ ~, ~~ -q' ro'T(f ifiW R' I -q 
~~ <mf 'fiT m'f ~ ifiW f", ~ 
~ if; iff.ci it ~ <rfuf1.fmt 
~ .r'~~~f~T<t T' T  

~ '!iT W-<m:lIT rn 'fiT '; f~ 

~ \1:f;n-'fTf~, m 'fT% <f , ~I~ \1:T, 
~ ifTli ~~ ff'~ \1:1 liT ~~ 'Pi 
~ \1:1 I W ~.,. if \l:i't "'rm 
ct"<fT ifiORm '!iT;fifu ~ "'T ~~l 
~ I WI<: \lfr<f.t " ~ 'fTfu ;f.l 'lit ~r 
m ' ~ ~lr'l'f  ~ ~rm rn 



Resolution re: MAGHA 28, 1882 (SAKAl Prevention.of the 742 
use of Places of • 
Religious Worship 

'FT ~  Rc;r ""'T 'lft ~~ ~~r ~ I 
~~~ ~T~ f~m~ 

~, mofTf<f 'Pl ~ ij-WI<r 'l1l:f 
<:~ T, ,.-'1 ~ if ~ '1fT "I1'fCAT 
'fl 'li1'f" ~ ~ if ~ ~ m aT 
~ ~ ~ 'Ii'<: f'F ~ ;;ffIT<f f.f;<n-
GIl\t !fITt ~ ~ ~ f.i'Ii<'I' 
~~ ~~~f' f~ 

'!iTs f<r<'f ~ om: if ~ f'RAT ~ 
f'FllT lflIT ~ ? f~ '!iTs f<r<'f aT ~ 
lflIT 11lT<: f~ '!iTs f<r<'f ~T ~ ~ 
<AT ~ I l ;~m if ,!ftoffi m 'I1I:f 
'Ii'<: ~T ~, m<f ~ lff.~T if 'Ii'<: 
~ ~ I l!furif if 'Al'f ;iftcf.r ~ 
f~ '!m'f ~ ;;rr m i, f~T f~
~ fm:;;rr..n if oR; 'F<: U"CTl1 !%CIT 
'fl ~~~ rn ~ ~ qs<i"f';" ~T 
~ ; n: '~ f ~ 'Pl o;rr;;r ~ 
f.f;<n-;;mIT ~ I WR ...., «m 'Pl lPl 
o;rr;;r * ~ ~ T aT ~T ~'fflT 
;q'\1: ~T ~ rer 'FT <:m ~ ~ 
~I 

If ~ ~ ~ f'F ~ >mIT'f ~ 
~ ~ ~' r~T <:' m ;;rr ~ ~ 

'!Ii<: 1:%  1:% ~ 'FT ~ rer 'Pllll'if 
o;rr;;r 'ffTcfT ~T ;;rr ~ ~ I WR cf 
~ ~ f'F ~ 'fl l ;~<;lf'l'l <:l  if 

~~ ~ ~ '<flf~ ar ~ >mIT'f 'FT 
;o'l'fit m;; 'fi<:ifT '<flf~ 'IVfT ~ 

~ f'l; ~ ~Tl  !%CIT 'FT <m1 aT 
'Ii'<: m ~ 11lT<: ~ f.mur ~ f<:!1l: 
~ 'l1l:f ;ror ~~ ~ I 

'ii'to ~ Y.r'l: ~  : ~ 
~, ~ ~ ;;@ f'l; >.fi ~ ;;IT 
'lit ~ ~ 1f>1 1m rn if 'flIT ;im ~, 
~ m ~ if 'IiTm 'IiTm m ~ lIT 

~~,l ~~~~  

119-4 (Ai) L8-g 

for Political 
Propaganda 

I5#T <fc <fo f~ ' ~ ~ : 

~~I 

,",,0 <:1I[q'r.: ffi{ : WR ~ ~ 
~' l~~m<'r~ T~ 

~ ~ 'f!if crr.r;r{f m~ 'FT, 
;r f~'fl~~~~ ~ 

~~'fl~'I '<:~~~~ 

~ q<: o;rr;;r ~ <' IT~ 'lit 11'i1T 
'lit .rn:t\" ~ aT l{ ~ ~ err f'l; ~ 
~~~~~' l~~ ... 

~ F.«m:rf\lr lfI~r ~  : 
'Fif 'lit omr ~ ? 

~o ~ ~ : ;;r:mr ~ l!it 

omr ~ I ~ ~ ~ '3fTl1cIT ~ $ 
'WT<: if( If ~;;  ~ ~ $ ~ '3fffl 
~ f'l;~; ' :~ ~ ~ ~ aT l ~ 

~f'l;~~~~ ~~ 

~~, m<m~lIT~~~ 

~ ~ ~, ~ ~ !fITt ~ i!if 
~I 

if( ~ ~ it ~ <IT ~ ;q'\1: ~ 
~ nm~m f~<m ~~ I 

l{ lfT'ffiT ~ fit; ~ oil it <m1 ~ ~ 
cf ~ ;;@ ~ ;q'\1: ll· ~ ~ f'l; m;;r 
Cf'Rf 'ill if!fT ~ f'l; lPl 'lil¥ ~ I 
~ ~ '3fI1!Cf rn 'lit ~ 'lit 
$:<torr<r f <:l'~~~ 

f.n:It 'lft <IT ~ I <torr<r 'lit ll1l: ~ 
~ f'l; ~ f'il «Ii I <; I {\ ~ ~ 'fTfirIIr 
~ f'f ' ff ~,~~~al 

~ ~ ~ <it ~ ~. ~ 1fT f.ro;;r;; FT, 
~ <torr<r 'FT $ ~ ~ "fiT I ~ 
~ \iCf., ~ 'lit ~ ~ ~ fi;m";r 
~ 'lit <torr<r if ~ $ ;r;;~.rf 

~~~ f ;r;;~ t;m~ tIT 

~ &T ~ t I5IW<ti n """ '1'l t 
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.fr~  

~m~~' T~~~~ 

~~ ~~' lm~~f m 
M>(ifllq(tfI r@ lIT ~ M><'lilq(tfl 
~ 'lft ~ ~ "''liCIT ~ m<: '-fT I 

~ f'h('lilq(<:fIt 'li'(m ~ ~ 

'IT I 

rr;r~' Wf ~ t ~ 19 it ;;r;r ~ fir:mf\" 
'fIif lfiii:rn 'lft ~ 'li1: ~ if ~, <iT 
~~~'lftllra~ 

~ 'fIif <tft cr<q; ~ I ~ ~ 
~ ~ f'F ~f ~~ ~ ~ WIT 
ffi <tft v:iT ;;it M> <'Ii I q ®1 ~ 3;-;fi >ft I 

~ f'h('lilq®l ~ ~ WIT 'lft l1n:T<I' 
~~~~ m;f f~f'  ~' T 

~ ~ ifIlT, ~ '![T 

~lfrn ~ ifIlT I ~ q'JfR '![T 

~ ~ I i\'l: "T>ff 'l '~a ~ 'lfT( ~:l 

~. fl!; ~ 'Iff ~ ~ lif;r@ ? if 

~ ~ ~ ~ f'li' filWr qt;;r 
mft if q'on<f i" .;pn: 'M 'M gm 
~ ? 'M q'>rT<f i" 'If;<:"( 'lUrl'T 
~ ~'l ' fulfrnT ~ <r@ 'Jof '1f >iP: 
'3"" ~ i" ~T r if 'f'1j n - n 
~ O!ffif(f ~ <r~f w,: ·Cf 'lfP: 'fIff 

q'0fTif i" <'11m ~ ron i ;;rFl:ii" 'f~'  

fl!ilfT ifIlT <mff "l"i'm ~':r ~ff'l ' '!iT 
~ i" ~ OR: .. r~ <r~ f'F<n <r>:rr 
'-fT ? ~ ~ fin', ;;r;n:ri'f ;;rllf'f 
If><>1 '![T ll'\'ti'r f~ ;p:n I ,~ar  i 
yrr<f ~, mlf f ~ 'lft 11m fu1 
ifIlT f'F ~ m"f 'li'( U!f if .;ft<: '3'.w;f 
'ilfT 'l<i <IT? ~ 'ffif ,,~~ f'!; ~ 
~ yrr<f i 'If'GT l\:1f f«.i; cfi<r 
mi ~a it >iP: ~ 'l~mT '!'IT'f 
~ \PI" qt;;r ~a I <:~of'f ~'r *,", 

~''flfT <n[ <n 'fof'f itlIf >:iT, ffi 

~ t'RIn: ~f '1f f'li' ~ ~  'T( 

Religious Worship 
for Political 
Propaganda 

QN (l!!" 'li'( ~ ~  lm 1ifllr.T ~ 
fl!; <n[ <r"f'Ii'T ~f ~ '1f fl!; ~ 
mA ~ ~o ;;r~ I W ~~ ~ 

,," 'T( ifI'"liTraT ~ fi;f"fT< 'li'<'fT 

~<T I ~f f;.; if q]rn ~ ~ 

'1"f ~r "ITll:(fT ~ f'F 'ilfT ~ ~ 
'![T ~r; f ftrrr <r@ '-IT? >.fr ~rfT 

'r "f<i'r'1W '!lTltr;mor 11R<: *'" 
~,.~ ~f ~, l{' '3',,« ~ ITll: fT~ 

f'li' rn m<rr;mor 11R< ~ ~ 
<n[ r; "rl'Al[ ' ~  "f<'IT ;;it ~ ~ 

B" ([Of"IT(f<f; '-IT >iP: f;r~  'Tf~ '3"" 

m",zfi '![T ~ '-IT ;;it q>r,<:ii it 
f.vF·if ~  q';;rr<r i ~''  ' '~ 

>iP: '3'1" m~ ;f ;;ft ' ~ ~ 'M 

~;;;'  'fili,<f 'T( ~l f f'li'l ... 

I3(f Sf ,;rom "n'JiT : ~'  

'f fl ~ <tft ~ erro '![T i\:f f'fcreT 
f'f>'H ;p:n '-IT ;;ft milT it "l'iiF'l (<If,ft 

''If 'i'iif'li' ~ f<f ~ r; ~<: '  Sf.., 

'-IT I 

"io ~~ ~ : ~,fT orf 'lft 
~;<lf,  'li'<if '![T l'Ii'li'r '1"@ flrm '-fT, 
~ flf~ TT m ~ i'B" ~l  'l '~'  

;:r~ ,!ir 11"111 <r~, ~  '3'" m~ 

'r, f::;r.,-if ll:m~ r;<m Sfif", fulf l(;u 
'1"[ :it, 1'1;;'q( ;<I'tf~ 'T( ~;r<lf f ~ 

f'li'l, ~ '3'<l'PT ~  'li1:'t q-r.r.:r I 
~f'l '., ~,~ m full: ;{, ~ f'li' 
~,fT orf i" r;r f '~, ~ 'f T~<f 

'T( ~l f fil;<1: .:r, f~l f;;r JlR< 

'li'T ~a  f'l>'lfT, >iP: i('f( ~~ 
l;fTll:<r i" 11'rN1it ;f 'l~ T  'll€r mfl1'li' 
l;'1T11 '!it .~;;r fl!ilfT <iT ~T m 
;f 'Iff%".:(f;;r l ~ 'lit'1"f i(qf<r;;r 

fl!ilfT I ~  ~ T< f lfif ~ fl!; ~ 
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~o ~o 1:1;90 ,n~ ' ~ f 'f'i'lIT 

~<'fr ~ ~ ; m f~, ~'I t 

~~ ft;rii ;;r~ ~~ ~ T ~ I 

.q ~ t ~ '~ of; ' ~ 

~~~ ~~ ' ~ 

g ~ I -;om '~ ~ ~~,m f 

m;;r it ~  ,,'f\1 ~ ~ ¥ <mr 

'l;1Rfl:r:1l ~ ~ ~ 'iii<: 'I <:; firm 
CI"Tm ~ nmfi;r<;if 'PT ~ G!"'f 
'fllT 'iii<: ~ ~ g-;qr, ~ rlf 
qr<'ff *' ~ 3i'R '301" >;fh: ;mit 

m"fm '1ft ~ "8'1 ~ <:~ I 

G:) q'<T'tcff<:f moo ~ ~ ; ~m 

f<:~  'I»;;ft <:'ffl"T<: ~ ~ ~ Pl;fir 

,,) ~~ f~ ~ fuif ~ r ;~'I f 

~ ~I '~ ;l fl :~ ~ 

~~ 5f"i::m 'lit if<:'fm 'l>r <I1:'ii;;rR 
'PT ~ ~<T'I  RIfT I ~ !flI <mr 
~ ~ f'l> ~ '~ ~ ' l ~ 'fITifB" 
~ ~ 'lITifq cm:1 11;;'f'!:crr ~ 

B"N "f<'f ~r >ft, '~ ~ r mit 
~ 'illIT, '~ ~ ~ ~ mn if 
'i<rnr '1ft <l<n<m:~;ft ~r, ~ 

fum 'lit ; ~ fa'r'l ~ 'iii<: 
f;nr<f\" ~ crrU 'lit ,,'/CI1fIT ~lfT I 

a;q moff if; ~ ~ 'lit ~ f'l>1fT, 
~lll ft~~~~~ 
~ if; ~ 'I>+ft mffi ;;ft ~ if 
m ~ cit 'I>+ft ~ ~ if; m>ft 
lfG."R if m ~ I  • ~o ~ 

~'Ift,' ' f~'I t;;ft~ 

'Ift~ f;f <f..m~~~,;;ft 

~~~'Ift~ f;f l 

m t~ ~ ,~  lf~ 

f.;ri)f 'PT wr 'ITffi" ~, If' ;;r<r 'f¥TT tIT 
lIT n lfT ~  m<'f~ o:f;;r[<l' if; wa:<: 

~~ ~~'f 'tIT~ f~ 
~ ;;mIT ~, rn m;;r ¢;rrGr if; WG;<:, 

use of Places of 
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~ f.;riir'lft <mr 'f@' ~, ~ 
f.;ri)f if +ft, rn;;ft 'flIT 'l'~ f.i.rr ~ 
~~ ft, ~~m~'f ' ~, ~ 

itm ~ 'PT +ft ~ ~'T t, ~ 
~'l'~;;mIT~  ~~ 

;;ft ~' ' f f; ~ ~ ¢;nor f;~ 

~ ~ t,~~ t, 

~~ Tf'f;l:rr I 

~ Sfi.'rn t r~ : On a point 
of order ~ ;;ft, 'lTfliT 'PT ~ 

~ t~~~~~,lll 

'i'tU ~ if 'f@' mar I mtlT cit fifmr 
~ t~ ~ ~~I ~ 
¢;nor if; ~ if; fu<f ~ ~ 'I>'T 11>1( 

;jhr ~ ~Tff ' cit ~ <rrcr >ft I 

.. ~ fa~: lll~~ 

m'li mi<: ~'T ~ I 

Mr. Chairman: There is no point 
of order, The hon, Member may pro-
ceed, 

.. ~~:~~, 

m'l' ~ ~ ~ If' +ft GI'Rm' ~ fit; 

~ f; ;n:mtlT f;'l'T f' ~ 

; ' Trn~~~ ft I ~ 

if; m +ft If' GI'Rm' ~ ~ III iIm ~ 
~ I 'l;f'f ;;r<: I~ <rrcr ~ ~ cit mW;;ft 

'I t~:~~  ~~' T~ 

tITf'l ' ' f f;a;tf<: ~<:  orft'~ 

~mft; t ~  I mW;;ft 

~ ~ ~ m;r 'f@' mr.rr:rr I ~ 
~ <rrcr it ~ ~ 'f@' ifR: ~, 
~ 'PT ~ +ft ~ 'f@' ~ 
' <:~~~~'l'<:;;ft~~ 

if; 'l'T1f 'l'<: m<: ~ if; 'l'T1f 'l'<: 'if<'T1'iT 
'fllT ~ if; 'I'm ~ 'f@'>ft I ~ 
;;rr, ;;r) ¢;nor if; 'f '~, ~ ifR: ~ 

~ m<:~~~~ ftlf <: 

~~I 



747 Resolution r€: FEBRUARY 17, 1961 Prevention of the 748 

..n~ Im~  

~ ~m ~ mm: m'1 ~<:

~' r~~ :fT~  

, o~, ffli!: ~~~f'l  

~ trfi <mT "IT ~ ~, ~ i'ro ~ 
~~I 

ft~~;rnf'f  ~ <:f~ f

~ ;;rrfcr<rt )  : m'l ~ ifr.r 
<:~ ~ I 

~ 'mf ~'fl '~  ~ : 

~'trf  ~ ~ r~ ~ 

~ I ~ n: mf1:r'Ii <:'<fAT 'Ii1 ~ 
iii' fori w:iN 'l' ~ 'liT swr ~ ~ '!'if 
I fm~~m~ :fT~~ 

ifil <mT ~a m ~ I wr<: ~ 
~~<:~~ f ~~~ 

~~'flIT ? 

~ 'I' ,f ' ~~: ~ ~ ill ~ 
mm~ I 

~o~~: m'l~~ 

~ ~ f'!i ~ swr 'f<!T ~ GTT <: 
t ~ m~ ; f'I T f'fl l'~ f~~ 

~I 

~ m'f~~'f 'l:~~f'l ~ 

~ 'Ii"t f<rn ~ n: <tGTT;r ill ~ 
~ f'Iim 'TllT I ~ 'liT ~ '1m .. 
~, ~ 'liT ~:l. r ~ lr't ~ 'Ii"t, 
~ ~< TT'f'I T~:l. r~, \;if ~ 
ifiI' f-;r;T 'liT 1!ff ~ f;;r'l' 'liT ~ ~ 
0Il1T, ~ qT;f mm ill ~ <iGTT'f 
f~~'f l~~~ ~ ~ 

~ ~ ~ W<: lfRU 'Ii"t 
~ ~ <mIT ill ~ WIT, ;;ft 
f.!; ~ ~~ Il~ 
~ ill 'fiTliT if "I'lT ~ ~ I WI'<: 

use of Places of 
Religious Worship 
for Political 
Propaganda 

~ ~~~~f' ;~'I T 

'flIT 'IffiIT ~ ciT 4' ~ ~ ~ f.!; 
~ 'liT <ftcrT 'IffiIT ~ m< 4" ~  ~ 

~f'l ~~'I T~ ~ 

'fiTliT if f'fi1:fT GTTlf Cfl'f'l; '3'« n: ~ 
<1m ~'l'~  I 

w Il~ ~m~ f.:rr~ 

~ f.!; ~ ~ ~ 'I f~ ~~
[rU 'Ii"t ~ ~ '1ft >;fh: w mffi 
>iff ~ 'IiW, 4" \;if ~ ~ m'i'r ~ ~ 
f~ ~ m if, ll'~ \;if ~ 'I ~ f<rUeT 
~ ~n: 4';;n;mr ~~ f'!i f;;m ~ ~ rfGTT;r 
Il~~ ~~,' '  ~ 

~ ~ ~ ~  ~ .r I rfGTT;r 
ill f<'fll'~ ~'I  ~ '1ft <mT~, W<: l.irrn 
cP<: n: ;;ft ~ ~ ifl'if'fi ~ 'Ii"t ~ 
~, W<: ~ ~m f'Iim, \Vf ill fu<i ciT 
~m~'Ift<mT~, ~~~~ 

~~;;ft~ ~~'I t ~ 

~, ~lf 'I ~f' :fT, ciT 
\Vf ill fort m ~ ~ '1ft <mT ~ I 

~ ~ rf ll' ~'I  <mT ~ ~ 

m~~~  ~ ~~ 

irU m>t.rr ~ f'li ~ 'fil"¥ 0f'i!T!f, <!W ~ 
m ~ ~ ~ f'!i ;;ft <'fIlf ~ 'Ii"t 
lll. r~~ft:r ~'I <: Il '~ 

f 't~~~, ;;ft~'I T 

~ I'l'T,f m~ Il~ 

~ 'TllT f'!i rfGTT;r ~~, ~ ~ 
~~, trfi ~ ~ m<: ~ <t;rTir 
~, '3'« 'liT ~ 'l' 'fi'l: iIl;;ft rfGTT;r 

'Ii"t ~ 11M ~ 'Rl"'IT ~~, \Vf 'liT 
m~ ~'I T~  ~lff 'IlI' 
~ f'li m;;r <'fIlf 'N ~ ~ 'liT 
iU'!T ~ ~ l!wrU if;fo 'fi'l: W<: ~ 
m rf 'l'ff '~f. ;m:r~ ~~ 
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750 

f~, ~ if ~ '!iT m <rn WI:: 
~ '!iT ~ WI:: ~ '!iT 'fT1!m 
' f~ gm, ~ '3"if mtTf it ~ar 'fi': if@' 
~ ~ I ~ <f;;rr;r 'f>1 m1T ~ 
~, ~ 'f>1 m1T ~ ~ WI:: ~ 
~ it; ~ f.rDn:ff ~<: ~ 'WIT 
~, ~ f.t; ~ +n<m ~ I 1n:r f~~ ~ 
f'I; ~ 'l'ffl m tfln ~ ~ it; m ~ 'f>1 
'f11R 'fT ~~~~~'l 't 
'<iT;;ff 'R: U'Ii <rnr it; m ~ lfiT"fi1 
<r.n<n \iff1f I ~T ~ 'l>'t ~ <mT 
oT<f~, WI:: li ~ !>ffiT'T ~ "iff '!fr 
<m"t'Ii 'IiUIT ~ f.t; ~ <nf1:!9; ~ 
if G('I<i1'w<U"11 if@' '!fr I ~ ~ <ip<f 
~ ~ ''IT f'f f'I;lJ ~ it ~ ~ 

it <Wry '!iT ~ flf;ln GIl Wf>C!T 

~I 

for Political 
Propaganda 

~ ~~ ~ li m~ 
'!i'<:m ''IT f'f ~ ~ ~ ~ f, w.t 
~ ~ '!iT m;; rn WI:: ~ <mT 
'!iT W!,ef Vi f'I; ~ !>ffiT'T ~ 'l>'t 
mr' T~ror T~~~ I 

' :l t~ f.t; ~~' :~ 

~~T '!iT ~ ~T ~ I ~ 
~. ~<; l  '!i'<:m ~ f'I; 'f11R ~ 'Iil'!;; 
'l 't~ ~ t~~ I:: ~;; t~ 

m ~ fTf~l  I 

Mr. Chairman: The House will now 
stand adjourned to meet again at 
11 A.M. on Monday. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday, 
February 20, 1961!Phalguna 1, 1882 
(Saka). 
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COLUMNS WRITTEN ANSWERS TO 
ORAL ANSWERS TO QUES- QUESTIONS---contd. 
TIONS .  .  . 485-526 

Su.bject S.Q. Subject U.S.Q. 
No. No. 

84 Espionage ring 485--93 II6 Bhilai steel plant 

Smuggling of currency 

Rll"ll Insurance Scheme. 

Hume Guards 

85 Working hours in Govern- II7 
ment offices 493-95 

86 World Bank aid for Third 
Plan; 495-500 

87 Purchase qf me a~ al 

spare parts 

88 Service of Librarians 

89 Scientific and Industrial 
Re,earch 

90 Aligarh University En-
quiry Committee 

9 I Barsua mines 

92 Oil exploration in J aisal-
mer 

93 Violation of air space 

WRITTEN ANSWERS TO 
QUESTIONS 

S.Q.No. 

83 Scarcity of houses in Delhi 

94 Science Museum in Delhi 

95 Paintings of Raja Ravi 
Varma . 

96 Petroleum products 

97 Coal supply to U. P. 

98 Supply of limestone and 
dolomite for steel plants 

99 Projects to be financed with 
credit from U.S.S.R. 

100 United Provinces Com-
mercial Corporation 

101 Central Sanskrit Instirute 

102 Pension caSeS of Indo-
Pak employees 

103 Cheap books on technical 
subjects 

104 Smuggling of gold . 

105 Teachers 
106 Polytechnic at Kendrapara 

107 Loan from International 
Development Association 

108 Noonmati refinery 

109 Archaeological excavations 
at Aswan Dam site 

110 Boot plant 

I II Rourkela steel 

112 Border roads. 

113 Urban Panchayats in Delhi 

114 Issue of Joint L.1. policies 

II5 Third Finance Commi-
ssion 

504-05 

506-15 

515-17 

518-20 
520-26 

526-610 

626-27 

527 

531 

533 

533-34 

534-35 

535 

535-36 

536 

536-37 

537-38 

538 

538-39 

539 
539-40 

540 

540-41 

II8 

II9 
120 

121 

122 

123 

Free Logal aid to the poor 

Oil deposi" in Rudrasagar 

Mrs. Ellen Roy murder 
caSe 

Utilisation of iron ore 
fines 

124 1"hnufacrure of tanks 

I 2 5 Arms rules 

126 W'litiey CO.JOcils 

127 Sui gas 

128 Home Guards 

129 Bok.ro and Raniganj coal 
fields. .  .  . 

130 ~ or to Nawab of 
Bhop,l. 

131 Irdian National Commi-
ssion for Cooperation with 
UNESCO. .  . 

132 D.L.F. lam for fertilizer 
plant 

133 Neyveli plant 

134 Alloy and tool steel plant 

135 Mineral Survey of Jammu 
and Kashmir 

136 Three-Year Degree Course 
in V.P. 

137 Air crash in Kashmir 

138 India Office Library, 

139 CompUlsory National Ser-
vice 

140 Manufacture of one-ton 
trucks 

U.S.Q 
No. 

164,lM,inicoy and Laccadive 
Islands 

165 Abduction cases in Delhi. 

166 Loan due from Andhra 
PradesA 

167 

168 

Graduation 
agriculture 
logy 

in fisheries 
and geo-

Scientific researches in 
Universities 

Rubber technology 

Government officers in 
public undertakings 

7S2 

CoLUMNS 

521 

541-42 

542 

542-43 

543 
543-44 

544 

544-45 

545 

546 

546-47 

547 

547-48 

548 

548-49 

549 

550 

550 

551 

551 

552 

552 

552-53 

553 

553-54 

554 

554 

555 

555-56 

556 

555-57 

557 
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WRITTEN ANSWERS TO 

QUESTIONS-contd. 

U.S.Q. Subject COLUMNS 
No. 

171 Development of Marathi 

172 

173 

'74 

175 

176 
177 

178 
179 

180 
181 
182 

185 
186 
187 

188 
189 

190 

191 

192 

193 

194 
195 

196 
197 
198 

199 

200 

2.01 

language 557 
Archaeological excava-

tions in Maharashtra 
Iron ore deposits in Purli-

Vaijnath 
Supply of iron sheets to 

Manipur and Tripura . 
Supply of iron and steel 
for Bihar 

Production of tobacco 
Financial help' to chil-

dren of political sufferers 
Steel plants. 
Political sufferers in 

Orissa 
Distribution of wire 
Lok Salrayak sena 
Central after care homes 
in Punjab 

Promotion of Inter-State 
Understanding among 
students 

Ship for inter-island :om-
munications in Anda-
man and Nicobar 

Government employees 
Girls school in port Blair 
Coconut plantation in 
Ross Island (port Blair) 

Film Finance Corporation 
Education of children of 

Manipur and Tripura. 
Hindi instructors 
Hmdi terminology 
Import of tim plates 
Foreign aid for Third 

Plan 
Gurdwara Sisganj 
New Hundred Rupee 

Notes. 
Air crash near Moga 
Students going abroad 
North-Western Circle of 
Archaeological Depart-
ment. 

Foreign assistance for 
propagation of Christ-
ianity 

Violation of foreign ex-
change rules 

Pakistani Nationals 

558 

558 

55 8-59 

559 
560 

5 60-62 

561- 62 

566 

566 
566-67 

567 

567-68 
568 

569 
969-70 

569-72 
57 1 

571-H 
573 

573-74 
574-75 

575 

576 

576-77 

577 

WRITI'EN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject COLUMNS 
No. 

202 Civilims in Defence Es-
tablishments 578 

2 0 3 

205 
206 

207 

208 
209 

210 
2II 

212 

213 
2r4 

216 

217 

218 

21 9 

220 
221 

222 

223 

224· 

225 

226 

2].7 

2].8 

229 

230 

231 

Census enumerator way-
laid by Naga Hostiles . 

Class III employees of 
Governm.nt of India . 

Museum at Ratangir 
Financial assistance to 

Journal 'Sewak' . 
Removal of untouchabi-

lity in Orissa 
Yogic Asanas 
Repayment of L.I.C. loans 

by Anand Bazar Pratika 
Divorce cases 
Jama Masjid, Delhi 
Cultivable lands in 

cantonments 
Border roads 
Government employees . 

Rural higher education. 
Scheduled Tribes in Ori-

ssa 
Mid-term elections in 

Kerala 
Geokgical survey of 

Orissa 
Private capital invest-

ment from U.S.A. 
Orissa State Museum 
Scientific Research in 

Utkal University . 
Moosabagh Palace, Luc-
know 

Coal supply to steel plants 
Eudacation of children of 

Pondicherry Adminis-
tration employees 

Interest pa}able by public 
and priVate sector indus-
tries 

Rupar finds . 
Agartala Municipality El-

ections 
Relief to gale victims in 
Tripura 

Primary education in 
Kerala 

Central Board and Local 
boards of Reserve Bank 

Merger of State Associa-
ted Banks 

r 578-79 

579-80 

580 

580-81 

58 1 
581-82 

583-84 
584-85 

585 
585-87 

587-88 

588-89 

589-90 

590 

590-91 

591 
591-92 

593 

593-94 
594-95 

595 

595-96 

596 

596-97 

597 
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WRI'ITEN ANSWERS TO 
QUESTIONS-contd. 

232 Unit trust 

233 Refreshment to Delhi 
Schoo children 

234 British and U. S. investments 
in India 

35 Issue of landing certificates 
atPa1am . '. . 

236 Economy in Central Gov-
ernment Offices . 

237 Training in steel industry 

238 L.r.C. bussiness. 

239 Campus work projects 

240 Stone age find at Fatehpur 
Sikri 

241 Pay scales of Assistants 

242 Death penalties in Mani-
pur 

243 Employees in Steel plants 

244 "Fuller's Earth" 

245 Demands of pensioners 

246 Moratorium on banks 

247 Defence Prodction Orga-
nisation 

248 Ordnance factories. 

249 Winding up of Prabhakar 
Bank Ltd. 

597-98 

598 

598-99 

599-600 

600-01 

601 

601-02 

602 

603-04 

604 
604-05 
605-06 

606-07 

607-08 

608-09 

609 

250 Economy Drive 609-10 
251 Wagons 610 

Correction of answer to U.S.Q. No. 235 
dated 16-II-1960. 

PAPERS LAID ON THE TABLE 6!3-I5 

(I) A copy of each of the follow-
ing statements showing 
the action taken by the 
Government on various as-
surances, promises and 
undertakings givn by the 
Ministers during the various 
sessions of Second Lok 
Sabha : 

(i) Supplementary Twelfth Session, 1960 
Statemen No'1. 

(ii) Supplementary Eleventh Session, 
Statement No. 1960 
V. 

(iii) Supplementary Tenth Session, 1960 
Statement No. 
X. 

(iJ)' plementary Ninth Session, 1959 
Stetament 
No. XIII 

(v) Supplementary Eighth Session, 1959 
Statement 
No. XV. 

(vi) Supplementary Seventh Senion, 1959 
Statement 
No. XXII. 

PAPERS LAID ON THE 
TABLE-contd. 

(vii) Supplementary Fourth Session, 1958. 
Statement 
No. XXXIV 

(2) A copy of Notification 
No. G.S.R. 18 dated the 
7th January, I96I under 
sub-secction (1) of Sec-
tion 28 of the Mines 
and Minerals (Regula-
tion and Development) 
Act, 1957. 

(3) A copy of each of the fdkw-
Notifications, under sub-
se.."'tion (2) of Sectioll 3 
of the All India Service 
Act, 1951: 

(i) G.S.R. No. 1413 dated 
the 3rd December, 1960 
making certain amendments 
to Schedule III to the 
Indian Administrative 
Service (pay) Ruls, 1954. 

(ii) G.S.R. No. 1414 dated 
the 3rd December, 1960 
making certain amendmnts 
Schedule III to the Indian 
Police Service (Pay Rules, 
1954· 

(4) A copy of the Annual 
Report of the 
University Grants Com-
mission far the period 
April, 1959 ta March, 1960 
undeu Section 18 of the 
University Grants Com-
mission Act, 1956. 

(5) A capy of the Annual 
Report of the National Re-
search Development Cor-
poration of India along 
with the Audited Accounts 
for the period ending the 
31st March, 1960 
(English and Hindi ~r
sions) under sub-sectIOn 
(I) of Section 639 of the 
Companies Act, 1956. 

REPORT OF ESTIMATES 
COMMITTEE PRE-
SENTED. 

Hundred and fifth Report 
was presented. 

REPORT OF JOINT COM-
MITTEE PRESENTED· • 

Report of Joint Committee 
on the Maternity Benefit Bill 
was presented. 

615 



757 
STATEMENT BY MINISTER 

The Minister of Education 
CDr. K. L. Shlimali) made 
a statement correcting the 
replies given on the 21St 
November, 196o to Supple-
mentaries by Sarvashri 
Ba!tadur Singh 
and M. L. Dwivedi on 
Starred Question No. 267 
regarding Hindi En-
cl'cIopaedia 

REPORT OF BUSINESS 
ADVISORY COMMITrEE 
ADOPTED 
Sixty-first Report was adopted. 

ELECTION TO COMMITTEE 
The Minister of Scientific Re-

search and Cultural Affairs 
(Shri Humayun Kabir) 
moved for election of two 
Members from among the 
Members of Lok Sabha to 
be members of Central 
Advisory Board of Anthro-
pology. The motion was 
adopted. 

BILL UNDER 
DERATION 

CONS I-

Further discus, ion on the 
motion to cons-der the two 
Member C.onstituencies 
(Abolition) Eill ard the 
amendment th, reto for cir-
culation of the Bill for elicit-
ing opinion thereon con-
tinued. The amendment 
was negatived and the 
motion to consider the Bill 
was adopted. Thereafter 
clause by-clarse consi-
deration was taken up 
but Was not concluded. 
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616 

617 

617-18 

619-80 

REPORT OF COMMITTEE 
ON PRIVATE MEMBERS' 
BILLS AND RESOLU-
TIONS ADOPTED 681 

Seventy-Sixth Report was 
adopted. 

PRIVATE MEMBERS' RE-
SOLUTION NEGATIVED 681-714 

Discussion on the Resolution , •. 
Enhancement of the rate 
of contribution under the 
Coal Mines Provident 
Fund Scheme, moved by 
Shri Warier on 16th Decem-
ber, 1960, was resumed. 
Shri Warior replied to the 
Debate. The Resolution was 
negatived. 

PRIVATE MEMBER'S RE-
SOLUTION UNDER CON-
SIDERATION 714-49 

Shr; Parulekar moved the Re-
solution reo Prevention of 
the Use of Places of Religious 
Worship frr political pro-
paganda. The discussion 
was not concluded. 

AGENDA FOR MONDAY, 
FEBRUARY 20, 196I1PHAL-

GUNA I, [882 (SAKA) 
Further claw.e-bY-clause con-

sideration of the Two-
Member Constituencies 
(Abolition) Bill and passing 
thereof; ar.d discussion on 
the Motion of Thanks on the 
President's Address 

GMGIPND-LSII-1994 (Ai) LS-21-2-61-90C 
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